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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147012742 A
(19) INDIA
(22) Date of filing of Application :24/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : VIDEO DECODING DEVICE AND VIDEGODING DEVICE

:HO04N0019820000, | (71)Name of Applicant :
H04N0019117000, | 1)SHARP KABUSHIKI KAISHA
(51) International classification H04N0019176000, Address of Applicant :1, Takurtiho, Sakaku, Sakai City,
HO04N0019593000, |Osaka 5908522 Japan
HO04N0019460000 | 2)FG INNOVATION COMPANY LIMITED
(31) Priority Document No 2018160712 (72)Name of Inventor :
(32) Priority Date :29/08/2018 1)
(33) Name of priority country :Japan
(86) International Application No :PCT/IP2019/0329:
Filing Date :22/08/2019
(87) International Publication No ‘WO 2020/045248
(61) Patent of Addition to Application NA
Number :N A
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Providedis a mechanism for achieving video coding and decoding such that only a specific partial image region of the same
can be independently decoded. A video decoding device (31) according to an embodiment of the present invention isechiar:
that, with respect to intr@rediction, intefprediction, a loop filtering process and the like, a partial image region in a picture is
outside of the partial image region is handled in the same way as the outside of the picture, grattiahonae region other than
the partial image region in the picture is not subjected to such limitation.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147012752 A
(19) INDIA
(22) Date of filing of Appication :24/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : METHOD AND APPARATUS FOR DOUBLE LOOP STITCHING

:A61B0017060000, |(71)Name of Applicant :
A61B0017040000, 1)WINTER, Lia, Lynn
(51) International classification D05B0097000000, Address of Applicant :2521 Kingston Pike, Apt. 708
A61F0002080000, |Knoxville, TN 37919 U.S.A.
A61B0050360000 |(72)Name of Inventor :
(31) Priority Document No :116/151591 1)WINTER, Lia, Lynn
(32) Priority Date :04/10/2018
(33) Name of priority country ‘U.S.A.
(86) International Application No :PCT/US2019/02171
Filing Date :12/03/2019
(87) International Publication No ‘WO 2020/072092
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A sewing needle having a needle tip configured to pass through a sewing material and a first needle portion that fodledls thp
A second needle portion is remdoaconnected to the first needle portion and includes an end that is inserted into an elongat
receiver located on the first needle portion. The second needle portion follows the needle tip through said sewing material
substantially simultaneouslyith the first needle portion. A first thread connection formed on the first needle portion is configt
carry a first portion of said thread through the sewing material and a second thread connection formed on the secantioreexd
configured o carry a second portion of said thread through the sewing material. After passing through the sewing material,
and second needle portions are separated, brought around outside edges of the sewing material and reconnected for subs
stitching
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147012769 A
(19) INDIA
(22) Date of filing of Application :24/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : DYNAMI@LLY DETERMINING SAFETY EQUIPMENT FOR DYNAMICALLY CHANGING
ENVIRONMENTS

:G05B0019418000, | (71)Name of Applicant :
G06Q0010060000, | 1)3M INNOVATIVE PROPERTIES COMPANY
(51) International classification G08B0021020000, Address of Applicant :3M Center Post Office Box 33427 ¢
F16P0003140000, |Paul, Minnesota 55133427 U.S.A.
A41D0019015000 |(72)Name oflnventor :
(31) Priority Document No :62/736421 1)SWIFT, Brian J.
(32) Priority Date :25/09/2018 2)LONG, Andrew W.
(33) Name of priority country ‘U.S.A. 3)STEIN, David R.
(86) International Application No :PCT/IB2019/05793
Filing Date :19/09/2019
(87) International Publication No ‘WO 2020/065462
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A system includes at least one article of personal protective equipment, one or more industrial devices, an indudteatieviteo
configured to output indirial controller data indicative of one or more attributes of the one or more industrial devices, and a
computing device. The computing devices is configured to determine a set of one or more safety rules corresponding to a \
environment at the firstrhe and determine a change in an attribute of the one or more attributes of the one or more industrie
The computing device is further configured to identify an updated set of one or more worker safety rules corresponaingkto t
environment tithe second time and determine whether the status of at least one article of personal protective equipment sa
updated set of one or more worker safety rules. The computing devices is further configured to perform at least orseddion
determining whether the at least one article of personal protective equipment satisfies the updated set of one or mafetyork:
rules.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147012770 A
(19) INDIA
(22) Date of filing of Application :24/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : INVERTER YPE ENGINE GENERATOR

:FO2N0011080000, | (71)Name of Applicant :
FO2N0011040000, | 1)HONDA MOTOR CO.,LTD.
(51) International classification H02J0007140000, Address of Applicant AL, MinamiAoyama 2chome, Mnato-
H02P00®040000, |(ku, Tokyo 1078556 Japan
HO02M0007219000 |(72)Name of Inventor :
(31) Priority Document No ‘NA 1)MAEDAKO Minoru
(32) Priority Date ‘NA 2)INOUE Toshio
(33) Name of priority country ‘NA
(86) International Application No :PCT/JP2018/0323!
Filing Date :31/08/2018
(87) International Publication No ‘WO 2020/044544
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Provided is an invertetype engine generator that has a startup function and has onghlaeebridge circuit that functions as a
rectifying circuit, a boosting/dropping circuit, and an engine startup circuit. An inviggterengine generator (1) that comprises: ¢
alternator (12) that can operate as a motor that starts an engine (10); and a converter (14) that comprighasetreetfyig
bridge circuit, converts threghase alternating current that is outputted from the alternator (12) to direct current, and can ope
motor driver that, when power is supplied from a power source (30), can drive the alternator (12). Fpleatresctifying bridge
circuit of the converter (14) has three-dipwn sets of elements that: on the up side, are formed from switching elementd4tap.
that can be duty controlled and thyristors (1-4422) that are connected in parallel to the switckiegnents (14al4cl); and, on th
down side, are formed at least from switching elements (1461) that can be duty controlled and comprise diodes (1442).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147012771 A
(19) INDIA
(22) Date of filing of Application :24/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : PROCESS FOR THE PRODUCTION OF GRAFT COPOLYMER POWDER COMPOSITIONS A
THERMOPLASTIC RESIN COMPOSITIONS

:C08L0055020000, |(71)Name of Applicant :
C08F0210160000, | 1)INEOS STYROLUTION GROUP GMBH
(51) International classification C02F0003300000, Address of Applicant :Mainzer Landstrae 50 60325 Frank
C08J0003120000, |am Main Germany
CO08F0006220000 |(72)Name of Inventor :
(31) Priority Document No :18191380.7 1)SCHULZ, Tobias
(32) Priority Date :29/08/2018 2)FISCHER, Wolfgang
(33) Name of priority country :EPO 3)JANSEN, Ulrich
(86) International Apptiation No :PCT/EP2019/0727t| 4)MICHELS, Gisbert
Filing Date :27/08/2019
(87) International Publication No ‘WO 2020/043690
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention is directed to a process for the production of graft copolymer compositions which are based triteacryls
styreneacrylate (ASA) or acrylonitrilebutadienestyrene (ABS) graft copolymers. The graft copolymenmsgositions are obtained
by emulsion polymerization and afterwards precipitation, dewatering, drying and optionally cooling of the dried grafteropoly!
powder, wherein the graft copolymer B powder obtained is mixed with an aeration gas, preferablyaiitodén, wherein the
bulk density of the graft copolymer B powder is equal or less than 98.5 % of the bulk density of#egated graft copolymer B,
during the whole aeration step. The graft copolymer powders show higher powder flowability aaddessy of caking during
storage, for example in a silo.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :24/03/2021

(21) Application N0.202147012773 A

(43) Publication @te : 02/04/2021

(54) Title of the invention : OIIN-WATER EMULSION

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisonal to Application Number
Filing Date

:A61K0008060000,
A610Q0019000000,
A61K0009107000,
A61K0008891000,
A610Q0001020000
‘NA

‘NA

‘NA
:PCT/CN2018/1078¢
:27/09/2018

‘WO 2020/061880

‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :
1)WACKER CHEMIE AG

Address of Applicant :HanrSeidetPlatz 4, 81737 Muenche

Germany
2)LIANG, Xinyu
(72)Name of Inventor :
1)LIANG, Xinyu
2)LIANG, Xiny u

(57) Abstract :

An oil-in-water emulsion comprising silicone oil and natural oil, a method of preparing {imevadlter emulsion and use of the-wit
water emulsion in personal care products are provided.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147012774 A
(19) INDIA
(22) Date of filing of Application :24/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : TWEPART HIGH-STRENGTH SCREW

:F16B0035000000, |(71)Name of Applicant :
F16B0025000000, 1)KAMAX HOLDING GMBH & CO. KG
(51) Internationatlassification F16B0041000000, Address of Applicant :DfRudolfKellermannStrae 2 35315
F16B0035040000, |Homberg (Ohm) Germany
F16D0001100000 |(72)Name of Inventor :
(31) Priority Document No :10 2018 123 690.5 | 1)KELLNER, Manuel
(32) Priority Date :26/09/2018 2)SCHMITT, Thorsten
(33) Name of priority country :Germany 3)WALLMEIER, Stefan
(86) International Application No :PCT/EP2019/0759¢
Filing Date :26/09/2019
(87) International Publication No ‘WO 2020/064910
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

High-strength screw (1), comprising a head (2) with a-mjaging contour (4) and a shank (3) with a free end (5) pointing awe
from the head (2), wherein a threaded portion (6) with a thread (7) is arranged on the shank (3), wherein the thiaade(y p@m
metric ISO thread or an inch thread, wherein the head (2) and the shank (3) are formed as parts of separate matad4), ias
a coupling recess (8) arranged radially on the inside and comprising an axial force transmission element (&)uentleangmissior
element (10), the shank (3) has a coupling element (11) arranged radially on the outside, on its outer circumferenqeisamgl ax
axial force transmission counterelement (12) and a torque transmission counterelement (13), tieedoopint (11) engages in tl
coupling recess (8), the axial force transmission element (9) and the axial force transmission counterelement (12) anel form:
arranged as engaging in one another in affitlmg manner in such a way that an axial tratishal movement of the head (2) in
relation to the shank (3) in a direction away from the free end (5) of the shank (3) is prevented, in particular segrctratdah
come apart, and the torque transmission element (10) and the torque transmisseneleooent (13) are formed and arranged as
engaging in one another in such a way that a rotational movement of the head (2) in relation to the shank (3) in thieesense ¢
rotational direction for tightening the thread (7) is prevented.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147012775 A
(19) INDIA
(22) Date of filing of Application :24/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : LAMINATED TAPE AND CABLE

:B32B0015080000, |(71)Name of Applicant :
B32B0015200000, | 1)FURUKAWA ELECTRIC CO.,LTD.
(51) International classification B32B0015180000, Address of Applicant :3, Marunouchi Zzhome, Chiyod&u,
C09J0007290000, |Tokyo 1008322 Japan
B32B0015085000 ((72)Name of Inventor :
(31) Priority Document No 2018165095 1)AMATATSU, Naoki
(32) Priority Date :04/09/2018 2)ASAKURA, Toyomitsu
(33) Name of priority country :Japan 3)KUROKI, Yoshimitsu
(86) International Apptation No :PCT/IP2019/0342.
Filing Date :30/08/2019
(87) International Publication No ‘WO 2020/050180
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstact :

This laminated tape 1 has a resin layer 5 and a metal layer 3 laminated on the resin layer 5. The laminated tape hasgsed |
wound on the inside of a cable jacket. In the resin layer 5 of the laminated tape 1, a base resin is polyetiojypnepytgne. By
using polyethylene or polypropylene, it is possible to make the softening temperature 75°C or higher. As an additiaejdrialei
added at a quantity of 32 mass% to the polyethylene or polypropylene that constitutes the resin.I8yecdnstituting in this way
it is possible to make the melt flow rate, as specified in JIS K&@922 the polyethylene or polypropylene that constitutes the res
layer 5 0.2 g/10 mi20 g/10 min.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147012809 A
(19) INDIA
(22) Date of filing of Application :24/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : SYNTHETIC METHOD FOR THE PREPARATION OF AN HYDRAZINE COMPOUND

:A61K0031415000, |(71)Name of Applicant :
A61K0009000000, 1)MEREO BIOPHARMA 1 LIMITED
(51) International classification A61K0008250000, Address of Applicant :1 Cavendish Place London W1G 0(
C07C0323520000, [U.K.
C12R0001645000 [(72)Name of Inventor :
(31) Priority Document No :1815696.8 1)LI, Yunzhong
(32) Priority Date :26/09/2018 2)JIANG, Xiaobin
(33) Name of priority country ‘U.K. 3)RONDE, Niek Johannes
(86) International Applicion No :PCT/GB2019/05271] 4)RUIZ, Carmen
Filing Date :26/09/2019 5)DAUVERGNE, Jerome
(87) International Publication No ‘WO 2020/065324
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Provided is a process for preparing the compound 3 (3) or a salt or a solvate thereof, the process comprising theViiepg thfec
compound 4 with a mineral acid (4); b) Adding a nitrite salt or an organic nitrite derivativereatt®n mass to form a diazoniun
salt; ¢) Adding a sulfucontaining reducing agent to the reaction mass to form a hydrazyl sulfur complex, such as a hydrazyl
complex; d) Hydrolysing the hydrazyl sulfur complex to provide the compound 3 orax salvvate thereof; and e€) Optionally
isolating the compound 3 or a salt or solvate thereof. Further provided is the use of the compound 3 in the synfhesisind-3l-
(3-CyanobenzoyhPyrazotl-yl]-N-Cyclopropyt4-Methylbenzamide.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147012810 A
(19) INDIA
(22) Date of filing of Application :24/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : DEVICE AND METHOD FOR COD@MVIDEO DATA

:HO04N0019700000, |(71)Name of Applicant :
H04N0019520000, 1)FG INNOVATION COMPANY LIMITED
(51) International classification H04N0019176000, Address of Applicant :Flat 2623, 26/F Tuen Mun Central
H04N0019105000, |Square, 22 Hoi Wing Road Tuen Mun, New Territories, Hong
H04N0019910000 |Kong China
(31) Priority Document No :62/723880 (72)Name of Inventor :
(32) Priority Date :28/08/2018 1)JHU, Hongjheng
(33) Name of priority country ‘U.S.A 2)CHANG, Yaojen
(86) Intenational Application No :PCT/CN2019/10261
Filing Date :26/08/2019
(87) International Publication No :WO 2020/043061
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A method of decoding a bitstream by an electronic device is provided. A block unit is determined from an image framg scc
the bitstream. One of a plurality of candidate groups is selected based on a seh#dgjtstream. A plurality of merge mode with
motion vector difference (MMVD) indications of the block unit is determined according to the bitstream. A plurality of MMVL
prediction parameters of the block unit is determined based on the plurality of MiMldiions and the selected candidate grou
The block unit is reconstructed based on the plurality of MMVD prediction parameters.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147012818 A
(19) INDIA
(22) Date of filing of Application :24/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : UNIVERSAL PRINTABLE TOPCOAT FOR GRAPHICS

:B41M0005520000, |(71)Name of Applicant :
C08F0006000000, 1)AVERY DENNISON CORPORATION
(51) International classification C08G0018620000, Address of Applicant207 Goode Avenue Glendale, CA
C23@014080000, (91203 U.S.A.
C09D0011037000 |(72)Name of Inventor :
(31) Priority Document No 1201811034610 1)PATIL, Dhananjay
(32) Priority Date :13/09/2018
(33) Name of priority country :India
(86) International Application No :PCT/US2019/05091
Filing Date :13/09/2019
(87) International Publi¢deon No ‘WO 2020/056235
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Coated substrates comprising a topcoat are disclosed. The coated substrate may be substantially free of PVC while having
performance comparable & coated substrate comprising PVC. The topcoat may comprise a base polymer comprising a
polyvinylpyrrolidone copolymer, such as polyvinylpyrrolidone/vinyl acetate. The base polymer may also comprise a catiienic
resin. The topcoat may also comprispigment system and optionally, a crosslinking system.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147012820 A
(19) INDIA
(22) Date of filing of Application :24/03/2021 (43) Publication Da : 02/04/2021

(54) Title of the invention : CIRCUIT BREAKER

:H01L0023000000, |(71)Name of Applicant :
H01L0023310000, 1)XI'AN XD SWITCHEAR ELECTRIC CO., LTD.
(51) International classification H01H0033420000, Address of Applicant :N0.509 Daging Road Xi'an, Shaanx
HO01H0033560000, |710077 China
HO1H0009360000 2)CHINA XD ELECTRIC CO., LTD.
(31) Priority Document No :201811182576.9  |(72)Name of Inventor :
(32) Priority Date :11/102018 1)SHI, Jun
(33) Name of priority country :China 2)CUI, Mingshuo
(86) International Application No :PCT/CN2019/10897| 3)SUN, Huifeng
Filing Date :29/09/2019 4)CHEN, Yaowei
(87) International Publication No ‘WO 2020/073848 5)YANG, Long
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A circuit breaker, comprising a jet (9), an active side first connection member (13), an active side second connectigii4meank
insulating connection member (10), an arc extinguishing chamber mounting frame (11), an insulating pull rod (7), anive prc
plate (8) disposed on the arc extinguishing chamber mounting frame (11) and used for isolating an insulating seciisulatitig
pull rod (7) from an inner cavity of an arc extinguishing chamber (4). Both ends of the insulating connection member (10) a
connected to the active side first connection member (13) and the active side second connection member (Melyredpecti
insulating connection member (10) is provided with a cavity in the shape of a through hole where the jet (9) is moyetg®) Th
and the insulating connection member (10) are limited and coaxially fixed by means of the active side ficibocmeenber (13)
and the active side second connection member (14). An end portion of the protective plate (8) slidably matches a gk wall
insulating pull rod (7). The service life of the circuit breaker is prolonged.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147012843 A
(19) INDIA
(22) Date of filing of Application :24/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : SYSTEM INFORMATION SENDING AND RECEING METHODS AND APPARATUSES, DEVIC
AND SYSTEM

:H04W0036080000, |(71)Name of Applicant :
H04W0048120000, | 1)BEIJING XIAOMI MOBILE SOFTWARE CO., LTD.
(51) International classification H04W0048100000, Address of Applicant :N0.018, Floor 8, Building 6, Yard 3:
H04W0036000000, |Middle Xiergi Road, Haidian District Beijing 100085 China
H04W0076000000 |(72)Name of Inventor :
(31) Priority Document No ‘NA 1)YANG, Xing
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No :PCT/CN2018/1044:
Filing Date :06/09/2018
(87) International Publication No :WO 2020/047808
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Numlre  :NA
Filing Date ‘NA
(57) Abstract :

The present disclosure relates to system information (SlI) sending and receiving methods and apparatuses, a deviaa,and a
belonging to the field of communications. Said method comprises: a terminal sending Slmezasagie to a first access network
device, the Sl request message carrying a neighboring cell identifier and an identifier of a system information bloGkxX(B&s)gx
an integer greater than 1; and the terminal receiving Other Sl broadcast by a seesadatwork device, the Other Sl carrying tl
SIB X. In the present disclosure, UE sends an Sl request message to a first access network device, the first accesgicetwor
sends a data update message to a second access network device, and thes=sondtwork device broadcasts Other Sl of a
neighboring cell, the Other Sl carrying the SIB X for configuring transmission resources, so that the UE can read tHehgIB X
neighboring cell in advance before cell reselection, thereby satisfyingwtaelay requirement of a terminal during service data
transmission.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147012849 A
(19) INDIA
(22) Date of filing of Application :24/03/2021 (43) Pubication Date : 02/04/2021

(54) Title of the invention : INFORMATION TRANSMISSION METHOD AND APPARATUS

:H04W0004440000, |(71)Name of Applicant :
B64C0039020000, 1)BEIJING XIAOMI MOBILE SOFTWARE CO., LTD.
(51) International classification H04L.0012911000, Address of Applicant :N0.018, Floor 8, Building 6, Yard 3:
G05D0001100000, [Middle Xierqi Road, Haidia District Beijing 100085 China
G05D0001120000 [(72)Name of Inventor :
(31) Priority Document No ‘NA 1)HONG, Wei
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No :PCT/CN2018/1039¢
Filing Date :04/09/2018
(87) International Publication No ‘WO 2020/047737
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Provided are an information transmission method and apparatus, wherein the method is applied to a base station. The met
comprises: when it is determined that aamanned aerial vehicle has flight path information, configuring a first flight path point
number for the unmanned aerial vehicle, wherein the first flight path point number is used for characterizing a firstiupaieel
of the flight path point numlseghat the base station allows the unmanned aerial vehicle to report; sending the first flight path |
number to the unmanned aerial vehicle, such that the unmanned aerial vehicle determines, according to the first thigint path
number, first path @int information in the flight path information that needs to be reported; and receiving the first path point
information sent by the unmanned aerial vehicle. Therefore, according to the present disclosure, path point information car
reported accordintp the configuration of a base station, such that the efficiency of reporting the path point information by ar
unmanned aerial vehicle is improved, and the resource consumption of information transmission is also saved on.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147012850 A
(19) INDIA
(22) Date of filing of Application :24/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : METHOD, APPARATUS, AND DEVICE FOR REPORTGMBEAM MEASUREMENT REPORT ANI
STORAGE MEDIUM

:H04W0024100000, |(71)Name of Applicant :
H04B0007060000, 1)BEIJING XIAOMI MOBILE SOFTWARE CO., LTD.
(51) International classification H04W0016280000, Address of Applicant :N0.018, Floor 8, Building 6, Yard 3:
H04W0072040000, |Middle Xiergi Road, Haidian District Beijing 100085 China
H01S0003134000 |(72)Name of Inventor :
(31) Priority Document No ‘NA 1)LI, Mingju
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No :PCT/CN2018/1055¢
Filing Date :13/09/2018
(87) International Publication No :WO 2020/051844
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present disclosure relates to a method, apparatus, and device for reporting a beam measurement report and a stprage
pertaining to the technical field of communications. The method comprises: a terminal acbie@ign measurement result; if the
beam measurement result meets a preset condition, the terminal sending a beam measurement report to an access neh&o
access network device updating a target TCI status set according to the beam measurememdéipe access network device
sending TCI status update information to the terminal. In the present disclosure, the terminal acquires the beam measuitenr
and the terminal sends the beam measurement report to the access network devicenahly tehminal detects that the beam
measurement result meets the preset condition. Compared with when a terminal sends a beam measurement report to an
network device in a periodic, aperiodic, or sestaitic manner, the technical solution providgdhe embodiments of the present
disclosure resolves the issue of untimely reporting and a large amount of unnecessary reporting, and the time poitfteat whic
terminal sends the beam measurement report is reasonable and accurate.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147012857 A
(19) INDIA
(22) Date of filing of Application :24/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : CARRIER ACTIVATION METHOD, DEVIE, APPARATUS, SYSTEM, AND STORAGE MEDIUM

:H04L0005000000, |(71)Name of Applicant :
H04W0072040000, | 1)BEIJING XIAOMI MOBILE SOFTWARE CO., LTD.
(51) International classification H04W0052020000, Address of Applicant :N0.018, Floor 8, Building 6, Yard 3:
H04W0028080000, |Middle Xiergi Road, Haidian District Beijing 100085 China
H04W0024100000 |[(72)Name of Inventor :
(31) Priority Document No ‘NA 1)ZHU, Yajun
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No :PCT/CN2018/1036¢
Filing Date :31/08/2018
(87) International Publication No ‘WO 2020/042178
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present disclosure is related to a carrier activation method, a device, an apparatus, a system, and a storageongdyio, |
the technical field of communications. The method comprises: receivingupakdgormation ora preset carrier, the preset carrier
being a carrier, configured to transmit wake information, among at least two carriers allocated to user equipment UE; and
activating the preset carrier and at least one other carrier according to thepiakermaion, or activating at least two other carri
according to the wakap information, wherein the other carrier is a carrier among the at least two carriers other than the pre:
The present disclosure resolves the issue in which UE is requidediettt wakeup information on every carrier, and to determine
whether activating the given carrier is necessary according to theupakéormation, and achieves the effects of reducing energ
consumption by the UE, and improving the endurance of the UE.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147012969 A
(19) INDIA
(22) Date of filing of Application :25/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : SPUNBONNONWOVEN FABRIC

:D04H0003160000, [ (71)Name of Applicant :
D04H0003007000, | 1)TORAY INDUSTRIES, INC.
(51) International classification D04H0003147000, Address of Applicant AL, NihonbashiMuromachi 2chome,
D01F0006040000, |Chuoku, Tokyo 1038666 Japan
H01B0003420000 ((72)Name of Inventor :
(31) Priority Document No 2018183754 1)KAJIWARA Kentaro
(32) Priority Date :28/09/2018 2)KATSUTA Hiroo
(33) Name of priority country :Japan 3)NISHIGUCHI Yuka
(86) International Application No :PCT/IP2019/0356¢| 4)FUNATSU Yoshitsugu
Filing Date :11/09/2019
(87) International Publication No ‘WO 2020/066622
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a spunbond nonwoven fabric having a bending recovedy®@t@2 and a tensile elasticity of 5
100 MPa.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.202147012983 A
(19) INDIA
(22) Date of filing of Application :25/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : METHODS AND COMPOSITIONS FOR TREATING AGIMGSOCIATED IMPAIRMENTS USINC
CCR3INHIBITORS

:A61K0047180000, |(71)Name of Applicant :
A61P0025160000, 1)ALKAHEST, INC.
(51) International classification A61K0047400000, Address of Applicant :125 Shoreway Road, Suite D San
A61K0031454500, |Carlos, California 94070 U.S.A.
A61K0047020000 |(72)Name of Inventor :
(31) Priority Document No :62/737017 1)BRAITHWAITE, Steven P.
(32) Priority Date :26/09/2018 2)MINAMI, S. Sakura
(33) Name of priority country ‘U.S.A. 3)NIKOLICH, Karoly
(86) Internaibnal Application No :PCT/US2019/0529¢| 4)REGE, Sanket V.
Filing Date :25/09/2019 5)TEICHERT, Arnaud E.J.
(87) International Publication No ‘WO 2020/069008
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Methods of improving neurodegenerative disease with CCR3 modulating agents are provided. The methods include admin
therapeutically effective amount of the CCR3 modulating agent tsuthiect, with a concomitant improvement in cognition, motc
or other neurodegeneratiadfected function. Cognitive and motor diseases upon which the methods of the invention can imp
cognition include Alzheimer's disease, Parkinson's disease, fnomtotal dementia, Huntington's disease, amyotrophic lateral
sclerosis, multiple sclerosis, glaucoma, myotonic dystrophy, vascular dementia, progressive supranuclear palsy.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147013020 A
(19) INDIA
(22) Date of filing of Application :25/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : NOTIFYING OFEINE CHARGING SYSTEMS OF USER EQUIPMENT EVENTS IN PRESENCE
REPORTING AREAS

:H04MO0015000000, | (71)Name of Applicant :
H04L0012140000, 1)NOKIA TECHNOLOGIES OY
(51) International classification H04W0004240000, Address of Applicant :Karakaari 7 02610 Espoo Finland
H04W0052020000, |(72)Name of Inventor :
H04W0004900000 | 1)GARDELLA, Maryse
(31) Priority Document No ‘NA
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No :PCT/EP2018/0733¢
Filing Date :30/08/2018
(87) International Publication No ‘WO 2020/043295
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A policy control and resource function (PCRF) is subscribed (at a network entity) to reg#fieations of events for a first set of
presence reporting areas (PRAS) associated with a packet data network (PDN) connection involving a user equipment. An
charging system (OCS) is subscribed (at the network entity) to receive notificatiorentsf for a second set of PRAs associated
the PDN connection involving the user equipment. The network entity notifies-iineofharging system (OFCS) in response to
first event occurring at one or more first PRAs that are in the first set 0§ PRA
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147013021 A
(19) INDIA
(22) Date of filing of Application :25/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : RODENTIDE BAIT COMPOSITION

:A01N0025000000, |(71)Name of Applicant :
A61Q0011000000, 1)RECKITT BENCKISER LLC
(51) International classification C08K0005098000, Address of Applicant :Morris Corporate Center IV 399
A61K0009200000, |Interpace Parkway Parsippany, New Jersey 07054 U.S.A.
D21H0017000000 2)RECKITT BENCKISER (BRANDS) LIMITED
(31) Priority Document No :1815704.0 (72)Name of Inventor :
(32) Priority Date :26/09/2018 1)FUENTES, Heidi
(33) Name of priority country ‘U.K. 2)SINGH, Bikramijit
(86) International Application No :PCT/GB2019/0527(
Filing Date :26/09/2019
(87) International Publication No :WO 2020/065314
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a rodenticide bait composition comprising a calcium salt and a dehydrant; whereimtlaltadc
selected from the group consisting of calcium carbomalejum citrate, calcium acetate, calcium benzoate, calcium 5 octanoat
calcium stearate, calcium silicate, calcium oxide silicate, calcium sulfate, calcium chloride, calcium bromide, calcejro&tudion
lactate, calcium gluconate, calcium oxalatdgican phosphate and combinations of two or more thereof; wherein the calcium <
present in an amount of less than 20 wt.% based on the total weight of the composition; wherein the dehydrant comprisa®!
sources of cellulose 10 and one or mawarces of phospholipids.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147013022 A
(19) INDIA
(22) Date of filing of Application :25/03/2021 (43) Publication Date : 02/04/2021

(54) Title d the invention : PROCESS FOR PREPARING A POLYMER POWDER

:C08F0220140000, |(71)Name of Applicant :
C09D0133120000, | 1)EVONIK OPERATIONS GMBH
(51) International classification C04B0103000000, Address of Applicant :Rellinghauser Strad 145128 Essen
A61K0008060000, |[Germany
C08J0003160000 |(72)Name of Inventor :
(31) Priority Document No :18191923.4 1)NIEPOTH, Peter
(32) Priority Date :31/08/2018 2)MELK, Verena
(33) Name of priority country ‘EPO 3)ENGEL, Andrea
(86) International Application No :PCT/EP2019/0711¢
Filing Date :07/08/2019
(87) International Publication No ‘WO 2020/043448
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention discloses a process for preparing a polymer powder, with a D50 particle size from 40 to 200 pm and adt@aust
1.25 or less from an aqueous polymer dispersion comprising 15 to 50% by weight of argudyymerized from 10 to 30% by
weight methyl methacrylate, 50 to 70% by weight methyl acrylate and 5 to 15% by weight methacrylic acid, by freeze drying
subsequent loosen up.
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(12) PATENT APPLICATION PUBLCATION (21) Application N0.202147013071 A
(19) INDIA
(22) Date of filing of Application :25/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : LOGIC CIRCUITRY

:G06F0013420000, |(71)Name of Applicant :
H04L001240000, 1)HEWLETT -PACKARD DEVELO PMENT COMPANY,
(51) International classification G06F0013380000, |L.P.
G11C0016260000, Address of Applicant :10300 Energy Drive Spring, Texas
B41J0002175000 |77389 U.S.A.
(31) Priority Document No :PCT/US2018/0636%|(72)Name of Inventor :
(32) Priority Date :03/12/2018 1)PANSHIN, Stephen D.
(33) Name of priority country ‘U.S.A. 2)LINN, Scott A.
(86) International Application No :PCT/US2019/0175!
Filing Date :11/02/219
(87) International Publication No ‘WO 2020/117297
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A logic circuitry package for association with a replaceable print apsacamponent comprises: logic and a serial data bus inte
wherein the serial data bus interface is to interface with a serial data bus of a print apparatus, and, wherein therksponse to
first command sent to the logic circuitry packatggethe serial data bus connected to the serial data bus interface, the first com
including a time period, to generate a low voltage condition on the serial data bus for a duration based on the tiaredpefied,
the duration, return to a defawlltage condition on the serial data bus.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :25/03/2021

(21) Application N0.202147013079 A

(43) Publication Date : 02/04/2021

(54) Title of the invention : DEGRADABLE HYALURONIC ACID HYDROGELS

:A61K0008730000, |(71)Name of Applicant :
A61K0049000000, | 1)ASCENDIS PHARMA A/S
(51) International classification C08B0037080000, Address of Applicant :Tuborg Boulevard 12 2900 Hellerug
A61K0031728000, |[Denmark
A61K0047600000 ([(72)Name of Inventor :
(31) Priority Document No :18196869.4 1)STARK, Sebastian
(32) Priority Date :26/09/2018 2)LAUFER, Burkhardt
(33) Name of priority country :EPO 3)KNAPPE, Thomas
(86) International Application No :PCT/EP2019/0758¢| 4)VOIGT, Tobias
Filing Date :25/09/2019 5)BISEK, Nicola
(87) International Publication No ‘WO 2020/064847
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to conjugates comprising crosslinked hyaluronic acid to which a plurality of drug maietiateath
and reversibly conjugated, wharehe hyaluronic acid exhibits a certain degree of modification and comprises degradable crc
moieties. It also relates to their use as medicaments and their use in the diagnosis, prevention and treatment of diseases.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :25/03/2021

(21) Application N0.202147013080 A

(43) Publication Date : 02/04/2021

(54) Title of the invention : TIRE SEALANT COMPOSITION

:B29C0073160000, |(71)Name of Applicant :
B29L0030000000, 1)ACTIVE TOOLS INTERNATIONAL (HK) LTD.
(51) International classification B0O1F0017000000, Address of Applicant :25/F COFCO Tower, 262 Gloucestt
B41M0005000000, |Road Causeway Bay Hong Kong China
C08G0018800000 [(72)Name of Inventor :
(31) Priority Document No ‘NA 1)CHING, Wai Kwong
(32) Priority Date ‘NA 2)WIDJAJA, Angeline
(33) Name of priority country ‘NA 3)LAM, Koon Fung
(86) International Application No :PCT/CN2018/10321
Filing Date :30/08/2018
(87) International Publication No ‘WO 2020/042075
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A tire sedant composition, comprising: latex emulsion, surfactant;fae¢izing agent, dendrimer, and water, and optional
component(s) selected from the group consisting of wetting agent and porous particles. The tire sealant compositidiesgire ¢

high tenperature stability and/or long term stability.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147013095 A
(19) INDIA
(22) Date of filing of Application :25/03/2021 (43) Publication Date : 02/02021

(54) Title of the invention : ALDEHYDE DEHYDROGENASE VARIANTS AND METHODS OF USING SAME

:C12N0009020000, |(71)Name of Applicant :
C12P0007180000, 1)GENOMATICA, INC.
(51) International classification C12N0005078900, Address of Applicant :4757 Nexus Center Drive San Dieg
C12P0007160000, |CA 92121 U.S.A.
C12P0017040000 |(72)Name of Inventor :
(31) Priority Document No :62/737053 1)SHAH, Amit
(32) Priority Date :26/09/2018 2)WARNER, Joseph
(33) Name of priority country ‘U.S.A.
(86) International Application No :PCT/US2019/0528:
Filing Date :25/09/2019
(87) International Publication No ‘WO 2020/068900
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention provides polypeptides and encoding nucleic acids of aldehyde dehydrogenase variants. The invention &lso p
cells expressing aldehyde dehydrogenase variants. The invention furtvidepnmethods for producingt8/droxybutyraldehyde €3
HBal) and/or 1,3butanediol (1,8BDO), or an ester or amide thereof, comprising culturing cells expressing an aldehyde
dehydrogenase variant or using lysates of such cells. The invention additiondépnoethods for producing 4
hydroxybutyraldehyde ¢HBal) and/or 1,4utanediol (1,48BDO), or an ester or amide thereof, comprising culturing cells expres
an aldehyde dehydrogenase variant or using lysates of such cells.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147013096 A
(19) INDIA
(22) Date of filing of Application :25/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : PRODUCTION METHOD FOR DICARBOXYLIC ACIMONOESTER

:B01J0019180000, |(71)Name of Applicant :
C12N0009020000, | 1)FUJIFILM CORPORATION
(51) International classification C12P0017120000, Address of Applicant :280, Nishiazabu 2home, Minateku,
A61P0013080000, |Tokyo 1068620 Japan
C07C0209680000 |(72)Name of Inventor :
(31) Priority Document No 12018181966 1)WATANABE Toru
(32) Priority Date :27/09/2018 2)ITO Takayuki
(33) Name of priority country :Japan 3)YOSHIDA Yuiji
(86) Intenational Application No :PCT/JP2019/0380([ 4)YOSHIDA Aiko
Filing Date :27/09/2019 5)TAKAHASHI Keita
(87) International Publication No ‘WO 2020/067391
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention addresses the problem of providing a production method that is for a polycyclic dicarboxylic astdmoi
and comprises collecting a polycyclic dicarboxylic acid existing as an unreactecataviahor impurity, and using the polycyclic
dicarboxylic acid in a monoesterification reaction. The production method for a dicarboxylic acid monoester accordpgserth
invention has a monoesterification reaction step for obtaining a dicarbaxydienonoester from a dicarboxylic acid, wherein the
dicarboxylic acid existing as an unreacted raw material is collected and reused in the monoesterification reaction step, or a
dicarboxylic acid diester which is adpyoduct generated as an impurityhiglrolyzed, and the resultant dicarboxylic acid is collec
and reused in the monoesterification reaction step.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147013097 A
(19) INDIA
(22) Date offiling of Application :25/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : SUBFRAME STRUCTURE

:B62D0025080000, | (71)Name of Applicant :
B62D0021110000, | 1)HONDA MOTOR CO., LTD.
(51) International classification B62D0021150000, Address of Applicant =L, MinamiAoyama 2chome, Minate
B62D0027020000, (ku, Tokyo 1078556 Japan
B60K0005120000 ((72)Name of Inventor :
(31) PriorityDocument No ‘NA 1)NOGUCHI Satoru
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No :PCT/IP2018/0361!
Filing Date :27/09/2018
(87) International Publication No ‘WO 2020/065901
(61) Patent of Addition to Applicain .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The purpose of this invention is to increase rigidity and strength of the rear of a vehicle while suppressing increigggaimwe
large increases in manufacturing costs of the vehicle as a Winidesubframe structure is provided with a pair of left and right
vehicle body side frames (12, 12) which are arranged on the sides of the vehicle body, a vehicle body cross member (14) v
extends in the vehicle width direction between the vehicle baltyframes, and a pair of left and right vertical members (20, 20
which extend along the vehicle body side frames. The vertical members have a first bent part (26) which is bent outevards i
vehicle width direction partway along the longitudinal difen, a front end part (28) which extends outwards in the vehicle widt
direction from the first bent part towards the vehicle body side frames, a first attachment part (34) which is provitledirgdren
part and is attached to the vehicle bodyssrmember, and a second attachment part which is provided at the front end and is
to the vehicle body side frames.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147013099 A
(19) INDIA
(22) Date of filing of Application :25/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : DEVICE FOR RECEIVING, TRANSPORTING AND STORING PIECES OF FURNITURE

:A47B0081000000, |(71)Name of Applicant :
B66F0007060000, 1)SENKA SYSTEMS GMBH
(51) International classification B62B0003040000, Address of Applicant :Mainzer Str. 34 64572 BYsttelborn
A47J0037070000, [Germany
E21D0011400000 |(72)Name of Inventor :

(31) Priority Document No :DE 10 2018 120 1)KAYDI, T mer

855.3 2)SEN, Mehmet
(32) Priority Date :27/08/2018
(33) Name of priority country :Germany
(86) International Application No :PCT/EP2019/0724¢
Filing Date :22/08/20P
(87) International Publication No ‘WO 2020/043595
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A device (1) for receiving, transporting and storing pieces of furniture has a movable support rack (2)iagdiavifte (9) fastene
to the movable support rack, wherein a first piece of furniture can be lifted by the lifting device (9) so that a seeaidupigture

can be placed under the first piece of furniture lifted by the lifting device (9). Accdadthg invention, the movable support rack
has a locking means (8) for locking the second piece of furniture on or in the movable support rack (2). The suppdrasaak (2
base frame (4) which is open at a front side (3) so that the device (fBoe@re the pieces of furniture at the front side (3) of the
frame (4).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147013101 A
(19) INDIA
(22) Date of filing of Application :25/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : PAPER SOFTENER COMPOSITION

:C11D0003000000, |(71)Name of Applicant :
D21H0021180000, 1)ELKEM SILICONES SHANGHAI CO., LTD.
(51) International classification C11D0001620000, Address of Applicant :3966 Jin Du Rd., Xin Zhuang Indus
D21H0021220000, |Zone, Minhang Disict Shanghai 201108 China
C08G0077120000 [(72)Name of Inventor :
(31) Priority Document No :20181115366X 1)GU, Jingkun
(32) Priority Date :30/09/2018 2)ZHAO, Chengying
(33) Name of priority country :China
(86) International Application No :PCT/CN2019/1084¢
Filing Date :27/09/2019
(87) International Publication No ‘WO 2020/063836
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a paper softener composition, a method for treating paper by using the softener camgasitic
paper productreated by using the softener composition. The softener composition compri2€8®Okly weight of an amino
polysiloxane represented by formula (1) and8%6 by weight of a monohydric or polyhydric alcohol, the weight ratio of the arr
polysiloxane to th polyhydric alcohol being 0-Q.001.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147013103 A
(19) INDIA
(22) Date of filing of Application :25/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : METHOD AND APPARATUS FOR INDICATING AND DETERMINING TRANSMISSION
DIRECTION OF TRANSMISSION UNIT, AND STORAGE MEDIUM

:H04W0072040000, |(71)Name of Applicant :
H04W0016140000, | 1)BEIJING XIAOMI MOBILE SOFTWARE CO., LTD.
(51) International classification A61B0005022000, Address of Applicant :No. 018, Floor 8, Buitdj 6, Yard 33,
H04J0003140000, |Middle Xiergi Road Haidian District Beijing 100085 China
H04B0OL0O400000 |(72)Name of Inventor :
(31) Priority Document No ‘NA 1)ZHU, Yajun
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No :PCT/CN2018/1033¢
Filing Date :30/08/2018
(87) International Publication No ‘WO 2020/042116
(61) Patent bAddition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present disclosure relates to a method and apparatus for indicating and determining a transmission directioni sdiartnamit
and a storage medium, wherein the method for indicating the transmission direction of the transmission unit compriseg: at«
unlicensed channel resource; and sending, on an available transmission unit with the unlicensed chana¢heesofiteing
occupied, information corresponding to a transmission direction of a transmission unitidedipee time window to a terminal.
According to the present disclosure, the problem of failing to notify the transmission direction of timéssamsunit in the pre
defined time window due to the fact that a network side device does not occupy a channel resource can be avoided.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147013111 A
(19) INDIA
(22) Date of filing of Application :25/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : SYNTHESIS METHODS FOR UPADACITINIB AND INTERMEDIATE THEREOF

:C07H0001000000, |(71)Name of Applicant :
C07C031918000, 1)SUZHOU PENGXU PHARMATECH CO., LTD
(51) International classification C07D0403120000, Address of Applicant :Building 7, 3rd Floor 2358 ChangAr
A61P0043000000, |Road Wujiang Suzhou, Jiangsu 215200 China
C07D0209520000 [(72)Name of Inventor :
(31) Priority Document No :201811008444.4 1)WANG, Peng
(32) Priority Date :31/08/2018 2)LI, Pixu
(33) Name of priority country :China 3)WEI, Qiang
(86) International Application No :PCT/CN2019/10244] 4)CHENG, Wen
Filing Date :26/08/2019 5)WU, Hao
(87) International Publication No :WO 2020/043033
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Provided are a JAK inhitor upadacitinib intermediate and a preparation method therefor, and a preparation method for a JA
inhibitor upadacitinib. The upadacitinib intermediate is as shown in formula (ll) or formula (IIl), wherein R is a nitargen a
protecting group, and R& an open chain or cyclic amine group. Compared with the prior art, the method for synthesising
upadacitinib, under the premise of ensuring the yield, significantly reduces costs, is environmentally friendly, and ihgoouidis)
of the final product.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147013138 A
(19) INDIA
(22) Date of filing of Application :25/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : RESOURCEETERMINING METHOD AND APPARATUS

:H04W0072040000, |(71)Name of Applicant :

H04L0005000000, 1)BEIJING XIAOMI MOBILE SOFTWARE CO., LTD.
(51) International classification H04W0036000000, Address of Applicant :N0.018, Floor 8, Building 6, Yard 3:
H04W0028200000, |Middle Xiergi Road, Haidian District Beijing 100085 China
H04W0068000000 |(72)Name of Inventor :

(31) Priority Document No : 1)LI, Mingju
(32) Priority Date :16/06/2017
(33) Name of priority country :Argertina
(86) International Application No :PCT/CN2018/1077=
Filing Date :26/09/2018
(87) International Publication No :WO 2020/061847
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Nutoer ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a resource determination method, comprising: determining a first BWP in at least etheadtiy
idle BWP according to preset configuration information, wherein the first BWP beloagesbserving cell of a user equipment;

sending first indication information and second indication information to the user equipment on the first BWP, whersin the f
indication information is used for indicating a target serving cell where aftegeency resource, which is used for processing di
of the user equipment is, and the second indication information is used for indicating a target BWP whereriguimey resourc
which is used for processing data, of the user equipment is. Accaoding embodiments of the present invention, a base statio
sends the first indication information and the second indication information to the user equipment by means of theaadtidide(
BWP of the first serving cell, so that in the target sergely the user equipment is switched to an idle BWP and uses the idle |
as an activated BWP, thereby ensuring that the user equipment can finish processing data in time efiehadmog resource of

the target BWP, improving the utilization rate afidger waves of the target serving cell, and reducing the time delay of service
processing.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Applicatbn :25/03/2021

(21) Application N0.202147013140 A

(43) Publication Date : 02/04/2021

(54) Title of the invention : FLOW GUIDE MESH, MEMBRANE ELEMENT, AND FILTER ASSEMBLY

:F16H0003000000, |(71)Name of Applicant :
E04B0001940000, 1)KEMFLO (NANJING) ENVIRONMENTAL
(51) International classification B28B0003260000, |TECHNOLOGY CO., LTD.
F24F0001000700, Address of Applicant :No. 18itao Rd., Jiangning
B01D003530000 Development Zone Nanjing, Jiangsu 211106 China
(31) Priority Document No : 2)KEMFLO INTERNATIONAL CO., LTD.
(32) Priority Date :16/06/2017 3)LIN, Ching-Hsiung
(33) Name of priority country :Argentina (72)Name of Inventor :
(86) International Application No :PCT/CN2019/0793¢| 1)CHEN, ChenFeng
Filing Date :22/03/2019
(87) International Publication No ‘WO 2020/191557
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A flow guide mesh (1) has a water inlet side (11) and a watétside (12) opposite to each other, wherein a first water isolatir
material (111) is provided on the water inlet side (11) of the flow guide mesh (1) to seal part of the water inlet sidé &hl),
effective water inlet width (EW1) is defined on thater inlet side (11); a second water isolating material (121) is provided on 1
water outlet side (12) of the flow guide mesh (1) to seal part of the water outlet side (12), and an effective wateltbu(#&MR) is
defined on the water outlet sidE2). In addition, the flow guide mesh (1) has a cdikb structure comprising at least one comb
tooth (122) within the effective water outlet width (EW2) of the water outlet side (12). Also disclosed are a membranaeteat

filter assembly.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :25/03/2021

(21) Application N0.202147013198 A

(43) Publication Date : 02/04/2021

(54) Title of the invention : ULTRA.OW CARBON STEEL AND METHOD FOR CONTROLLING OXIDE INCLUSIONS IN

ULTRA-LOW CARBON STEEL

:C21C0007100000, |(71)Name of Applicant :
C21C0007060000, 1)BAOSHAN IRON & STEEL CO., LTD.
(51) International classification C22C0038000000, Address of Applicant :885 Fujin Road, Baoshan District
C22C0038060000, [Shanghai 201900 China
C22C0038040000 ((72)Name of Inventor :
(31) Priority Document No :201811146115.6 1)HU, Hantao
(32) Priority Date :29/09/2018 2)MA, Zhigang
(33) Name of priority country :China 3)WANG, Junkai
(86) International Application No :PCT/CN2019/10892| 4)XUE, Fei
Filing Date :29/09/2019 5)LIN, Shuncai
(87) International Publication No ‘WO 2020/063948
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A method for controlling oxide inclusions in an ulav carbon steel, comprising the following steps: 1) converter smelting,
ensuring, when stopping bling, that a molten steel satisfies [O] = 4600 ppm, and [C] = 0.00.05%; during steel tapping,
ensuring that the thickness of ladle slag is less than or equal to 50 mm; in the early stage of steel tapping, ad@iag0likggt 2.
steel, and in the fal satge, adding Al modifiers 85kg/t steel, so as to modify and deoxidize top ladle slag, so that the top lac
satisfy [(wt% CaO)+(wt% MgO)]/(wt% Al 20 3)=1-4.9, and the oxidizing components satisfy (wt% FeO)+(wt% MnO)=8; 2)
vacuum decarbonizan treatment in an RH furnace; after the vacuum decarbonization treatment, adding Al to deoxidize anc
molten steel, the time of purity circulation of the molten steel being greater than 6 min; thereafter, adding a rartakb&eh ane
perfoming purity circulation of the molten steel forl® min, ending the vacuum treatment. Said control method reduces the d
of inclusions remaining in a steel, improves the surface quality of araliédi finished product, and improves the steel bloekade

of the coldrolled finished product.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :25/03/2021

(21) Application N0.202147013237 A

(43) Publication Date : 02/04/2021

(54) Title of the invention : PEPTIDES HAVING IMMUNOMODULATORY PROPERTIES

:A61P0035000000, |(71)Name of Applicant :
A61K0038000000, 1)RIPTIDE BIOSCIENCE, INC.
(51) International classification A61K0009000000, Address of Applicant :941 Railroad Avenue Vallejo,
A61P0029000000, |California 94592 U.S.A.
A61P0025280000 |(72)Name of Inventor :
(31) Priority Document No : 1)JAYNES, Jese
(32) Priority Date :16/062017 2)LOPEZ, Henry Wilfred
(33) Name of priority country :Argentina 3)MARTIN, George R.
(86) International Application No :PCT/US2018/0486%| 4)YATES, Clayton
Filing Date :29/08/2018 5)GARVIN, Charles
(87) International Publication No ‘WO 2020/046297
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present disclosure provides novel peptides that having immunomodulatory activities in vitro and in vivo. The pepticlade
a particuér striapathic region of alternating hydrophilic and hydrophobic modules that can adopt an amphipathic conformati
physiological conditions. This disclosure provides peptides that can specifically bind to key functional regions on o@me or ma
signalng proteins, particularly prnflammatory cytokines, macrophage inhibition proteins, and his tone regulation proteins. T
disclosure includes peptides that are sufficiently stable in the circulation to allow for intravenous administration.eRhieainac
compositions including the subject peptides are also provided. The subject peptides find use in methods of modulatiagenac
activity. In some cases, the peptide is a CDBb®@ling agent. Also provided are methods of treating a subject for a conditi
associated with chronic inflammation using the peptides and compositions of this disclosure.

No. of Pages : £No. of Claims : 2.

The Patent Office Jooal No.

14/2021 Dated 02/04/2021 17523



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147013277 A
(19) INDIA
(22) Date of filing of Applcation :26/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : SYSTEM AND METHOD FOR WIRELESS SENSING OF HEALTH MONITORING

:G06K0019077000, |(71)Name of Applicant :
H01Q0001220000, | 1)MASSACHUSETTS INSTITUTE OF TECHNOLOGY
(51) International classification H01Q0001380000, Address of Applicant :77 Masachusetts Avenue Cambridg
G06K0019070000, |MA 02139 U.S.A.
H04B0005000000 |(72)Name of Inventor :
(31) Priority Document No :62/730384 1)SARMA, Sanjay, E.
(32) Priority Date :12/09/2018 2)BHATTACHARYYA, Rahul
(33) Name of priority country ‘U.S.A 3)SIEGEL, Joshua, E.
(86) International Application No :PCT/US2019/0505Z| 4)KANTAREDDY, Sai, Nithin Reddy
Filing Date :11/09/2019 5)URPI, Alex, Armengol
(87) International Publication No ‘WO 2020055948 6)SEN, Pankhuri
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

An ultra-high frequency (UHF) wireless sensor includes an agent activatechatal antenna formed of a conductive stimuli
responsive hydrogel material. A radio frequency identification (RFID) tag in electronic communication with-thetabantenna
includes a wirelss data communication integrated circuit (IC). The-nmtal antenna is configured to be inactive prior to an
interaction with an activating agent and active upon the interaction with the activating agent.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147013288 A
(19) INDIA
(22) Date of filing of Application :26/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : ORAL CARE DEVICE

:A46B0015000000, | (71)Name of Applicant :
A46B0005000000, | 1)MEDIRATTA, Vinni
(51) International classification A46B0005020000, Address of Applicant :FFL67, Scheme Number 54, Near
HO04N0007180000, |Meghdoot Garden, Madhya Pradesh Indore 452010 Madhya
A61C0017220000 |Pradesh India
(31) Priority Document No :62/736481 2)MEDIRATTA, Sumit Dharampal
(32) Priority Date :26/09/2018 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A 1)MEDIRATTA, Vinni
(86) International Application No :PCT/IB201/05816!| 2)MEDIRATTA, Sumit Dharampal
Filing Date :26/09/2019
(87) International Publication No ‘WO 2020/065571
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(57) Abstract :

An oral care device comprises a head portion and a handle portion. The head portion comprises at least one supporanigass
The supporting arm extends from the base. A sensor is exposed from the supporting arm. The handlecpaftgurésl to move
relative to the head portion. The handle portion comprises a processor, wherein the processor is configured to resdroensiige
sensor and analyze the signals received from the sensor.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147013304 A
(19) INDIA
(22) Date of filing of Application :26/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : METHOD FOR ENCODNG AND DECODING MOTION INFORMATIONNE APPARATUS FOR
ENCODNG AND DECODING MOTION INFORMATION

:HO04N0019176000, |(71)Name of Applicant :
H04N0019520000, 1)SAMSUNG ELECTRONICS CO., LTD.
(51) International classification H04N0019513000, Address of Applicant :129, Samsung, Yeongtonegu,
H04N0019910000, |Suwonsi, Gyeonggido 16677 Republic of Korea
H04N0019139000 |(72)Name of Inventor :
(31) Priority Document No :62/732224 1)JEONG, Seungsoo
(32) Priority Date :17/09/2018 2)PARK, Minsoo
(33) Name of priority country ‘U.S.A. 3)PARK, Minwoo
(86) International Application No :PCT/KR2019/0120C| 4)CHOI, Kiho
Filing Date :17/09/2019 5)PIAO, Yinji
(87) International Publication No :WO 2020/060158
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A video decoding method is disclosed, the method comprising: determining a prediction mode of a current block as gne of .
mode or a merge modehen a motion vector and a merge motion vector difference determined from the merge candidate lis
current block are used, applying one context information to perform entropy decoding on a bitstream thereby obtaining mer
candidate information indating one candidate of the merge candidate list; determining a basic motion vector from one candi
determined on the basis of the merge candidate information in the merge candidate list; and determining the motiotih&ector
current block by usinghe distance index of the merge motion vector difference and the direction index of the merge motion »
difference of the current block, and thus using the basic motion vector and the merge motion vector difference.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147013336 A
(19) INDIA
(22) Date of filing of Application :26/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : ANALYSIS SYSTEM

:A61B0005110000, [(71)Name of Applicart :
G06K0009000000, | 1)YAZAKI ENERGY SYSTEM CORPORATION
(51) International clagfécation G08G0001000000, Address of Applicant 28, Mita :chome, Minateku, Tokyo
A63B0024000000, (1088333 Japan
G08G0001160000 |(72)Name of Inventor :
(31) Priority Document No 2018202469 1)KAWAE, Ayano
(32) Priority Date :29/10/2018
(33) Name of priority country :Japan
(86) International Application No :PCT/IP2019/0381!
Filing Date :27/09/2019
(87) International Publication No ‘WO 2020/090310
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An analysis system (1) is provided with: a plurality of data colled®rices (10) that are mounted on a plurality of mobile bodie
(V) moving on a plurality of routes and that collect analysis data including image data indicating inner images of tHeodiebile
(V) and position data indicating positions at which the inmages of the mobile bodies (V) had been captured; and a data ana
device (20) that counts the number of passengers on the mobile bodies (V) for each of the routes on the basis of taaanaly:
collected by the data collection devices (10). Assult, the analysis system (1) provides an advantageous effect of being able
appropriately analyze the trend in human movement.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147013337 A
(19) INDIA
(22) Date of filing of Application :26/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : SOUNIINSULATING PACKAGE

:G10K0011162000,|(71)Name of Applicant :
HO1R0013658000, | 1)KABUSHIKI KAISHA KOBE SEIKO SHO (KOBE
(51) International classification B65D0075360000, (STEEL, LTD.)
H01B0007000000, Address of Apficant :24, Wakinoham&aigandori 2chome,
B65D0085808000 |Chucku, Kobeshi, Hyogo 6518585 Japan
(31) Priority Document No 12018189184 (72)Name of Inventor :
(32) Priority Date :04/10/2018 1)
(33) Name of priority country :Japan
(86) International Application No :PCT/IP2019/0382!
Filing Date :27/09/2019
(87) International Publication No ‘WO 2020071278
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A soundinsulating package 1 comprises: a package body 3 inside which a noise source is accommodated, and which com
openings 2; a door 4 that can close the openings 2 of the package body 3; andiasstatiity structure 5 provided between the
package body 3 and the door 4, which can insulate sound. Ogmnioginding surfaces 13 positioned on the same plane aredo
around the openings 2, and foldeack pieces 15 are provided on the outer peripheral side of the door 4, thebfabiteuieces 15
being folded back toward the package body 3, and the end parts of thelaldegieces 15 on the package body 3 sidlegbe
positioned in the same plane. The seimgllating structure 5 has packing 17 that is provided on the package body 3 side of tl
folded-back pieces 15 and contacts the opemsimgounding surfaces 13 when the openings 2 are in a closed state, and-a sou
insulating member 16 that is provided closer to the center of the door than thelfattkepieces 15, and contacts the opening
surrounding surfaces 13 when the openings are in the closed state, whereby thesdatidg member 16 becomes thinnemtha
when in the open state.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147013338 A
(19) INDIA
(22) Date of filing of Application :26/03/2021 (43) Publication Date : 02/04/2021

(54) Title ofthe invention : APPARATUS FOR ZYGOMATIC IMPLANTATION AND METHOD

:A61C0008000000, [ (71)Name of Applicant :
A61C0001080000, | 1)NORIS MEDICAL LTD.
(51) International classification A61C0013000000, Address of Applicant :8 Hataasia St. Nesher 3688808 Isr:
A61C0003020000, |3688808 Nesher Israel
A61F0009000000 |(72)Name of Inventor :
(31) Priority Document No 1261494 1)SIEV, Aharon
(32) Priority Date :30/08/2018 2)SIEV, Rami
(33) Name of priority country ‘Israel
(86) International Application No :PCT/IL2019/05095
Filing Date :27/08/2019
(87) International Publication No ‘WO 2020/044335
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An apparatus and a method for building the apparatus for preparing and for implanting zygomatic implant(s) are described.
apparatus includes a guide shell and dental tools dedicated for use with the apparatus for imptectéticidence with an a priori
selected implantation vector. The guide shell supports at least two mutually operative guides which are inverted oedatively t
other for firm support and for alignment of a cylindrical portion of a dental tool, whithsfa cylindrical body, with the implantati
vector. The guides are considered to be inverted by being supported in diametrically opposite disposition relativetiie and on
cylindrical body. The guide shell may be configured for implantation of moredha implant. The dedicated dental tools DDNT]
are guided by at least two guides and include burrs and tool guides. The apparatus is configured for extra maxillatipirgg)lant
and for intra sinus implantation(s).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147013339 A
(19) INDIA
(22) Date of filing of Application :26/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : INFLOWPART UNIT AND SETTLING TANK

:C02F0103000000, | (71)Name of Applicant :
B01D0021000000, | 1)KABUSHIKI KAISHA TOSHIBA
(51) International classification C02F0001000000, Address of Applicant L, Shibaura home, Minateku,
EO3F0005120000, [Tokyo 1050023 Japan
B01D0021060000 | 2)TOSHIBA INFRASTRUCTURE SYSTEMS &
(31) Priority Document No 12018172486 SOLUTIONS CORPORATION
(32) Priority Date :14/09/2018 (72)Name of Inventor :
(33) Name of priority country :Japan 1)KOJOU Kazutaka
(86) International Application No :PCT/JP2019/0189(| 2)TAKAHASHI Hid eaki
Filing Date :13/05/2019
(87) International Publication No ‘WO 2020/054127
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An inflow-part unit of one embodiment has an inflow pipe, a storage section, and a cleaning mechanism. The inflow pipe is
at the periphery of a rotating shaft that rotates a scraping plate of a settling tank. The stii@yésgisposed on the outer side o
the inflow pipe and surrounds a first end section of the inflow pipe in a first direction. The storage section is capmabig wfater
to be treated that flows into the inflow pipe from the first end sectionclBaming mechanism cleans deposits adhered to the in
pipe or the rotating shaft.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147013346 A
(19) INDIA
(22) Date of filing of Application :283/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : CRYSTALLINE SILICON SOLAR CELL AND PREPARATION METHOD THEREFOR

:H01L0031180000, [(71)Name of Applicant :
H01L0031021600, 1)ZHEJIANG AIKO SOLAR ENERGY TECHNOLOGY
(51) International classification H01L0031022400, |CO., LTD.
HO01L0031068000, Address of ApplicaniNo. 655, Haopai Road, Suxi Town
HO01L003102800 Yiwu, Zhejiang 322009 China
(31) Priority Document No :201811081406.1 2)GUANGDONG AIKO SOLAR ENERGY
(32) Priority Date :17/09/2018 TECHNOLOGY CO., LTD.
(33) Name of priority country :China (72)Name of Inventor :
(86) International Application No :PCT/CN2019/0984%| 1)WU, Huimin
Filing Date :30/07/2019 2)ZHANG, Xiaoming
(87) International Publication No ‘WO 2020/05263 3)FANG, Jiebin
(61) Patent of Addition to Application ‘NA 4)LIN, Kang-Cheng
Number :NA 5)CHEN, Gang
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A preparation method for a crystalline silicon solar cell, comprising the steps offdmntexturing; depositing a tunneling layer,
doped polysilicon layer, and antflection film layer on the front face; froffdice film removal; fronface secondary téxring;
diffusion; etching; depositing a passivation film on a back face; depositing amefettion film on the front face for the second til
backface perforation; electrode etching; and sintering. By means of the preparation method of thenwesst@mt,i a selective
passivation contact crystalline silicon solar cell is prepared. The present method effectively guarantees the padsigdtioneding
layer and selective doping in a positive electrode region, and effectively exerts a passifetiort the same time, a netectrode
region is also not blocked, thus reducing the degree to which a traditional doped silicon layer absorbs solar energyyiagd i
efficiency of a solar cell.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147013352 A
(19) INDIA
(22) Date of filing of Application :26/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : SYSTEM AND METHOD FOR IMPROVED BLOCKCHAIINPLEMENTED SMART CONTRACT

:G06Q0020380000, |(71)Name of Applicant :
H04L0009060000, 1)NEURALIA TECHNOLOGIES INC.
(51) International classification G06Q0050180000, Address of Applicant :6185 boul Tachereau, Local 118, O
H04L0009320000, |225 Brossard, Qubec J4Z 1A6 Canada
G06Q0020400000 [(72)Name of Inventor :
(31) Priority Document No :62/724688 1)BOUDREAULT, Jean-Denis
(32) Priority Date :30/08/2018
(33) Name of priority country ‘U.S.A
(86) Interrational Application No :PCT/CA2019/0511¢
Filing Date :28/08/2019
(87) International Publication No ‘WO 2020/041878
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A method and system for validating execution of a smart contract comprises storing the smart contract within a blockchain t
least one first order block. The smart contract has a set of electromlefithed contract clauses, each being defined by st deee

satisfaction value, and the combination of the satisfaction values of the set of contract clauses having a satisfactios foathe
contract. A set of one or more electronicadtpred second order transactions each having a subset of moeeoexecution values i
read and a subset of transactions corresponding to the contract clauses are selected. An execution hash value ofitimeafomk
execution values of the subset of transaction is determined. A smart contract is considerg@sciutitd if the execution hash

value of the combination of execution values of the subset of transactions matches the satisfaction hash value obittteasnart

No. of Pages : 4No. of Claims : 4

The Patent Office Jooal No. 14/2021 Dated 02/04/2021 17532



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147013366 A
(19) INDIA
(22) Date of filing of Application :26/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : METHOD OF COMMUNICATION FOR A DATABASE

:G06F0016951000, |(71)Name of Applicant :
G06F0016245700, 1)ETA SA MANUFACTUREHORL OGERE SUI S
(51) International classification G06F0016901000, Address of Applicant :SchilRustStrasse 17 2540 Grenche
G06F0016340000, |Switzerland
G06Q0050180000 |(72)Name of Inventor :
(31) Priority Document No :16/148485 1)CERVEAUX, M. Augustin
(32) Priority Date :01/10/2018
(33) Name of priority country ‘U.S.A.
(86) International Application No :PCT/EP2019/0738¢
Filing Date :06/092019
(87) International Publication No ‘WO 2020/069819
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A method is provided of communication between a user and a database of Patents andeatlispd@iyhand the interactive
exploration of data on information of interest relating to Patents/Patent applications. The method contipeigesieration, by
means of an access interface, of a request allowing the database to be interrogated béssst oneaselection criterion entered i
the access interfacethe interrogation of the database by means of the request and the loading of bibliographical data for th
Patents/Patent applications found, the downloaded bibliographical data comghaisiran the technological categoryhe processir
of the bibliographical data, the processing comprising an analysisaxfororences comprising the determination of a number-of
occurrences of data on the technological category for all of the Bfftatant applications foundthe displaying, in interactive
graphical and/or textual form, of a result and/or of an interpretation of the analysiescfwwences.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147013367 A
(19) INDIA
(22) Date of filing of Application :26/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : PROCESS MONITORING ASSISTANCE DEVICE, PROCESS MONITORING ASSISTANCE
SYSTEM, PROCESS MONITORING ASSTANCE METHOD, PROCESS MONITORING ASSISTANCE PROGRAM, AND
TERMINAL DEVICE

:G05B0023020000, | (71)Name of Applicant :
G06Q0030020000, | 1)KABUSHIKI KAISHA TOSHIBA
(51) International classification G06F0011340000, Address of Applicant L, Shibaura home, Minateku,
G05B0019418000, | Tokyo 1050023 Japan
G06F0013000000 | 2)TOSHIBA INFRASTRUCTURE SYSTEM S &
(31) Priority Document No 2018173057 SOLUTIONS CORPORATION
(32) Priority Dae :14/09/2018 (72)Name of Inventor :
(33) Name of priority country :Japan 1)YAMANAKA Osamu
(86) International Application No :PCT/JP2019/0361:| 2)NAMBA Ryo
Filing Date :13/09/2019 3)OBARA Takumi
(87) International Publication No ‘WO 2020/054850 | 4)HIRAOKA Yukio
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The purpose of the present invention is to more effectively utilize an analysis result for data obtained dceasavhile
maintaining a display to which a user is accustomed to using. A process monitoring assistance device (2) accordingdionemt
has a data acquisition unit (221), an index calculation unit (222), a contribution rate calculation un&n@23ljsplay control unit
(23). The data acquisition unit acquires tis@ies data for a plurality of types of process variables indicating a state of a proce
being monitored. The index calculation unit calculates an index indicating the pos#ilaitino abnormality is occurring in the
process being monitored and the process is sound, on the basis of the plurality of types of process variables. Inhrelatiexto
calculated by the index calculation unit the contribution rate calculatidrcaloulates, for each of the plurality of types of proces
variables, a contribution rate indicating the percentage of contribution to an increased possibility that no abnoroalitynig im
the process being monitored and the process is soundisfphayccontrol unit generates display information so as to display, on
screen of a user terminal (3), information pertaining to a portion of the process variables for which the contributioslatitely
small.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147013387 A
(19) INDIA
(22) Date of filing of Application :26/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : GLAZING UNIT

:B32B0017100000, |(71)Name of Applicant :
HO3K0017960000, | 1)SAINT-GOBAIN GLASS FRANCE
(51) International classifi¢en G01N0027220000, Address of Applicant :12 Place de I'lris Tour SdBtbain
G02F0001170000, |92400 Courbevoie France
HO3K0017955000 |(72)Name of Inventor :
(31) Priority Document No :18192153.7 1)VARGA, Gabor
(32) Priority Date :03/09/2018 2)KLAUSS, Bastian
(33) Name of priority country ‘EPO 3)ZEISS, Michael
(86) International Application No :PCT/EP2019/0696%| 4)EFFERTZ, Christian
Filing Date :22/07/2019
(87) International Publication No ‘WO 2020/048672
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The inventim relates to a glazing unit of a vehicle or a building, comprising at least one glass pane or polymer film, wherein
capacitive sensor is arranged on a first surface of the or a glass pane or polymer film, said sensor comprising a $iestisaresac
a second sensor section located at a distance from the first sensor section on the first surface and acting as @sigedtiead
wherein, during the operation of the sensor, an electrical field is created between the first and second semsonkmttipartially
penetrates the glass pane or polymer film, wherein a material property compensation electrode is applied to the secohthsu
same glass pane or polymer film, opposite the second sensor section.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147013449 A
(19) INDIA
(22) Date of filing of Application :26/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : INFORMATION PROCESSING DEVICE, INFORMATIGNROCESSING METHOD, AND
INFORMATION PROCESSING PROGRAM

:G06F0040268000, | (71)Name of Applicant :
B60W0030095000, 1)MITSUBISHI ELECTRIC CORPORATION
(51) International classification HO04L.0029060000, Address of Applicant 8, Marunouchi Zzhome, Chiyod&u,
A24D0003020000, | Tokyo 1008310 Japan
H04M0001725000 |(72)Name of Inventor :
(31) Priority Document No ‘NA 1)JOKO Hideaki
(32) Priority Date ‘NA 2)OTSUKA Takahiro
(33) Name of priority ountry ‘NA
(86) International Application No :PCT/IP2018/0412!
Filing Date :07/11/2018
(87) International Publication No ‘WO 2020/095373
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Applicabn Number ‘NA
Filing Date ‘NA
(57) Abstract :

An information processing device (1) equipped with: a morphological analysis unit (12) for acquiring object spacetimganfori
(A1) that includes spacetime information indicating the coordinates of a plurality of objects in spacdtiine mame of each of the
plurality of objects, and for carrying out a morphological analysis, which is a process for deconstructing the namasalftthefp
objects included in the object spacetime information (Al) into one or more words, therebgtiggnmorphologically analyzed obj
spacetime information (A2); a peripheral object information acquisition unit (13) for acquiring morphologically analyzedA@in
of peripheral objects, which are objects existing at the periphery of each ofithkitybf objects in spacetime, from the
morphologically analyzed object spacetime information (A2); a peripheral object name word distribution calculation famit (14
calculating a peripheral object name word distribution (A4) from the morphologaradllyzed names (A3), the peripheral object
name word being a word included in the name of each of the peripheral objects at the periphery of the plurality ohdbjects; ¢
spacetime informatioencompassing distributed expression conversion unit (15) fmecting the peripheral object name word
distribution (A4) into a spacetime informati@mcompassing distributed expression (A5) for the word.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147013% A
(19) INDIA
(22) Date of filing of Application :26/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : INTERNAL COMBUSTION ENGINE OIL RING

:F16J0009060000, |(71)Name of Applicant :
F16J0009200000, | 1)NIPPON PISTON RING CO., LTD.
(51) International classification FO02F000500000, Address of Aplicant :512-10, HonmachHigashi, Chueku,
F16J0009260000, |Saitamashi, Saitama 3388503 Japan
B23P0015060000 |(72)Name of Inventor :
(31) Priority Document No 12018184525 1)ITO Michihiro
(32) Priority Date :28/09/2018 2)HASUMI Ryosuke
(33) Name of priority country :Japan 3)YAZAWA Tsutomu
(86) International Application No :PCT/JP2019/0384: 4)MAKITA Takeshi
Filing Date :27/09/2019
(87) International Bblication No ‘WO 2020/067539
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Provided is an internal combustion engine oil ririthwvhich it is possible to reduce undulations generated during manufacture
oil ring, and to improve the oil sealing performance, while maintaining an effect of reducing oil consumption. An intebngtion
engine oil ring (1) is provided with agil ring main body (2) in which the crosectional shape of an oil ring is substantialshbped
and a coil expander (3) disposed on the inner circumferential side of the oil ring main body (2), wherein: the oil txoglyn@his
configured from dirst rail (5) and a second rail (6) which are in contact with a cylinder inner wall surface, and a web (4) pro\
with a plurality of oil return holes (7) for allowing oil that has been scraped off the inner wall surface of the cylitieefitsy rai
(5) and the second rail (6) to flow down toward a piston rear surface; and undulations in at least one of a part (@grof an i
circumferential side of the oil ring main body (2) excluding an inner circumferential groove (2e) and an oil return2ghad(a
part of an outer circumferential side of the oil ring main body (2) excluding sliding surfaces (8A) are at most equethto 6.0
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20214701345%
(19) INDIA
(22) Date of filing of Application :26/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : FLASH JOULE HEATING SYNTHESIS METHOD AND COMPOSITIONS THEREOF

:C01B0032192000, |(71)Name of Applicant :
B82Y0040000000, 1)WILLIAM MARSH RICE UNIVER SITY
(51) International classification C01B0032184000, Address of Applicant :6100 Main Street Houston, TX 770!
B82Y0030000000, |U.S.A.
C01B0032198000 |(72)Name of Inventor :
(31) Priority Document No :62/727510 1)TOUR, James, Mitchell
(32) Priority Date :05/09/2018 2)LUONG, Duy, X.
(33) Name of priority country ‘U.S.A. 3)KITTRELL, Wilbur, Carter
(86) International Application No :PCT/US2019/0479¢| 4)CHEN, Weiyin
Filing Date :23/08/2019
(87) International Publication No ‘WO 2020/051000
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Methods for the synthesis of graphene, arade particularly the method of synthesizing graphene by flash Joule heating (FIJH
methods can be used to synthesize turbostratic graphene (includidgflest turbo strati ¢ graphene) in bulk quantities. Such
methods can further be used to synitesomposite materials and 2D materials.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147013484 A
(19) INDIA
(22) Date of filing of Application :26/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : CELL HANDOVER METHOD, DEVICE AND READABLE STORAGE MEDIUM

:H04W0036000000, |(71)Name of Applicant :
H04W0036300000, | 1)BEIJING XIAOMI MOBILE SOFTWARE CO., LTD.
(51) International classification H04W0036080000, Address of Applicant :N0.018, Floor 8, Building 6, Yard 3:
H04W0036160000, |Middle Xiergi Road, Haidian District Befjg 100085 China
H04W0036220000 [(72)Name of Inventor :
(31) Priority Document No ‘NA 1)YANG, Xing
(32) PriorityDate ‘NA
(33) Name of priority country ‘NA
(86) International Application No :PCT/CN2018/1039¢
Filing Date :04/09/2018
(87) International Publication No :WO 2020/047747
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present disclosure relates to the technical field of wireless communication, and disclosed thereby is a cell hamadvEhen
method comprises: receiving a handover irgtom and time sequence relationship sent by a base station, the handover instru
being used for indicating a terminal switching to one from among at least two target cells, and the time sequenceprélaitgnst
used for indicating whether any twells among the at least two target cells are synchronized in time slot; synchronizing with
cell among the at least two target cells; initiating handover to the first cell according to the synchronization rebeltfivgtitell,
and determining second cell among the at least two target cells after handover fails, the second cell being synchronized in
with the first cell; and initiating connection reconstruction to the second cell according to the synchronization rethatfinsticell.
In the described solution, the step of synchronization may be skipped during reconstruction so as to improve the éffiellency
handover and the communication effect of a system.
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(12) PATENT APPLICATON PUBLICATION (21) Application N0.202147013490 A
(19) INDIA
(22) Date of filing of Application :26/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : METHOD FOR TRANSMITTING CAPABILITY INFORMATION OF USER TERMINAL AND
RELATED DEVICE

:H04W0008240000, |(71)Name of Applicant :
H04B0007080000, 1)HUAWEI TECHNOLOGIES CO., LTD.
(51) International classification H04L.0029140000, Address of Applicant :Huawei Administration Building,
H04W0076270000, |Bantian, Longgang District Shenzhen, Guangdong 518129 C
H04W0088080000 |(72)Name of Inventor :
(31) Priority Document No :201811108636.2 1)LI, Bingzhao
(32) Priority Date :21/09/2018 2)XU, Bin
(33) Name of priority country :China 3)CHEN, Lei
(86) Interrational Application No :PCT/CN2019/10611| 4)WANG, Xuelong
Filing Date :17/09/2019
(87) International Publication No :WO 2020/057487
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Provided are a method for transmitting capability information of a user terminal and a related device. The method @mprise
access network device sending a first request message to a user termmateds network device receiving a plurality of first
response messages sent by the user terminal, the first response messages each comprising a subset of a set of UE capah
information; and the access network device decoding the first response esdassalgtain UE capabilities. The present solution ¢
be used to divide UE capability information into a plurality of RRC messages for reporting, and resolve the issue il Wiiich tt
capability information is too huge to be reported in one step, andlsareffectively reduce time delay in reporting UE capability
information and improve reliability.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147013514 A
(19) INDIA
(22) Date of filing of Aplication :26/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : METHOD AND DEVICE FOR EARLY TRANSMISSION OF DOWNLINK DATA

:H04W0074080000, |(71)Name of Applicant :
H04W0074000000, | 1)HUAWEI TECHNOLOGIES CO., LTD.
(51) International classification H04W0052020000, Address of Applicant :Huawei Administration Building
H04W0068000000, |Bantian, Longgang District Shenzhen, Guangdong 518129 C
H04W0008240000 |(72)Name of Inventor :
(31) Priority Document No ‘NA 1)WANG, Hong
(32) Priority Date ‘NA 2)TANG, Xun
(33) Name of priority country ‘NA 3)YU, Yinghui
(86) International Application No :PCT/CN2018/1030¢| 4)ZHANG, Jian
Filing Date :29/08/2018
(87) International Publication No ‘WO 2020/042040
(61) Patehof Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A method and device for early transmission of downlink data, used to achieve eanyisgms of downlink data, improve resourc
utilization efficiency, and reduce power consumption of a terminal. The method comprises: sending a random access @eat
network device; receiving a random access response from the network device; semdsgnnse to the random access respons
message 3 to the network device, the message 3 carrying a first indication for indicating a single downlink data pesdeitjiage
message 4 from the network device, the message 4 carrying downlink data.

No. of Pages : € No. of Claims : 2!

The Patent Office Jooal No. 14/2021 Dated 02/04/2021 17541



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147013515 A
(19) INDIA
(22) Date of filing of Application :26/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : DEVICE ANDMETHOD FOR PROVIDING A QUALITY OF SERVICE FUNCTION

:H04W0028240000,|(71)Name of Applicant :
H04L0012240000, 1)HUAWEI TECHNOLOGIES CO., LTD.
(51) International classification H04L.0012801000, Address of Applicant :Huawei Administration Building
H04L0012853000, |Bantian Longgang District Shenzhen, Guangdong 518129 ClI
H04W0052220000 | 2)KOUSARIDAS, Apostolos
(31) Priority Document No ‘NA (72)Name d Inventor :
(32) Priority Date ‘NA 1)KOUSARIDAS, Apostolos
(33) Name of priority coumny ‘NA 2)KOUSARIDAS, Apostolos
(86) International Application No :PCT/EP2018/0750:| 3)ZHOU, Chan
Filing Date :17/09/2018
(87) International Publication No ‘WO 2020/057717
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to ApplicatioNumber ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to providing a quality of service function for the communication services in the communicatiol
networks. The invention spiéically presents a device for providing a quality of service (QoS) function, for at least one
communication service of at least one application entity in a communication network comprising a plurality of netwakTeiti
device is configured to tramst a monitoring request to one or more of: the at least one application entity, at least one networ
and at least one user equipment, obtain a monitoring response from one or more of: the at least one applicationtdatst, dhe
network antity, and the at least one user equipment, determine a change in QoS of the at least one communication service
least one application entity, based on the obtained monitoring response, and transmit the determined change in thaQe&stc
one application entity and/or at least one of the network entities in the communication network.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147013623 A
(19) INDIA
(22) Date of filing of Apftication :27/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : DUALSENSOR SUBPIXEL RADIATION DETECTOR

:HO04N0005374500, |(71)Name of Applicant :
G06K0007100000, | 1)KONINKLIJKE PHILIPS N.V.
(51) International classification H04N0009040000, Address of Applicant :High Tech Campus 52 5656 AG
G01T0001290000, |EindhovenNetherlands
HO04N0019980000 |(72)Name of Inventor :
(31) Riority Document No :18193337.5 1)JACOBS, Johannes, Wilhelmus, Maria
(32) Priority Date :10/09/2018
(33) Name of priority country ‘EPO
(86) International Application No :PCT/EP2019/0731(
Filing Date :29/08/2019
(87) International Publication No ‘WO 2020/052987
(61) Patenbf Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a radiation detector (1000) comprising: two substrates (1100), wherein each subswate of tt
substrates comprises a senddrl0), wherein each sensor comprises an electronic array circuit (1112), which comprises an &
data reaebut pixels (DRP) and which is configured to acquire image data resulting from exposure to radiation, the image da
provided in a matrix datarsicture corresponding to the array of data reatpixels; wherein each sensor comprises an array of
electronic pixel circuits (1114), wherein each electronic pixel circuit is assigned to at least one pixel of the araaeaéolat
pixels; wherein ezh electronic pixel circuit (1114) comprises: an array of allocated signal elementsJE);1&nd a corresponding
array of allocated radiation conversion elements (IRCE); wherein each allocated signal element together with one correspc
allocatedradiation conversion element form one subpixel (SP); wherein each electronic pixel circuit (1114) is configured to 1
subpixel data signals from each allocated signal element of the array of allocated signal elements to generate piretifetie w
electronic array circuit is configured to receive the pixel data from each electronic pixel circuit in order to acquiag¢haaita; an:
wherein both sensors are at least partially facing each other at equidistance.
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(54) Title of the invention : MULTPIECE MONGLAYER RADIATION DETECTOR
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(32) Priority Date :10/09/2018 2)BEHLING, Rolf, Karl, Otto
(33) Name of priority country ‘EPO 3)STEADMAN BOOKER, Roger
(86) International Applicion No :PCT/EP2019/0740:| 4)VOGTMEIER, Gereon
Filing Date :10/09/2019 5)WIMMERS, Onno, Jan
(87) International Publication No ‘WO 2020/053174
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a radiation detector (100) comprising: i) a substrate (110); ii) a sensor, which ts toeipled
substrate, the sensor comprising a first array (b268gnsor pixels, a second array (130) of signal-medclements, and an electro
circuitry which is configured to provide image data based on signals received from the sigiaitreladnents; iii) a transducer,
which is coupled to the substrate andhe sensor, the transducer comprising a third array (140) of subpixels, wherein at least
subpixels are assigned to one sensor pixel; wherein the second array of sigraltrelments and the third array of subpixels
correspond to each other; wh@ each of the subpixels comprises a radiation conversion material.
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(87) International Publication No ‘WO 2020/049141
(61) Patent of Addition té\pplication .
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(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A method and system that enables a computer to determine a cause of occupancy of a predetermined are@nsiloga&ah
information. The reatime location informatia is processed to determine occupancy information of each of a plurality of zone:
predetermined area. The (combined) occupancy information is processed using a-tesmimg model to predict an occupancy
cause of the predetermined zones of tteglptermined area.
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(33) Name of priority country ‘EPO 3)WIRTZ, Daniel
(86) International Application No :PCT/EP2019/0733°| 4)VOGTMEIER, Gereon
Filing Date :03/09/2019 5)WEISS, Steffen
(87) International Publication No ‘WO 2020/048935
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention may improve image quality of magnetic resonance imaging (MRI). The invention is directed to a coil arrange!
(200) for magnetic res@amce imaging. It comprises a base structure having a variable shape, an RF coil arranged on or in th
structure, an actuator means at least partially extending along the base structure such that the base structure isabtefgranalid
about atéast one axis, a position detecting means adapted to detect a current position of at least a portion of the subject to
examined relative to the RF coil, and control means coupled to the position detecting means and the actuator meaing wher
contrd means is adapted to to adjust the shape of the base structure to maintain a contact of an outer surface of thedase <
(210) and/or the RF coil (220) with the at least portion of the subject by driving the actuator means in responsedd ehdeggD
the current position relative to a previous position. The invention is further directed to a (MRI) system, a methodbfunpasit R
coil for a magnetic resonance imaging system relative to a subject to be examined, atasitory compterreadable medium.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147013646 A
(19) INDIA
(22) Date of filing of Application :27/03/2021 (43) Publication Date : 02/04/2021

(54) Title of theinvention : SYSTEMS, APPARATUS AND METHODS FOR FORMING METAL STRIPS INTO DIES

:B21C0037120000, |(71)Name of Applicant :
HO05K0001020000, 1)ONTARIO DIE INTERNATIONAL INC.
(51) International classification B31B0050000000, Address of Applicant :235 Gage Aveune Kitchener, Ontar
B21D0037200000, |N2M 2C9 Canada
GO06F0030200000 [(72)Name of Inventor :
(31) Priority Document No :62/723783 1)CHAN, Tin To
(32) Priority Dae :28/08/2018 2)PIRO, Petr
(33) Name of priority country ‘U.S.A 3)RIKOVITCH, Nir
(86) International Application No :PCT/CA2019/0511€| 4)LLOYD, Jordan
Filing Date :28/08/2019 5)AMIRAULT, Robert
(87) International Publication No :WO 2020/041880
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A system for forming a metal strip into a die is described herein. The system includes a base to support the meted stepass t
strip underges a series of forming operations; a feeding device to advance the metal strip between each forming operation
the metal strip during each forming operation; a bending device to bend a portion of the metal strip extending fromdtoefees
aforming head to house a pair of forming tools and provide features to the portion of the metal strip extending fronmghe fee:
device; a robotic arm to selectively provide the one or more forming tools to the forming head; and a computing unit in
communcation with the robotic arm configured to transmit a control signal to cause the robotic arm to retrieve the pair of foi
tools and provide the pair of forming tools to the forming head.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147013668 A
(19) INDIA
(22) Date of filing of Application :27/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : TRUSS STRUCTURE WITH RING NODES AND CONTINUOUS MEMBERS

:H04L0001180000, [(71)Name d Applicant :
B32B0015080000, | 1)ARAVAMUDAN, Gosakan
(51) Internatimal classification B60R0001000000, Address of Applicant :Unicita Consulting Pvt.Ltd. No. 44/1
A61B0017000000, |Sriram Mandir Road Basavanagudi, Bengaluru Karnataka 56
HO01L0031180000 ([Karnataka India
(31) Priority Document No 201841036712 (72)Name of Inventor :
(32) Priority Date :28/09/2018 1)ARAVAMUDAN, Gosakan
(33) Name of priority country :India
(86) International Application No :PCT/IN2019/05071
Filing Date :28/09/2019
(87) International Publication No :WO 2020/065683
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A conmposite truss (100) comprising three parts is provided. The three parts of the composite truss (100) comprise multigke
longitudinal elements (101), multiple diagonally formed continuous composite elements (102), and multiple composite3)ode
that join the composite longitudinal elements (101) and the diagonally formed continuous composite elements (102).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147013724 A
(19) INDIA
(22) Date éfiling of Application :27/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : METHOD AND SYSTEM FOR INTELLIGENT TRANSPORTATION SYSTEM CERTIFICATE
REVOCATION LIST REDUCTION

:H04L0009320000, |(71)Name of Applicant :
H04L0029060000, 1)BLACKBERRY LIMITED
(51) International classification B23K0101180000, Address of Applicant :2200 University Avenue, East
GO06N0020100000, [Waterloo, Ontario N2K 0A7 Canada
A61F0002900000 |(72)Name of Inventor :
(31) Priority Document No :16/145834 1)RUSSELL, Nicholas James
(32) Priority Date :28/09/2018 2)BROOKFIELD, Jonathon
(33) Name of priority country ‘U.S.A 3)BARRETT, Stephen John
(86) International Application No :PCT/CA2019/0512¢
Filing Date :11/092019
(87) International Publication No ‘WO 2020/061680
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A method at a computing device within kntelligent Transportation System (ITS), the method including: receiving a first mess
the first message including at least tailoring information for a first ITS endpoint and intended journey details fod & dingpoint
storing all or a subsef data from the first message; obtaining a full certificate revocation list; creating a tailored certificate
revocation list based on data in the first message and the full certificate revocation list, the tailored certificai@nrésbcat
containing cetificates or identifiers of certificates for ITS endpoints that may be encountered by the first ITS endpoint when
navigating a route provided in the intended journey details; and providing the tailored certificate revocation liststd Tig fi
endpoint
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :27/03/2021

(21) Application N0.202147013725 A

(43) Publication Date : 02/04/2021

(54) Title of the invention : HIGHLIGITING FLAGGED INTERACTIVE COMPONENTS IN CONTENT

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name opriority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisionalto Application Number
Filing Date

:HO04N0021258000,
H04N0021658000,
H04N0021442000,
G06F0003048400,
H04N0021854500
:18191702.2
:30/08/2018

:EPO
:PCT/IB2019/0569C
:14/08/2019

‘WO 2020/044155
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)NOKIA TECHNOLOGIES OY
Address of Applicant :Karakaari 7 02610 Espoo Finland
(72)Name of Inventor :
1)COYLE-GILCHRIST, Matthew

(57) Abstract :

Apparatus, methds and computer programs for receiving first content; receiving second content identifying at least one intel
component comprised by the first content, the at least one interactive component having been flagged by at least dne user
modifying thereceived first content based on the received second content, to highlight the identified at least one interactive

component.

No. of Pages : 1No. of Claims : 1!

The Patent Office Jooal No. 14/2021 Dated 02/04/2021 17550



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147013892 A
(19) INDIA
(22) Date of filing of Application :29/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : COMPOSTABLE WOOD COMPOSITE MATERIAL

:B65D0065460000,|(71)Name of Applicant :
B32B0007020000, | 1)SULAPAC OY
(51) International classification B32B0027080000, Address of Applicant :Iso Roobertinkatu-2% 00120 Helsink
B32B0027120000 |Finland
B29K0023000000 |(72)Name of Inventor :
(31) Priority Document No :20185730 1) PARSSI NEN, Antti
(32) Priority Date :01/09/2018 2)TIRKKONEN -RAJASALO, Laura
(33) Name of priority country :Finland 3) VAI SANEN, Tanel.
(86) International Application No :PCT/FI2019/05062
Filing Date :02/09/2019
(87) International Publication No :WO 2020/043957
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A container for cosmetic products and a method of manufacturing the same. The container, such as a jar, besedvimlld first
layer of a compostable material which comprises in combination a biodegradable polymer which forms a continuous matrix
mixed therein, particles of a hydrophilic material capable of swelling inside the matrix upon water absorptoamtdiner further
comprises a second layer of a compostable material which comprises a biodegradable polymer which forms a continuods 1
which is essentially free from particles of a hydrophilic material capable of swelling inside the matwixtadng essentially less of
them than the first layer. The container is degradable in compost, disintegration of the container wall, at 58 °C, withinriry
weeks.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147013893 A
(19) INDIA
(22) Date of filing of Application :29/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : ELECTRONIC FUEL INJECTION TYPE DIESEL ENGINE

:FO2B0003®0000, |(71)Name of Applicant :
F02B0023060000, | 1)KUBOTA CORPORATION
(51) International classification F02M0061180000, Address of Applicant 27, Shikitsuhigashi-thome, Naniw
F02D0041380000, (ku, Osakashi, Osaka 5568601 Japan
F02B0023100000 ((72)Name of Inventor :
(31) Priority Document No 2018201842 1)KOYAMA Hideyuki
(32) Priority Date :26/10/2018 2)OKUDA Mitsugu
(33) Name of priority country :Japan 3)SHINOHARA Yuji
(86) International Application No :PCT/JP2019/0353( 4)KAMIYAMA Mitsuru
Filing Date :09/09/2019 5)OS0 Hiroki
(87) International Publication No ‘WO 2020/084933
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Provided is an electronic fuel injection type diesel engine enabling a reduction in engine size. The electronic fuel injeclieset
engine is provided with: a combustion chamber 2 inside a cylinder 1; a fuel injection chamber 4 inside a cylinder tuehd 3;
injector 6 that injects liquid fuel 5 into the fuel injection chamber 4; a fuel accumulation unit 7 that accumulategitheesli§u
injected from the fuel injector 6; and an electronic control unit 8 that controls the timing and amount ehigkttie liquid fuel 5.
Preferably, the fuel injector 6 has a plurality of fuel injection holes 6b and 6¢, an injecting direction of the ligbithjiectied from
the fuel injection holes 6b and 6¢ of the fuel injector 6 is toward an inner surfaaefoéthinjection chamber 4, the combustion
chamber 2 inside the cylinder 1 serves as a main combustion chamber 2a, and the fuel injection chamber 4 sercesrdmistisn
chamber 4a that is in communication with the main combustion chamber 2a vjactiorinport 9.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147013894 A
(19) INDIA
(22) Date of filing of Application :29/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invetion : BISPECIFIC ANTIGEN BINDING MOLECULES COMPRISING ANTFAP CLONE 212

:A61K0039000000, |(71)Name of Applicant :
A61P0035000000, | 1)F. HOFFMANN-LA ROCHE AG
(51) International classification C07K0016280000, Address of Applicant :Grenzacherstrasse 124 4070 Basel
C07K0016300000, |Switzerland
C07K0016400000 2)HOFFMANN -LA ROCHE INC.
(31) Priority Document No :18197866.9 (72)Name of Inventor :
(32) Priority Date :01/10/2018 1)BRUENKER, Peter
(33) Name of priority country ‘EPO 2)DUERR, Harald
(86) International Application No :PCT/EP2019/0763°| 3)KLEIN, Christian
Filing Date :30/09/2019 4) UMAGA, Pablo
(87) International Publication No ‘WO 2020/070041 5)BUJOTZEK, Alexander
(61) Patent of Addition to Application ‘NA 6)ZIELONKA, Joerg
Number :NA 7)TRUMPFHELLER, Christine
Filing Date ‘ 8)RAPP, Moritz
(62) Divisional to Application Number  :NA 9)LE CLECH, Marine
Filing Date ‘NA

(57) Abstract :

The invention relates to novel bispciantigen binding molecules, comprising (a) at least one antigen binding domain capabl
specific binding to Fibroblast Activation Protein (FAP) comprising FAP clone 212 or variants thereof, and (b) at ledgjeme ar
binding domain capable of spdcibinding to CD40, and to methods of producing these molecules and to methods of using tt
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147013895 A
(19) INDIA
(22) Date of filing of Aplication :29/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : NONVOVEN FABRIC FOR SKIN CARE PRODUCTS, FACE MASK, AND CLEANSING SHEET

:A610Q0019000000, [ (71)Name of Applicant :
D04H0001425000, | 1)TORAY INDUSTRIES, INC.
(51) International classification D04H0001492000, Address of Applicant A1, NihonbashiMuromachi 2chome,
A61K0008020000, |Chuoku, Tokyo 1038666 Japan
A611.0015420000 |(72)Name of Inventor :
(31) Priority Document No 2018187161 1)OYAMA, Kumi
(32) Priority Date :02/10/2018 2)KAJIYAMA, Hiroshi
(33) Name of priority country :Japan 3)NAKAHARA, Makoto
(86) International Application No :PCT/IP2019/0378.
Filing Date :26/09/2019
(87) International Publicain No ‘WO 2020/071228
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Provided is a nomvoven fabric for skin care products, which has excellent handling pieperhen used in a skin care product, a
has excellent attachability to skin when used in a skin care product, and also has an excellent property to swab #acisaktic
onto skin. The nonvoven fabric for skin care products of the present inverdmnprises thermoplastic resin fibers each having i
single fiber diameter of 50 to 800 nm inclusive and cellulose fibers, wherein the tensile strength of the celluloserfdmessras in
accordance with JIS L 1015:2010 8.7.2 is 1.9 cN/dtex or lesgtdecontent of the thermoplastic resin fibers and the cellulose
is 85% by mass or more relative to the whole mass of thewoern fabric for skin care products, the ratio of the content of the
thermoplastic resin fibers to the content of theutedle fibers (i.e., (thermoplastic resin fibers)/(cellulose fibers)) is 0.23 to 1.50
mass, and the density of the renven fabric for skin care products is 0.08 to 0.16 g/cm3.
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(12) PATENT APPLICATION PUBLIATION (21) Application N0.202147013902 A
(19) INDIA
(22) Date of filing of Application :29/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : MEDIUM COMPOSITION FOR SUSPENSION CULTURE OF ADHESIVE CELLS

:C12N0005000000,[(71)Name of Applicant :
C08B0037080000, | 1)NISSAN CHEMICAL CORPORATION
(51) International @ssification C09D0105040000, Address of Applicant :4, Nihonbashi Zhome, Chueku,
A61L0015280000, |Tokyo 1036119 Japan
A61K0047360000 |(72)Name of Inventor :
(31) Priority Document No 12018164042 1)KANAKI, Tatsuro
(32) Priority Date :31/08/2018 2)KIDA, Katsuhiko
(33) Name of priority country :Japan 3)MINAMI, Masataka
(86) International Application No :PCT/JP2019/0340¢| 4)HATANAKA, Daisuke
Filing Date :30/08/2019
(87) International Publication No ‘WO 2020/045620
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Provided is a medium composition for suspension culture of adhesive cells, said medium composition comprising: (1) chitin
nanofibers; and (2) chitosan nanofibers or a polysaccharide.
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(12) PATENT APPLICATION PUBLCATION (21) Application N0.202147013903 A
(19) INDIA
(22) Date of filing of Application :29/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : RESIN COMPOSITION AND APPLICATIONS THEREOF

:C11D0001660000, | (71)Name of Applicant :
H01B0003420000, | 1)NIPPON PAPER INDUSTRIES CO., LTD.
(51) International classification C11D0003200000, Address of Applicant 4, Oji 1-chome, Kitaku, Tokyo
C08L0033000000, {1140002 Japan
B29K0105000000 ((72)Name of Inventor :
(31) Priority Document No 12018187063 1)KONO, Masaru
(32) Priority Date :02/10/2018 2)ABE, Hitomi
(33) Name of priority country :Japan 3)YADA, Minoru
(86) International Application No :PCT/IPD19/03768| 4)KOMOTO, Naosuke
Filing Date :25/09/2019
(87) International Publication No ‘WO 2020/071214
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention addressles problem of providing a resin composition: which contains a high proportion of a polyolefin
component; from which a solution having a high solids content can be prepared; and which exhibits good solution prepertie
after long term storage. Thissia composition contains a product obtained by modifying a component (A), a polyolefin resin,
component (B), (meth)acrylic acid and/or a (meth)acrylic acid ester. The weight ratio of component (A) and componetBB)
is 90/1630/70. Compondn(B) contains 20 wt% or more of an alkoxy(poly)alkylene glycol mono(meth)acrylic acid ester, whic
component (B1).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147013904 A
(19) INDIA
(22) Date of filing of Application :29/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : RNA PARTICLES COMPRISING POLYSARCOSINE

:A61K0009000000, |(71)Name of Applicant :
A61K0047260000, | 1)JOHANNES GUTENBERG-UNI| VERSI TAT M
(51) International classification A61K0009140000, Address of ApplicantSaarstrasse 21 55122 Mainz Germal
A61K0047340000, | 2)BIONTECH RNA PHARMACEUTICALS GMBH
A61K0009190000 ((72)Name of Inventor :
(31) Priority Document No :PCT/EP2018/0766:| 1)BARZ, Matthias
(32) Priority Date :01/10/2018 2)WEBER, Benjamin
(33) Name of priority country ‘EPO 3)HAAS, Heinrich
(86) International Application No :PCT/EP2019/0763¢| 4)HELLER, Philipp
Filing Date :30/09/2019 5)NOGUEIRA, Sara
(87) International Publication No ‘WO 2020/070040 6)SCHLEGEL, Anne
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present diclosure relates to RNA particles for delivery of RNA to target tissues after administration, in particular after p:
administration such as intravenous, intramuscular, subcutaneous or intratumoral administration, and compositions coahpris
RNA particles. The RNA particles in one embodiment comprise sstgdended RNA such as mRNA which encodes a peptide o
protein of interest, such as a pharmaceutically active peptide or protein. The RNA is taken up by cells of a target tis RiNani:
translated into the encoded peptide or protein, which may exhibit its physiological activity.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147013906 A
(19) INDIA
(22) Date of filing of Applicéion :29/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : SOLUBLE EXPRESSION OF PROTEIN USING PEPTIDE TAG

:C07K0019000000, [ (71)Name of Applicant :
A61K0038000000, | 1)IDEMITSU KOSAN CO., LTD.
(51) International classification C07K0005083000, Address of Applicant : 2, Otemachi ichome, Chiyodku,
C07K0014475000, | Tokyo 1008321 Japan
A61K0031198000 |(72)Name of Inventor :
(31) Priority Document No 2018163783 1)KOIKE, Kazuyoshi
(32) Priority Date :31/08/2018 2)TAKITA, Eiji
(33) Name of priority country :Japan 3)MATSUI, Takeshi
(86) International Application No :PCT/JP2019/0337!
Filing Date :28/08/2019
(87) International Publication No ‘WO 2020/045530
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

In the present invention, by connecting a peptide tag having the amino acid sequence below to a target protein andteagetn(
protein to be expressed, the target protein is efficiently accumulated in a soluble fraction. X(PY)gPZ, where P reptesents pi
represents an amino acid sequence comprist@iino acids independently selected from the group consistingioirar (R),
glycine (G), serine (S), lysine (K), threonine (T), leucine (L), asparagine (N), glutamine (Q), and methionine (M), Yiteeprese
amino acid sequence comprisingt amino acids independently selected from the group consisting of R, G, KNTQ, and M, q i
an integer of 110, Z represents an amino acid sequence comprisifigginino acids independently selected from the group
consistingof R, G, S, K, T, L, N, Q, and M, and a total of three or more of Q, M, L, N, and T are includeaninth@cid sequenc
of the peptide tag.

No. of Pages : 4No. of Claims : 2!

The Patent Office Jooal No. 14/2021 Dated 02/04/2021 17558



(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :29/03/2021

(21) Application N0.202147013949 A

(43) Publication Date : 02/04/2021

(54) Title of the invention : RECOMBINANT ANTIBODY AGAINST HUMAN CARDIAC TROPONIN |

:GO1N0033680000,
C07K0016300000,
GO01N0033577000,
C07K0014470000,
G16B0015000000
:201811179512.3

(51) International classification

(31) Priority Document No

(71)Name of Applicant :
1)GUANGDONG FEIPENG BIOLOGICAL CO., LTD.
Address of Applicant :Floor 7th, Factory Building 1, No. 5
Hualian Road, Songsharake HighTech Industrial Developmel
Zone Dongguan, Guangdong 523000 China
(72)Name of Inventor :

(32) Priority Date :10/10/2018 1)CUI, Peng
(33) Name of priority country :China 2)HE, Zhigiang
(86) International Application No :PCT/CN2019/1086¢| 3)MENG, Yuan
Filing Date :27/09/2019 4)ZHONG, Dongmei
(87) International Publication No ‘WO 2020/073832 5)YOU, Hui
(61) Patent of Addition to Application ‘NA 6)FAN, Lingyun
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention provides anleted binding protein comprising a cTnl antigen binding domain. The antigen binding don
comprises at least one complementarity determining region selected from amino acid sequences defined herein, or has se:
identity of at least 80% to the complemtarity determining region of said amino acid sequence and an affinity of K=122
mol/L to cTnl. The binding protein can be used for detection of cTnl protein.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147013950 A
(19) INDIA
(22) Date of filing of Application :29/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : CYCLIC DINUCLEOTIDE ANALOGUE, PHARMACEUTICAL COMPOSITION THEREOF, AND
APPLICATION

:A61K0031708400, |(71)Name of Applicant :
A61K0039390000, 1)SHANGHAI DE NOVO PHARMATECH CO., LTD.
(51) Interndional classification A61P0035000000, Address of Applicant :Building 5, No.576 Libing Road,
A61K0039000000, |Zhangjiang HiTech Park, Pudong New Area Shanghai 2012C
C07H0021020000 |China
(31) Priority Document No :201811105973.6  |(72)Name of Inventor :
(32) Priority Date :21/09/2018 1)TONG, Zhaolong
(33) Name of priority country :China 2)QIN, Ping
(86) International Application No :PCT/CN2019/10642| 3)LIU, Fengtao
Filing Date :18/09/2019 4)WANG, Jinglu
(87) International Publication No ‘WO 2020/057546 5)DENG, Xiaolei
(61) Patent of Addition to Application ‘NA 6)GUO, Hongli
Number :NA 7)CHEN, Dawei
Filing Date ' 8)GAO, Daxin
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A cyclic dinucleotide analogue, a pharmaceutical compaosition thereof, and application. A cyclic dinucleotide analogser(igra
thereof,a prodrug, a stable isotope derivative, or a pharmaceutically acceptable salt has the following structure. The cyclic
dinucleotide analogue can be used as a regulator of a stimulator of interferon genes (STING) and a related signalf patial then
effectively treat and/or relieve multiple types of diseases, including but not limited to malignant tumors, inflammations)uneo
diseases, and infectious diseases. In addition, the STING regulator can also be used as a vaccine adjuvant.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147013970 A
(19) INDIA
(22) Date of filing of Application :29/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : SYSTEMS AND METHODS FORJB.DING WIRELESS MESH NETWORKS

:H04W0004800000, | (71)Name of Applicant :
H04W0088080000, | 1)ROSS, Kevin
(51) International classification H04W0084180000, Address of Applicant :4186 N. Red Maple Ct. Lehi, Utah
H04W0008000000, |84043 U.S.A.
H04W0040020000 | 2)NAIM, Muhammad Ahsan
(31) Priority Document No :62/727753 (72)Name of Inventor :
(32) Priority Date :06/09/2018 1)ROSS, Kevin
(33) Name of priority country ‘U.S.A. 2)NAIM, Muhammad Ahsan
(86) International Application No :PCT/US2019/0500¢
Filing Date :06/09/2019
(87) International Publication No ‘WO 2020/051522
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to ApplicatioNumber ‘NA
Filing Date ‘NA
(57) Abstract :

Disclosed herein is a system comprising a set of wireless communication nodes that are configured to operate as @lagf a
mesh network. Each respective wireless communication node may be directly coupled to at least one otheowinelgssation
node via a respective shdrop wireless link, and at least a first pair of wireless nodes may be both (a) indirectly coupled to o
another via a first communication path that comprises one or more intermediary wireless communicatiomdnweaesramore shot
hop wireless links and (b) directly coupled to one another via a firstHopgvireless link that provides a second communication
between the first pair of wireless communication nodes having a lesser number of hops tharctirarfitsication path. A fiber
access point may be directly coupled to a first wireless communication node of the set of wireless communication nodes.
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(57) Abstract :
Please find the attachment
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(54) Title of the invention : EXON SKIPPING COMPOSITIONS FOR TREATING MUSCULAR DYSTROPHY

:C12N0015113000, |(71)Name of Applicant :
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(33) Name of priority country ‘U.S.A. 3)SCHNELL, Fred Joseph
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Please see the attachment
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(43) Publication Date : 02/04/2021

(54) Title of the invention : SUBTILASE VARIANTS AND POLYNUCLEOTIDES ENCODING SAME

:C11D0003386000, |(71)Name of Applicant :
C12N0009540000, | 1)NOVOZYMES A/S
(51) International classification C07K0014435000, Address of Aplicant :Krogshoejvej 36 DKR880 Bagsvaerd
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Filing Date :03/12/2015
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(61) Patent of Addition to Application .
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(57) Abstract :
As Attached
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(43) Publication Date : 02/04/2021

(54) Title of the invention : DETERGENT COMPOSITION COMPRISING PROTEASE AND AMYLASE VARIANTS

:C11D0003386000, |(71)Name of Applicant :
A61K0038540000, | 1)NOVOZYMES A/S
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As Attached
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(54) Title of the nvention : POLYPEPTIDES HAVING DNASE ACTIVITY

:C12N0009220000, |(71)Name of Applicant :
A61K0038460000, | 1)NOVOZYMES A/S
(51) International classification A61K0038000000, Address of Applicant :Krogshoejvej 36 2880 Bagsvaerd
C11D0003386000, |Denmark Denmark
C12N0015710000 |(72)Name of Inventor :
(31) Priority Document No :17164351.3 1)GJERMANSEN, Morten
(32) Priority Date :31/03/2017 2)SALOMON, Jesper
(33) Name of gority country ‘EPO 3)GORYI, Klaus
(86) International Application No :PCT/EP2018/0574¢
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(87) International Publication No i NA
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As Attached
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(54) Title of the invention : PARALLEL BIT INTERLEAVER

:H04L.0001000000, |(71)Name of Applicant :
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(51) International classification HO3M0013270000, Address of Applicant :1006, Oaza Kadoma, Kadeha
HO3M0013290000, |Osaka 5718501, Japan Japan
HO3M0013110000 ((72)Name of Inventor :
(31) Priority Document No :11004124.1 1)MIHAIL PET ROV
(32) Priority Date :18/05/2011
. :EUROPEAN
(33) Name of priority country UNION
(86) International Application No :PCT/IP2012/0032!
Filing Date :18/05/2012
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
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(19) INDIA

(22) Date of filing of Application :11/04/2019

(21) Application N0.201931005243 A

(43) Publication Date : 02/04/2021

(54) Title of the invention : METHOD FOR PRODUCING ELECTRICIUTY WITH THE HEL OF WININB FLOWING WATER

WITH A SINGLE MODEL DEVICE

(51) International classification

:B01D006912000!
FO03D0009250000
F03B0017060000
GO06F003036700C

(71)Name of Applicant :
1)SATYENDRA PRASAD
Address of Applicant :1562,8,BOKARO STEEL
CITY,JHARKAND-827009,INDIA

F41H0013000000((72)Name of Inventor :

(31) Priority Document No ‘NA 1)SATYENDRA PRASAD
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA

Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present invention gendyarelated to get energy with the helffixed direction blowing windlIt can not be used to get energy
from any direction blowing wind but it can produce electricity with any direction blowing wind even no wind in specihl taise.
way probability of getting energy must be double or fomes than before.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201931038823 A
(19) INDIA
(22) Date of filing of Application :26/09/2019 (43) Publication Date : 02/04/2021

(54) Title of the invetion : HARVESTING AND USE OF PHOTOVOLTAIC POWER USING WIRELESS POWER TRANSFE
SYSTEM

:H02J000702000 | (71)Name of Applicant :
H02J005012000(| 1)NATIONAL INSTITUTE OF TECHNOLOGY
(51) International classification H02J005040000( Address of Applicant :ROURKELA69008,DISTF
H02J005080000(| SUNDARGARH, ODISHA,INDIA
H02J000500000(|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)PROF.ANUP KUMAR PANDA
(32) Priority Date ‘NA 2)DHIMAN DAS
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numb:NA
Filing Date ‘NA
(62) Divisional to ApplicatioNumber ‘NA
Filing Date ‘NA
(57) Abgract :

The invention presents harvesting or use of maximum extractable photovoltaic power wirelessly. In present scenaribemost
ceiling mountable portable electronics devices such as wireless sensors, actuators, LEDs etc are powered byveineebpenvat
source. Most of the time and cost of the project are involved in wiring and it makes untidy and hazardous conditiomns thanos
cases. Our invention is to remove the wires and transfer the power wirelessly over rooftops or obstaclethtoemakenment
clean, tidy, and safe. Since photovoltaic power is easily available as renewable source of energy, our invention ugasitine m
utilizable PV power and transfers it wirelessly to the target device for power up or charge the battelsinig isuch scheme of
power transfer, it is possible to make more compact, hermetically sealed, coiesxtmortable devices.

No. of Pages : 1No. of Claims : !

The Patent Office Jooal No. 14/2021 Dated 02/04/2021 17569



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201931038873 A
(19) INDIA
(22) Date of filing of Application :26/09/2019 (43) Publication Date : 02/04/2021

(54) Title of the invention : TELESCOPIC SPACER RING ASSEMBLY FOR ELECTRICAL INSTALLATION BOX

:H02G000308000 | (71)Name of Applicant :
H02G000318000(| 1)SCHNEIDER ELECTRIC INDUSTRIES SAS
(51) International classification H02G000314000( Address of Applicant :35, rue Joseph Monief2500 Rueil
H02G000312000(|Malmaison, France
HO1R000905000C|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Gireesh ANANT NAYAK
(32) Priority Date ‘NA 2)Manohar CHIKKANNA
(33) Name of priority country ‘NA 3)Richard VICKTORIUS
(86) International Application No ‘NA 4)Shree Ganesh NARAYANAN
Filing Date ‘NA
(87) International Publication No i NA
(61) Paent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present relates to a telescopic spacer ring assembly (100) for an elesti@diation box (10) for flush installation, wherein se
telescopic spacer ring assembly (100) comprising a first ring member (102) attached to the electrical installationabsec@t),
ring member (104) abut on the wall, said second ring membey) id0f substantially larger diameter than said first ring membet
(102), a fixing spacer member (106) assembled with said second ring member (104) for fixation of multiple electrigdldhsert:
First ring member (102) is secured with threaded openingppd36) of said electrical installation box (10) and configured to ad
the level of the electrical installation box (10) for different thickness of boards (14) on the wall by telescopic actiarichady gaf
creation in between. Second ring memidd)4) is provided with flat annular surface at its distal end for accommodating electric
inserts (12), said annular surface is provided with openings (110) of arcuate profile for aligning said inserts wittirittag el
installation box (10). Referer figures 3(a) and 3(b)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201931038961 A
(19) INDIA
(22) Date of filing of Application :26/09/2019 (43) Publication Date : 02/04/2021

(54) Title ofthe invention : BOTTOM BUS DUCT CONNECTION OF GAS TURBINE GENERATOR FOR GAS
TURBINE/COMBINED CYCLE POWER PLANT

:FO1K002310000!|(71)Name of Applicant :
FO01K002316000C| 1)BHARAT HEAVY ELECTRICALS LIMITED
(51) International classification H02G000500000( Address of Applicant :Regional office at Regional Operati
F01D001510000C| Division (ROD), Plot No.: 9/1, DJ Block 3rd Floor, Karuname
HO02K001500000(| Salt Lake, Kolkata, West Beng@D0091, India and Registered
(31) Priority DocumeniNo ‘NA Office at BHEL House, Siri Fort, New Defii10049, India
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)Praveen Dutta
(86) International Application No ‘NA 2)Khushboo Yadav
Filing Date ‘NA 3)Ankur Sharma
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

This invention relates to BottoBus Duct Connection of Gas Turbine Generator for Gas turbine/Combined Cycle power plan
comprising a gas turbine generator (100) mounted on a foundation (102), wherein an adopter chamber (103) accommodati
ducts (103A) is connected to said tumbigenerator (100), in which the phase and neutral bus ducts of generator terminating a
of the generator (100) are connected to transformer via said adopter chamber (103), wherein the gas turbine genesdiavi(itp
multitude of bushings () at bottom thereof; said foundation includes two pillars (201, 202) facing each maintaining a gap t
between; the connecting conductors (105) are placed on the respective duct (103A) within the adopter chamber (103y witht
flexibles and connected bus duct of the generator (100). Gas turbine/combine cycle power plants layouts design has been
with optimized design & increased efficacy of the plant with overall optimization in space & height of the plant. Botthrotbus

connection of GTGas not only provided the optimized solution of rotor removal by EOT crane but also avoids the requirem
monorail, tripod arrangement of chain pulley block for removal of generator end shield & coolers and also allow therepley &
rotor withdrawalfor periodic maintenance by customer together withheistlook in TG Hall.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201931039188 A
(19) INDIA
(22) Date of filing of Application :27/09/2@1 (43) Publication Date : 02/04/2021

(54) Title of the invention : LIGHT WEIGHT AND LOW COST TUBE CROSS SECTION FOR IMPROVED THERMAL
PERFORMANCE OF TWE&PHASE HEAT EXCHANGER.

:HO4N001910900(|(71)Name of Applicant :
G02B001322000C| 1)INDIAN INSTITUTE OF TECHNOLOGY
(51) International classification HO4N0M5782000 [BHUBANESWAR
G11B000700600C Address of Applicant :Indian Institute of Taublogy
G11B000713100C|Bhubaneswar Samantapuri, Bhubaneswar, Orissa, India. PIM
(31) Priority Document No ‘NA 751013
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)MOHANTY, Rajiva Lochan
(86) International Application No ‘NA 2)DAS, Dr. Mihir Kumar
Filing Date :NA
(87) International Publication No i NA
(61) Patent oAddition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to provide a selective tube cross section configimgerdored heat transfer performance of tploase
heat exchanger. More patrticularly, the present invention is directed to developing a tube configuration of ellipticitooss s
outside and circular cross section at inside for two phase shell antidabexchanger with a view to enhance the boiling heat tr
performance. The developed newly designed tubes are found to show better boiling heat transfer coefficient in bothtackgy(@?
and 90°) and different aspect ratios (1.47, 1.31 ahd)as compared to circular tube. The pool boiling heat transfer performanc
porous metal coated tubes shows significant enhancement heat transfer coefficient of approx. 49% and 26% as complared
tube and newly designed plain tube. Therefawe, phase shell and tube heat exchanger with invented the tube profile will ben
manufacturer and user industries including thermal power plant, nuclear power plant, amdliethmmdustries.
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(12) PATENTAPPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :27/09/2019

(21) Application N0.201931039310 A

(43) Publication Date : 02/04/2021

(54) Title of the invention : BAMBOO BASED SYSTEM FOR PRINTING SURFACE ADAPTED AS SELF DECORATIVE
BAMBOO ARTICLE AND CORRESPONDING SUBSTRATE PRINT GENERATION CAPABILITY AND PROCESS FOR

MANUFACTURING THE SAME

:B32B0007120001((71)Name of Applicant :
B32B000330000C| 1)DAS, Amalesh
(51) International classification H01L0051000000 Address of Applicant :Anita Apartment;Rifle Range Road,
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G06K000112000(|(72)Name of Inventor :
(31) Priority Document N ‘NA 1)DAS, Amalesh
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No :NA
Filing Date :NA
(87) International Publication No :NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A bamboo based system for printing surface adapted as self decorative bamboo article and corresponding print genetigion
comprising round bamboo article with selectively engraved printable surface portion and atle¢etlonegiion beyond the printak
surface portion providing for releasable clipping/fixing of flexible substrate roll on the bamboo article printable sutfand@
favour corresponding surface pattern on the bamboo article imprint on the flexibletibst on press contact of the releasable
clipped/ fixed flexible substrate roll on bamboo article surface printable portion to generate thereby the self decolaivartiiale
and also atleast one corresponding decorative print on the flexibleatalstl as a combination output.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :30/08/2020

(21) Application N0.202034037324 A

(43) Publication Date : 02/04/2021

(54) Title of the invention : VEHICLEMOUNTED DEVICE AND FLEET MANAGEMENT SYSTEM

:B64G000136000'| (71)Name of Applicant :
HO04N002127430C| 1)SOLID YEAR CO., LTD.
(51) International classification G09B000514000( Address of Applicant :18F., NO. 97, SEC 1, XINTAI 5TH
G10L0021100000(RD., XIZHI DIST., NEW TAIPEI GTY TAIWAN, R.O.C.
G05B001904200( (22175,
(31) Priority Document No 1108212943 (72)Name of Inventor :
(32) Priority Date :30/09/2019 1)LIANG, H UI-PING
(33) Name of priority country ‘Taiwan 2)LIANG, TSANG-LIN
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional toApplication Number ‘NA
Filing Date ‘NA
(57) Abstract :

A vehiclemounted device and a fleet management system are disclosed. The-wmghinted device is mounted in a vehicle

equipped with an OBD module that provides vehicle status parameters, includingransetigle mounted in the vehicle, a senso
module mounted in the vehicle and used to detect theinealdriving status image and driver status image of the vehicle, a ger
control module electrically connecting the sensor module and the OBD modwtedoring the vehicle status parameters of the (
module and the redime driving status image and driver status image of the vehicle, and a judgment module electrically con
the general control module to judge whether the driving of the vedoaplies with the driving specifications according to the de

received by the general control module.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202034037996 A
(19) INDIA
(22) Date of filingof Application :03/09/2020 (43) Publication Date : 02/04/2021

(54) Title of the invention : PLANETARY GEARING WITH IMPROVED LUBRICANT SUPPLY, DRIVE TRAIN AND WIND
TURBINE

:FO3D001500000| (71)Name of Applicant :
FO3D008070000C| 1)FLENDER GMBH
(51) International classification F03D0015D0000, Address of Applicant :Alfred-lenderStra3e 77, 46395
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(31) Priority Document No :19200060.2 1)Norbert Haake
(32) Priority Date :27/09/2019 2)Volker Lensing
(33) Name of priority country ‘EPO
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a planetary gearing (10) including at least a first and a second planetary stage (20, 30)lemdchbiedoub
pipe (60). The doubtevalled pipe (60) has an inner and an outer pipe (62, 64) and is provided with an outlet point (65) in a ct
section (70). According to the invention, a bushing (66) is arranged on the outlet point (65). The invention also aediaies tiain
(90) for awind turbine (100), which is equipped with a corresponding planetary gearing (10). The invention similarly relates
corresponding wind turbine (100) and an industrial application (99) with a corresponding planetary gearing (10).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202037018010 A
(19) INDIA
(22) Date of filing of Application :27/04/2020 (43) Publication Date : 02/04/2021

(54) Title of the invention : PINTLE INSERTION TOOL

(51) International classification ‘D21F 7/10, DO6H | (71)Name of Applicant :
5/00, D21F 7/00 1)AstenJohnson Intenational Inc
(31) Priority Document No :62/743898 Address of Applicant :4399 Corporate Road, Charleston,
(32) Priority Date :10/10/2018 USA.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2019/05377] 1)BORGERDING, Ted
Filing Date :30/09/2019
(87) International Publication No ‘WO 2020/076534
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

In one embodiment, a pintle insertion tool is disclosed. The pintle insertion tool includes a housindrisacssembly supported
the housing. The drive assembly includes a controller connected to a power supply and configured to drive at least the mo
drive assembly includes a first roller and a second roller defining at least a portion ohal tharebetween. The at least one moti
configured to rotate the first roller and the second roller in both a forward direction and a reverse direction. Thes cdaptet! to
receive a pintle lead wire such that the pintle lead wire is drivenebfyrgh roller and the second roller through interdigitated sea
loops on opposing ends of a textile sheet so that a pintle can be pushed into position to complete a seam.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202037028269 A
(19) INDIA
(22) Date of filing of Application :02/07/2020 (43) Publication Date : 02/04/2021

(54) Title of the invention : AQUEOUS SUSPENSIANPE PESTICIDE COMPOSITION

:AO1N 43/40, AO1N [(71)Name of Applicant :
(51) International classification 25/04, AO1N 25/30,| 1)MEINJI SEIKA PHARMA CO., LTD.
AO1P 7/04 Addres of Applicant :416, Kyobashi Zzhome, Chueku,
(31) Priority Document No 2018181698 Tokyo 1048002
(32) Priority Date :27/09/2018 (72)Name of Inventor :
(33) Name of priority country :Japan 1)OCHIAI Kazuko
(86) International Application No :PCT/JP2019/0380¢| 2)OKUDA Tomohiko
Filing Date :27/09/2019 3)SATO Atsushi
(87) Internatbnal Publication No ‘WO 2020/067404
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

This aqueous suspensitype pesticide composition contains: at least one pesticide augnedlient selected from the group
consisting of amine derivatives represented by general formula (1) and salts thereof;-puniglpsrtiallydesulfonated
lignosulfonate; and an aqueous dispersion medium (in general formula (1), Ar represents gmugptionally substituted with
halogen atom or the like or a pyrimidyl group optionally substituted with a halogen atom or the like, R1 represents ra digoinog
a C16 alkyl group, Y represents a hydrogen atom or the like, and R2 represen&ak@llgroup substituted with a halogen).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202037052329 A
(19) INDIA
(22) Date of filing of Application :01/12/2020 (43) Publication Date : 02/04/2021

(54) Title of the invention : SYNTHESIS PROCESS FOR GSIHEP PRODUCTION OF MONOMERIC POLYETHER FOR
POLYCARBOXYLIC ACID WATER REDUCING AGENTS

:B01J0019000000, |[(71)Name of Applicant :
C04B0103300000, 1)JIAHUA CHEMICALS INC.
(51) International classification C08G0065260000, Address of Applicant :Donghua Village He@wn,
B01J0019180000, |Shuncheng District Fushun, Liaoning 113123
C0O8F00@400000 (72)Name of Inventor :
(31) Priority Document No :201811134936.8 1)MA, Caifeng
(32) Priority Date :27/09/2018 2)LAI, Ke
(33) Name of priority country :China 3)LI, Yubo
(86) International Application No :PCT/CN2019/1086¢
Filing Date :27/09/2019
(87) International Publication No :WO 2020063900
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Provided is a synthesis process for the-steg production of a monomeric polyether for polycarboxylic acid watkraing agents,
wherein the monomeric polyether is synthesized in one step by mixing an initiator and a catalyst at a temperature @ed @it
then introducing same into a reaction kettle together with an epoxide at a certain ratio for ring pplgmiegization. The synthesi:
process of the present invention realizes continuous production without the need of first synthesizing a prepolymer and the
synthesizing a macromolecular monomeric polyether step by step, thereby improving the producigowefBy separating four
links, i.e. displacement, polymerization, curing and neutralization, in conventional monomeric polyether production ptioeess
present invention more effectively controls each of the links and increases the utilizati@meyfiof the reaction kettle; in additior
the process is easy to control, the structure of the product is stable, and the retention dfatalshie high.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.202135009799 A
(19) INDIA
(22) Date of filing of Application :09/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : SPUN YARN DRAWING APPARATUS

:D01D000516000!(((71)Name of Applicant :
D02J0001220000| 1)TMT Machinery, Inc.
(51) International classification D01D001D020000. Address of Applicant :6TH FL., OS<A GREEN BLDG., 2
F16C0013000000|6-26 KITAHAMA, CHUO-KU, OSAKA-SHI, OSAKA 541
H01J0037304000 |0041, Japan
(31) Priority Document No 12012140420 (72)Name of Inventor :
(32) Priority Date :22/06/2012 1)HASHIMOTO Kinzo
(33) Name of priority country :Japan 2)SUGIYAMA Keniji
(86) International Application No ‘NA 3)SHIMIZU Yusuke
Filing Date ‘NA 4)YAMASHITA Yasuhiro
(87) International Publication No :NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number :719/KOL/2013
Filed on :17/06/2013
(57) Abstract :

Spun Yarn Drawing Apparatus The vibration of atfpdira yarn not contacting any roller is restrained between rollers. A spun i
drawing apparatus 2 includes godet rollers 14 to 18. Two godet rollers neighboring each other in the direction in verithk the
runs rotate in opposite directions. On tleelgt rollers 14 to 18, the yarn Y is wound in the rotational direction each at a winding
of 360 degrees or smaller. Among the rollers 14 to 18, thecantacting length Lf of a part of the yarn which part is between tw
godet rollers neighboring elaother in the direction in which the yarn Y runs is shorter than the contacting length Lc of a part
yarn Y which part is on each of the two godet rollers neighboring each other in the direction in which the yarn Y runs.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202135011010 A
(19) INDIA
(22) Date of filing of Application :16/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : AN APPARATUS AND A METHOD FOR TERMINACRIMPING,WIRE PEELING AND WIRE
END PROCESSING

:HO1R004304800'| (71)Name of Applicant :
HO1R004305200C| 1)JAPAN AUTOMATIC MACHINE CO., LTD.
(51) International classification HO01R004305000( Address of Applicant :28-4, Shimomaruko, Otlu, Tokyo,
HO01R004305500(|146-0092, JAPAN.
C12Q000168530(|(72)Name of Inventor :
(31) Priority Document No :JP2018183197 1)KOZAWA, Ryoichi
(32) Priority Date :28/09/2018 2)TAKAHASHI, Masahiro
(33) Nameof priority country :Japan 3)SUZUKI, Seiichi
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number 201934037448
Filed on :17/09/2019
(57) Abstract :

This is to provide a terminal crimping apparatus 300 which absorbs wire elongation at the moment of the terminal crimopiing
complicated synchronous control and sensing. The terminal crimping apparatus 03e®imterminal crimping machine 27, 37
and a wire clamp carrier 21, 31. The clamp carrier has an elongation absorbing mechanism 320 for retracting the clamp 21
response to wire elongation at the time of terminal crimping. The elongation absorlsimgnmsen 320 has an extensible biasing
member 323 which biases the clamp 211 to the direction of the crimping machine and deforms by receiving a force of arse!
bigger in the reversdirection of insertion.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202135011011 A
(19) INDIA
(22) Date of filing of Application :16/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : AN APPARATUS AND A METHOD FOR TERMINAL CRIMPING,WIREEELING AND WIRE
END PROCESSING

:HO1R004304800'| (71)Name of Applicant :
HO1R004305200C| 1)JAPAN AUTOMATIC MACHINE CO., LTD.
(51) International classification HO01R004305000( Address of Applicant :28-4, Shimomaruko, Otlu, Tokyo,
HO01R004305500(|146-0092, JAPAN.
C12Q000168530(|(72)Name of Inventor :
(31) Priority Document No :JP2018183197 1)KOZAWA, Ryoichi
(32) Priority Date :28/09/2018 2)TAKAHASHI, Masahiro
(33) Name of priority contry :Japan 3)SUZUKI, Seiichi
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number 120184037448
Filed on :17/09/2019
(57) Abstract :

This is to provide a terminal crimping apparatus 300 which absorbs wire elongation at the moment of the terminal crimopiing
complicated synchronous control and sensing. The terminal crimping apparatus 300 comprises|atinmiimg machine 27, 37
and a wire clamp carrier 21, 31. The clamp carrier has an elongation absorbing mechanism 320 for retracting the clamp 21
response to wire elongation at the time of terminal crimping. The elongation absorbing mechanismaf2éxtessible biasing
member 323 which biases the clamp 211 to the direction of the crimping machine and deforms by receiving a force of arse!
bigger in the reverse direction afsertion.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.202135011826 A
(19) INDIA
(22) Date of filing of Application :19/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : A BLADE ELEMENT

:B02C00071R000 | (71)Name of Applicant :
B29C007044000C| 1)Valmet Technologies, Inc.
(51) International classification B29L0031080000 Address of Applicant :KEILASATMA 5 02150 ESPOO
A61F0009013000|FINLAND
B05C001104000(|(72)Name of Inventor :
(31) Priority Document No 20145620 1)Vuorio Petteri
(32) Priority Date :26/06/2014 2)Saarinen Jari
(33) Name of priority country :Finland 3)Heikkinen Jari
(86) International Application No ‘NA 4)Talikka Lauri
Filing Date ‘NA
(87) Intenational Publication No i NA
(61) Patent of Addition to Application Numt:NA
Filing Date ‘NA
(62) Divisional to Application Number :563/KOL/2015
Filed on :22/05/2015
(57) Abstract :

A blade element (33) for a rotatable dig® refining element (12) of a fiaer, the blade element (33) being intended to provide :
least part of a refining surface of the rotatable-tlisz refining element (12) and comprising an inner edge (34) to be directed t«
the centre of the refining element (12) and an outer E&f)eto be directed towards the outermost edge (28) of the refining elen
(12) and a refining surface (21) provided with blade bars and blade grooves therebetween, characte ri z e d in thai&medniia
(33) is intended to provide at least a pdra outer refining surface area in the rotatable refining element (12) comprising, in a
direction (S) of the refining element (12), an inner refining surface area followed by an outer refining surface aratthenbidioe
element (33) comprised a direction from the inner edge (34) of the blade element (33) towards the outer edge (35) of the b
element (33), a feed zone (29) followed by a treatment zone (30), and that the treatment zone (30) of the blade element (3:
arranged to be lotad at a distance of about 20% to 100%, or alternatively at a distance of about 30% to 100%, or at a dista
about 40% to 100% of the distance between the inner edge (34) of the blade element (33) and the outer edge (35) eftherit
(33).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137008560 A
(19) INDIA
(22) Date of filing of Application :01/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : METHOD AND APARATUS FOR ALLOCATING EBI

:H04L0029060000, |(71)Name of Applicant :
H04W0076120000, | 1)HUAWEI TECHNOLOGIES CO., LTD.
(51) International classification H04W0028020000, Address of Applicant :Huawei Administration Building,
H04W0036140000, |Bantian, Longgang Distridhenzhen, Guangdong 518129
H04W0076220000 |(72)Name of Inventor :
(31) Priority Document No :201810918782.5 1)SUN, Haiyang
(32) Priority Date :13/08/2018 2)WEI, Anni
(33) Name of priority country :China 3)XIONG, Chunshan
(86) International Application No :PCT/CN2019/1004¢
Filing Date :13/08/2019
(87) International Publication No :WO 2020/034971
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Nmber ‘NA
Filing Date ‘NA
(57) Abstract :

Provided by the present application are a method and apparatus for allocating an EBI: when an EBI must be allocatesl for ¢
bearer of a QoS Flow that is mapped in an EPS, determining whetherarsespturity execution information of a PDU session
user plane encryption protection information of the EPS match, wherein user plane capabilities of the EPS may or mayseot
plane security requirements of the PDU session; an EBI will onlyideated for the EPS bearer when requirements are met;
otherwise, an EBI is not allocated to the EPS bearer or the EBI is released when an EBI has been allocated; as suehream<£
prevented from using an EBI that does not meet user plane seeaqriyements to perform data transmission when a UE moves
a 5GS to an EPS.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137009852 A
(19) INDIA
(22) Date of filing of Application :09/03/Z0 (43) Publication Date : 02/04/2021

(54) Title of the invention : PROCESS FOR THE PREPARATION OF METHYR2 @DICHLOROPHENYL})5-[4-[(3S)-1-(3-
FLUOROPROPYL)PYRROLIDIN3-YLJOXYPHENYL] -8,9-DIHYDRO-7H-BENZO[7]JANNULENE-2-CARBOXYLATE

:C07B0037040000, |(71)Name of Applicant :
C07C0041300000, | 1)SANOFI
(51) Internationkclassification G01N0033533000, Address of Applicant :54, rue La Biie 75008 PARIS
C07C0001320000, |(72)Name of Inventor :
C07B0055000000 1)RABION, Alain
(31) Priority Document No :18306177.9 2)TABART, Michel
(32) Priority Date :07/09/2018 3)WEHREY, Christian
(33) Name of priority country ‘EPO
(86) International Application No :PCT/EP2019/0738:
Filing Date :06/09/2019
(87) International Publication No ‘WO 2020/049153
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Herein is provided a novel process for the preparation of mett&lichlorophenyh 5-[4-[(3S)-1-(3-fluoropropyl)pyrrolidin3-
ylJoxyphenyl}-8,9-dihydro-7H-benzo[7]annuleng- carboxylate by a Suzuki coupling of compound (3), wherein LG represents
leaving group, with an organoboron reagent: (3). Compound (3) is otbtaynectivation of compound (4) with a leaving group LC
and compound (4) is obtained by alpdrglation of methyl 5oxo0-6,7,8,9tetrahydre5H- benzo[7]annulen2-carboxylate with AL.G'-
2,4-dichlorobenzene, wherein LG' represents a leaving group: (4).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137009853 A
(19) INDIA
(22) Date of filing of Application :09/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : USER TERMINABAND WIRELESS COMMUNICATION METHOD

:H04L.0005000000, |(71)Name of Applicant :
H04WO0072040000,| 1)NTT DOCOMO, INC.
(51) International classification H04W0048120000, Address of Applicant :1-1, Nagatacho-2home, Chiyodu,
H04L0012240000, |Tokyo 1006150
H04B0017327000 ((72)Name of Inventor :
(31) Priority Document No ‘NA 1)HARADA, Hiroki
(32) Priority Date ‘NA 2)TAKEDA, Kazuki
(33) Name of priority country ‘NA
(86) International Application No :PCT/JP2018/0333:
Filing Date :07/09/2018
(87) International Publication No ‘WO 2020/049745
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

This user terminal has reception unit for receiving control information relating to a downlink; and a control unit for performir
processing on the basis of a prescribed signal when information pertaining to a reference signal to be used in pratiegding r«
monitoringof a wireless link fault and/or detection of a beam fault is not indicated in the control information, and downlink
transmission setting information associated with the reference signal is also not indicated in the control information.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137009928 A
(19) INDIA
(22) Date of filing of Application :09/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : SUBSTITUTED INDOLES AND METHCGPDOF USE THEREOF

:A61P0035000000, |(71)Name of Applicant :
A61K0031437000, 1)EPIZYME, INC.
(51) International classification A61K0031541000, Address of Applicant :400 Technology Square 4th Floor
C07D0403120000, |Cambridge, Massachusetts 02139
A61K0031454000 |(72)Name of Inventor :
(31) Priority Document No :62/718746 1)LAMPE, John
(32) Priority Date :14/08/2018 2)CAMPBELL, John
(33) Name of priority country ‘U.S.A. 3)DUNCAN, Kenneth
(86) International Application No :PCT/US2019/0465¢| 4)FOLEY, M egan Alene Cloonan
Filing Date :14/08/2019 5)HARVEY, Darren Martin
(87) International Publication No ‘WO 2020/037079 6)MUNCHHOF, Michael John
(61) Patent of Addition to Application ‘NA 7)THOMENIUS, Michael
Number :NA 8)REITER, Lawrence Alan
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present disclosure provides substituted indole compounds of Formula I: (I) and the pharmaceuticalyeasakptand solvate
thereof, wherein R1a, Rle, G1, G2, Q1, Q2, Q3, and (Il) are defined as set forth in the specification. The presentisliagldosur:
directed to the use of compounds of Formula | to treat a disease, disorder, or condition saocéras assubject.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :09/03/2021

(21) Application N0.202137009930 A

(43) Publication Date : 02/04/2021

(54) Title of the mvention : COMMUNICATION METHOD AND DEVICE

:H04L0005000000, |(71)Name of Applicant :
H04W0072040000, | 1)HUAWEI TECHNOLOGIES CO., LTD.
(51) International classification H04W0072120000, Address of Applicant :Huawei Administration Building
H04L0001180000, |Bantian, Longgan&henzhen, Guangdong 518129
H04L0001000000 |(72)Name of Inventor :
(31) Priority Document No :201810910306.9 1)SUN, Heo
(32) Priority Date :10/08/2018 2)HUANG, Wenwen
(33) Name of pgority country :China 3)CHENG, Yan
(86) International Application No :PCT/CN2019/0990:
Filing Date :02/08/2019
(87) International Publication No :WO 2020/029881
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisionalto Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Provided is a method for performing communication in a-0@ly scenario, comprising: receiving downlink control information 1
scheduling a PUSCH, the PUSCH comprising a first frequency hoppiogreesand a second frequency hopping resource, and
time-domain start symbol of the first frequency hopping resource being positioned beforedatnai@ start symbol of the second
frequency hopping resource; and transmitting first UCI on the PUSCHrgh&/Cl comprising at least one of an HARALK, a
CSlpartl and a CSpart2, wherein a quantity of coded bits mapped to reserved REs in the first frequency hopping resource
than or equal to a quantity of coded bits mapped to reserved REssadbnd frequency hopping resource. In the above solutiol
guantity of coded bits to be mapped to reserved REs in the second frequency hopping resource is reduced, such thaf REsi
in the second frequency hopping resource to which ap@&lcan be mapped is increased, thereby solving the problem of an
incomplete transmission of a GBartl as a result of a frequency hopping transmission of UCI.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137009931 A
(19) INDIA
(22) Date of filing of Application :09/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : SYSTEM INFORMATION TRANSMISSION METHOD, AND RELATED DEVICE AND SYSTEM

:H04L0005000000, |(71)Name of Applicant :
H04W0072040000, | 1)HUAWEI TECHNOLOGIES CO., LTD.
(51) International classificatio H04W0056000000, Address of Applicant :Huawei Administration Building,
H04W0028020000, |Bantian, Longgang District Shenzhen, Guangdong 53812
H04W0072100000 |[(72)Name of Inventor :
(31) Priority Document No :201810920963.1 1)WU, Ji
(32) Priority Date :10/08/2018 2)ZHU, Jun
(33) Name of priority country :China 3)JIA, Qiong
(86) International Application No :PCT/CN2019/1000¢
Filing Date :09/08/2019
(87) International Publication No :WO 2020/030152
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Disclosed are a syai information transmission method, and a related device and system. The method comprises: a networ
receiving a system information request sent by one or more terminals; the network device transmitting system information |
wherein the Sl transitted for one terminal has a quastiozation (QCL) relationship with only some of the downlink signal bloc
and some of the downlink signal blocks are subsets of all downlink signal blocks transmitted by the network deviceetwak khe
device sendtg first indication information, wherein the first indication information indicates the mapping between the downlii
signal blocks and the SlI, and the downlink signal blocks have a QCL relationship with the Sl corresponding thereto. &thee:
solution, system overheads can be saved, and a resource utilization rate can be improved.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137009932 A
(19) INDIA
(22) Date of filing of Application :09/02021 (43) Publication Date : 02/04/2021

(54) Title of the invention : DIRECT DIPIFFERENTIATION OF URINE CELL INTO NUERAL STEM CELL USING
SYNTHETIC MESSENGER RNA

(71)Name of Applicant :
. 1)STEMLAB INC.
gl122|\,l\100000055007749070000’ Address of Appltant :#711, Techno Complex of Korea
(51) International classification A61K0035300000, [NErSIY, 145, Anamo Seongbuigu, Seoul 02841
C12N0015790000. (72)Name of Inventor :
A61P0025280000 | 1)YOU, Seung Kwon
(31) Priority Document No 110-20180101208 ggggﬁebzhé' Jetg:]
(32) Priority Date :28/08/2018 DHONG Woi’] Tun
(33) Name of priority country :Republic of Korea 5)YUN \;Von Jin
(86) International Application No :PCT/KR2019/01101 6)LEE 'Jan Bo
Filing Date :28/08/2019 APARK oo Man
(87) International Publication No ‘WO 2020/045990 8)KIM “’1 \yong
E\(liulznlzg:ent of Addition to Application ‘NA 9)PARK, Jung Hyun
Filing Date ‘NA 10)ZHENG, Qie .
(62) Divisional to Application Number :NA 11)GAO, Wei Wei
Filing Date ‘NA 12)JANG, Ji Hoon
13)JUN, Eun Kyoung
14)YOON, Byung Sun
(57) Abstract :

The present invention relates to a method for inducingdifterentiation of neural stem cells from uringlls by introducing mRNA
of dedifferentiation factors Oct4, Sox2, Klf4, and Glis1; and a composition for the prevention or treatment of neurological di
diseases comprising the neural stem cells induced by the method as an active ingredient.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137009933 A
(19) INDIA
(22) Date of filing of Application :09/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : IMPROVED HUMAN FOD PRODUCT

:A61Q0019000000, |(71)Name of Applicant :
A23L0033105000, 1)FERMBIOTICS HOLDING APS
(51) International classification C08L0097000000, Address of Applicant :Vorbassevej 12 6@akke
A23K0010120000, ([(72)Name of Inventor :
A23L0033135000 1)KJAERULFF, Sgren
(31) Priority Document No :PA 2018 00479
(32) Priority Date :20/08/2018
(33) Name of priority country :Denmark
(86) International Application No :PCT/EP2019/0721¢
Filing Date :19/08/2019
(87) International Publication No ‘WO 2020/038898
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a human food comprisbagia food product and an ingredient, wherein the ingredient comprit
one or more healtenhancing microorganism and a combination of at least one fermented seaweed material and at least on
plant material.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :10/03/2021

(21) Application N0.202137009954 A

(43) Publication Date : 02/04/2021

(54) Title of the invention : UE OPERATION WITH REDUCED POWER CONSUMPTION

:H04W0072040000, |(71)Name of Applicant :
H04B0007060000, 1)SAMSUNG ELECTRONICS CO., LTD.
(51) International classification H04L.0005000000, Address of Applicant :129, Samsung, Yeongtonegu
G01S0005020000, |Suwonsi, Gyeonggido 16677
H04B0007045600 |(72)Name of Inventor :
(31) Priority Document No :62/730728 1)PAPASAKELLARIOU, Aristides
(32) Priority Date :13/09/2018 2)LIN, Qiongjie
(33) Name of priority country ‘U.S.A
(86) International Apptiation No :PCT/KR2019/0119¢
Filing Date :16/09/2019
(87) International Publication No :WO 2020/055212
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The presnt disclosure relates to a communication method and system for converginGengtiation (5G) communication systen
for supporting higher data rates beyond a@#neration (4G) system with a technology for Internet of Things (I0T). The prese!
disclosue may be applied to intelligent services based on the 5G communication technology aner¢atéaTtechnology, such a
smart home, smart building, smart city, smart car, connected car, health care, digital education, smart retail, seetfietty and

savices. Methods, user equipment (UE), and base stations for reception or transmission of physical downlink control chanr
(PDCCH) associated with a master node (MN) or with a secondary node (SN) are provided.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137009956 A
(19) INDIA
(22) Date of filing of Application :10/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : METHOD AND APPARATUS FOR TRANSMITTING PACKET IN WIREEE COMMUNICATION
SYSTEM

:H04WO0076270000, |(71)Name of Applicant :
H04W0072040000, | 1)SAMSUNG ELECTRONICS CO., LTD.
(51) International classification H04W0028060000, Address of Applicant :129, Samsung, YeongtongGu,
H04N0001320000, |SuwonSi, Gyeonggido 16677
H04W0012000000 |(72)Name of Inventor :
(31) Priority Document No :10-20180110469 1)BAEK, Sangkyu
(32) Priority Date :14/09/2018 2)KANG, Hyunj eong
(33) Name of priority country :Republic of Korea
(86) International Application No :PCT/KR2019/01191
Filing Date :16/09/2019
(87) International Publication No :WO 2020/055209
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number ~ :NA
Filing Date ‘NA
(57) Abstract :

A method, performed by a terminal, of transmitting and receiving a signal in a wireless communication system is provided.
method includes setting a value of a Next_Packet Data Convergence Protocol (PDCP)_RX_sequence nuvalbiab{8/ds an
initial value, the Next_ PDCP_RX_SN variable indicating a predicted SN of PDCP data to be received, receiving first PGP
a transmission entity after setting the initial value, and setting the value of the Next PDCP_RX_SN \saaalalki@ obtained by
adding a first setting value to a value of the SN of the PDCP data.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137009973 A
(19) INDIA
(22) Date of filing of Application10/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : APPARATUS AND METHOD FOR MANAGING CONCURRENT ACTIVATION OF BUNDLE
INSTALLED IN SMART SECURITY PLATFORM

:H04Q0003000000, |(71)Name of Applicant :
H04L0012240000, 1)SAMSUNG ELECTRONICS CO., LTD.
(51) International classification H04L.0012859000, Address of Applicant :129, Samsung, YeongtongGu,
G06F0009445000, |SuwonsSi, Gyeonggido 16677
B60L0058160000 |(72)Name of Inventor :
(31) Priority Document No :10-20180109863 1)KOO, Jonghoe
(32) Priority Date :13/09/2018 2)LEE, Duckey
(33) Name of priority country :Republic of Korea 3)YOON, Kangjin
(86) International Application No :PCT/KR2019/01141| 4)LEE, Hyewon
Filing Date :04/09/2019
(87) International Publication No :WO 2020/055034
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present disclosure provides a metfosdnanaging a bundle installed in an SSP, the method comprising the steps of: acqt
SSP configuration information; and determining a concurrent activation limit value for each bundle family identifierasistbé b
the acquired SSP configuratiorfanrmation.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137010017 A
(19) INDIA
(22) Date of filing of Application :10/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention GROUTING CONSOLIDATION METHOD FOR FULL CASING BOREHOLE GUIDE
PREFABRICATED PILE AND PREFABRICATED PILE THEREFOR

:E02D0005300000, [(71)Name of Applicant :
E02B0017000000, 1)GAO, Yongguang
(51) International classification E02D0005240000, Address of Applicant :No.703, Building B, China Railway
E21D0020020000, |Fifth Institute Area, .9, Kangzhuang Road, Daj District
E02D0007000000 |Beijing 102600
(31) Priority DocumetiNo :201811091450.0 2)GAO, Yunfei
(32) Priority Date :25/09/2018 (72)Name of Inventor :
(33) Name of priority country :China 1)GAO, Yongguang
(86) International Application No :PCT/CN2019/09127| 2)GAO, Yunfei
Filing Date :14/06/2019
(87) International Publication No ‘WO 2020/062940
(61) Patent of Addibn to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A grouting consolidation method for a full casing borehole guide prefabricated pile, comprisingdivnfpbteps: S1, driving a
drilling rig carrying a casing (1) to perform borehole construction, the borehole construction being performed to al@csethhio
form a borehole (2); S2. the casing (1) being housed in the borehole (2); S3. implaméfabeagated pile (4) into the borehole (2
that the prefabricated pile (4) reaches a hole bottom of the borehole (2); S4. injecting a slurry (3) into the bor€boleu{lihig out
the casing (1) so that the prefabricated pile (4) and an inney cditite borehole (2) are fixed and cemented into an integrated
structure. Also provided is a prefabricated pile, comprising a pile body and a grouting channel (5) provided on the pileebsidy
a liquid inlet end (11) of the grouting channel (5) egenut from an upper end surface of the pile body and a liquid outlet end
the grouting channel (5) extends out from a lower end surface of the pile body and/or a side surface of the pile body.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137010019 A
(19) INDIA
(22) Date of filing of Application :10/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : METHOD FOR MANAGING SIDELINK RESOURCES

:H04W0072040000,|(71)Name of Applicant :
H04W0072120000, | 1)FRAUNHOFER-GESELLSCHAFT ZUR F ORDERUNG
(51) International lassification H04\W0004060000, | DER ANGEWANDTEN FORSCHUNG E.V.
H04W0004100000, Address of Applicant :HansasBa27c 80686 NInchen
H04W0004080000 |(72)Name of Inventor :
(31) Priority Document No :18196999.9 1)HASSAN HUSSEIN, Khaled Shawky
(32) Priority Date :26/09/2018 2)ROTH-MANDUTZ, Elke
(33) Name of priority country ‘EPO 3)BHADAURIA, Shubhangi
(86) International Application No :PCT/EP2019/0755:| 4)HEYN, Thomas
Filing Date :23/09/2019 5)LEYH, Martin
(87) International Publication No ‘WO 2020/064643
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A method for centralized managing side link resources within a communication group (10), the communication group (18}c
a first mobile transceiver as group head (12gh) and at least a second mosdeivemas group member (12gm1, 12gm2), where
the first mobile transceiver is configured to distribute resources (continuously) within the communication group (1@hoithe me
comprises: exchanging resource control information between the first aretthr@anobile transceiver, wherein the resource col
information comprises at least an information regarding a timeslot and/or frequency slot of the resources and/or anrinforma
regarding a second portion of the resources so as to allocated the pexdmrdto the second mobile transceiver.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137010070 A
(19) INDIA
(22) Date of filing of Application :10/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : ENGINEERED BISPECIFIC PROTEINS

:C07K0016280000, |(71)Name of Applicant :
C07K0016460000, 1)DENALI THERAPEUTICS INC.
(51) International classification A61K0045060000, Address of Applicant :161 Oyster Point Blvd. South San
A61K0039395000, |Francisco, California 94080
A61K0039000000 |(72)Name of Inventor :
(31) Priority Document No :62/765095 1)KANNAN, Gunasekaran
(32) Priority Date :16/08/20B 2)KIM, Do Jin
(33) Name of priority country ‘U.S.A 3)SANCHEZ, Pascal
(86) International Application No :PCT/US2019/0467(| 4)SILVERMAN, Adam P.
Filing Date :15/08/2019 5)TRAN, Hai L.
(87) International Publication No ‘WO 2020/037150
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

In one aspect, bispecific proteins having the ability to specifically bind to two antigens, and having an Fc polypeptidetisas :
modified CH3 domain and specifically binds to a transferrin receptor, are provided.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137010101 A
(19) INDIA
(22) Date of filing of Application :10/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : METHOD FOR PRODUCING INTERMEDIATE USEFUL FOR SYNETHESIS OF SGLT INHIBI1

:C07D0257040000, |(71)Name of Applicant :
C07H0001000000, 1)DAEWOONG PHARMACEUTICAL CO., LTD.
(51) International classification C08G0018760000, Address of Applicat :3514, Jeyakgongdandil, Hyangnara
C07D0405120000, |eup, Hwaseongi, Gyeonggido 18623
A61K000H80000 |(72)Name of Inventor :
(31) Priority Document No :10-20180094261 1)LI, Qing Ri
(32) Priority Date :13/08/2018 2)YOON, Hee Kyoon
(33) Name of priority country :Republic of Korea
(86) International Application No :PCT/KR2019/0101Z
Filing Date :09/08/2019
(87) International PublicatioNo :WO 2020/036382
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a method for producing an intermediate useful for the sghthdgsenylmethane derivative the
can be used as a SGLT inhibitor. A method for synthesizing a compound of formula 7 according to the present inventied he
the problem of an existing synthesis process which requires an additional proceshdsynvhesis of Grignard reagent and the
management of a related substance. In addition, the process can be simplified by minimizing the formation of the riglatad si
and eliminating the need for reprocessing of reaction products, thereby beconaihlp adpnaximizing a yield of a diphenylmethe
derivative.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137010102 A
(19) INDIA
(22) Date of filing of Application :10/03/2021 (43) PublicatiorDate : 02/04/2021

(54) Title of the invention : NANOPARTICLES FOR TRANSFECTION

:C12N0015870000, |(71)Name of Applicant :
A61K0047690000, 1)LOXEGEN HOLDINGS PTY LTD
(51) International classification A61K0047640000, Address of Applicant :3/18 Huntingtower Road Armadale,
A61K0048000000, |Victoria 3143
C12N0015113000 |(72)Name of Inventor :
(31) Priority Document No :62/718616 1)VENABL ES, Andrew
(32) PriorityDate :14/08/2018 2)LEVY, Daniel, E.
(33) Name of priority country ‘U.S.A
(86) International Application No :PCT/AU2019/0508¢E
Filing Date :14/08/2019
(87) International Publication No :WO 2020/034001
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

This invention is directed to nanoparticles for delivery of nucleic acids to target cells of interest for transfectigmessioex The
nanoparticles typically include a complex of a cationic pefimlend to a protective hydrophilic polymer through a chelator. The
nucleic acid is held to the complex by ionic interactions with the cationic peptide. The chelator is adapted to allowf thkease
hydrophilic polymer in a time frame suitable to faciatansfection with the nanoparticle at the target cell surface.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137010209 A
(19) INDIA
(22) Date of filing of Application :11/03/2021 (43) Publicsion Date : 02/04/2021

(54) Title of the invention : OMRESISTANT AGENT FOR PAPER

:C08F0220240000, | (71)Name of Applicant :
D21H0021160000, | 1)DAIKIN INDUSTRIES, LTD.
(51) International classification C09D0005020000, Address of Applicant :Umeda Center Buildingl2,
C08F0220280000, |NakazakiNishi 2-Chome, Kitaku, Osakashi, Osaké&308323
D21H0019200000 ((72)Name of Inventor :
(31) Priority Document No 12018172670 1)YAMAMOTO, Yuuki
(32) Piority Date :14/09/2018 2)MATSUDA, Michio
(33) Name of priority country :Japan 3)UEHARA, Tetsuya
(86) International Application No :PCT/JP2019/0361![ 4)SAKASHITA, Hirotoshi
Filing Date :13/09/2019
(87) International Publication No ‘WO 2020/054856
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention provides anakistant agent which is capable of imparting paper with excellent otiarestsand water
resistance. The present invention discloses aresistant agent for paper, which contains a-fheorine copolymer that has a
repeating unit formed from (a) an acrylic monomer having a-tdvagn hydrocarbon group with40 carbon atomand a repeating
unit formed from (b) an acrylic monomer having a hydrophilic group. Thisesiktant agent for paper also contains a liquid mec
that is composed of water and/or an organic solvent, preferably of water or a mixture (aqueous medaten)apidian organic
solvent. It is preferable that the nrfinorine copolymer has a repeating unit formed from (c) a monomer having an ion donor g
addition to the repeating units formed from the monomers (a) and (b).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137010211 A
(19) INDIA
(22) Date of filing of Application :11/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : VEHICLE CONTROL SYSTEM

:B60W0050000000, | (71)Name of Applicant ;
B60W0050023000, | 1)KNORR-BREMSE SYSTEME FUR NUTZFAHRZEUGE
(51) Internaibnal classification B60W0030000000, |GMBH
B60K0037060000, Address of Applicant :Moosacher Str. 80 8080@ridhen
G05B0009020000 |(72)Name of Inventor :
(31) Priority Document No :18195230.0 1)NEMETH, Huba
(32) Priority Date :18/09/2018 2)HECKER, Falk
(33) Name of priority country ‘EPO 3)RAPP, Tamas
(86) International Application No :PCT/EP2019/0731:
Filing Date :29/08/2019
(87) International Publication No ‘WO 2020/057934
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The application relates to a Vehidentrol system comprising a first communication network (14), a first operation component
first vehicle control unit (1) connected to the communication network (14) and to the first operation component (8)tvehiinstin
vehicle control unit (Lis configured to control a first data connection (5) between the first operation component (8) and the f
vehicle control unit (1) by a first signal to the first operation component (8), and a second vehicle control unit (2dtmilee firs
opeaation component (8), wherein the second vehicle control unit (2) is configured to control a second data connectiore&hk
first operation component and the second vehicle control unit (2) by a second signal to the first operation compohergi(8hev
first data connection (5) and the second data connection (6) can be controlled so that at least one of the first data(&) ameict
the second data connection (6) is enabled or disabled.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137010234 A
(19) INDIA
(22) Date of filing of Application :11/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : BRAKE CONTROL VALVE ARRANGEMENT

:B60T0013660000, |(71)Name of Applicant :
B60T0008180000, 1)KNORR-BREMSE SYSTEME FUR
(51) International clasfcation B60T0008360000, |SCHIENENFAHRZEUGE GMBH
B60T0015020000, Address of Applicant :Moosacher Str. 80 8080@nkghen
B60T0013680000 |(72)Name of Inventor :
(31) Priority Document No :18193591.7 1)DRUETT, Ben
(32) Priority Date :11/09/2018 2)HEMMINGS, Mark
(33) Name of priority country :EPO 3)ANSTEY, Nigel
(86) International Application No :PCT/EP2019/0742%| 4)PEARE, Justin
Filing Date :11/09/2019
(87) International Publication No ‘WO 2020/053291
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A brake control valvarrangement for controlling application of a braking force comprises an epgronatic brake control valve
block (8) comprising a hold valve and a vent valve (PRESSURE CONTROLLER), a main regulator valve (9) (RELAY VALV
an emergency (15) and a iable load control pressure regulator (16). The valve block (8) has an inlet (2) for a brake supply
and an outlet (3, 4) in pneumatic connection with a brake cylinder. A pilot pressure into the main regulator valve ti@)Viaoiabte
load contol pressure regulator (16) is controlled by a remote release solenoid valve (17) (CONTROL CHAMBER VENT MA
VALVE). The remote release solenoid valve (17) is adapted to vent brake cylinder pressure to atmospherendrgisee thereb
enabling releas of the wheel braking force via the main regulator valve (9).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137010250 A
(19) INDIA
(22) Date of filing of Application :11/03/2021 (43) PublicatiorDate : 02/04/2021

(54) Title of the invention : REPELLENT COMPOSITION FOR HARMFUL ORGANISMS

:C02F0001720000, |(71)Name of Applicant :
A01G0007040000, | 1)MATTHESIUS, Christian
(51) International classification C12N0001140000, Address of Applicant :Tannerag 25 86853 Langerringen
A01M0029100000, [(72)Name of Inventor :
A01N0043300000 1)MATTHESIUS, Christian
(31) Priority Document No :10 2018 006384.5
(32) Priority Date :14/08/2018
(33) Name of priority country :Germany
(86) International Application No :PCT/EP2019/0718¢
Filing Date :14/08/2019
(87) International Publication No ‘WO 2020/035547
(61) Patent of Addition to Applation .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a composition for repelling harmful organisms in agriculture and forestry and in agriculturécahdreor
for the protection of cultivated and ornamental plants, and to the use oftipegition as a repellent for harmful organisms.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :11/03/2021

(21) Application N0.202137010289 A

(43) Publication Date : 02/¢2021

(54) Title of the invention : CONFIGURATION MODULE

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:B60T0013680000,
B60T0013660000,
B60T0008180000,
B60T0008320000,
B60T0015020000
:18193587.5
:11/09/2018

:EPO
:PCT/EP2019/0742:
:11/09/2019

‘WO 2020/053284
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)KNORR-BREMSE SYSTEME FUR
SCHIENENFAHRZEUGE GMBH
Address of Applicant :Moosacher Str. 80 8080@ridhen
(72)Name of Inventor :
1)HEMMINGS, Mark

(57) Abstract :

A brake control valve arrangement comprises an elguisumatic brake control valve block (8) having a hold valve and a vent
a main regulator valve and an emergency and a tare pressure regulator. The valve block has an inlet feu@plyrgkessure and
outlet for a brake cylinder, wherein an inlet and a vent pneumatic opening is provided for the hold valve and vent valve. Th
arrangement further comprises a configuration module (14) in pneumatic connection with the brakeresppig pnd providing a
pneumatic path to the inlet, and a pneumatic path to the vent valve from the brake cylinder, the arrangement furtheg et hea
one choke (24,34) configured to control air flow in pneumatic paths to the inlet openingndopering.

No. of Pages : No. of Claims : ¢

The Patent Office Jooal No. 14/2021 Dated 02/04/2021 17603



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137010290 A
(19) INDIA
(22) Date of filing of Application :11/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention CRANE

:B66C0023260000, |(71)Name of Applicant :
B66C0023820000, | 1)LIEBHERR -WERK BIBERACH GMBH
(51) International classification B66C0023340000, Address of Applicant :Memminger Sfia 120 88400 Bibera
B66C0023620000, |an der Riss
B62D0012000000 |(72)Name of Inventor :
(31) Priority Document No :10 2018 122 349.8 | 1)KRAUPATZ, Matthias
(32) Priority Date :13/09/2018
(33) Name of priority country :Germany
(86) International Application No :PCT/EP2019/0724:
Filing Date :22/08/2019
(87) International Publication No ‘WO 2020/052931
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention relatesa crane, in particular in the form of a revolving tower crane, having a jib (3) and a gdu(dgr
which are articulated on a jib articulation piece (8), wherein the jib (3) comprises an outer jib part (3a), whichatedrtiouan inni
jib part (3i) in a hinged manner and is held by a guy (10). According to the invention, the inner jib part (3i) is in the form of a
cantilever, which is fastened to the jib articulation piece (8) in a flexurally rigid manner and held, wherein the paite@gh is
articulated on the cantilever in a hinged manner and is held by the guy (10).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137010309 A
(19) INDIA
(22) Date of filing of Application :11/3/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : METHOD AND APPARATUS FOR REPORTING SELECTED PLMN OF RRECTIVE MODE UE
IN NEXT-GENERATION COMMUNICATION SYSTEM

:H04WO0076270000, |(71)Name of Applicant :
H04W003600000, 1)SAMSUNG ELECTRONICS CO., LTD.
(51) International classification H04W0076190000, Address of Applicant :129, Samsung, Yeongtonegu
H04B0007045600, |Suwonsi, Gyeonggido 16677
H04W0076300000 |(72)Name of Inventor :
(31) Priority Document No :10-20180111639 1)JUNG, Sangyeob
(32) Priority Date :18/09/2018 2)AGIWAL, Anil
(33) Name of priority country :Republic of Korea 3)JANG, Jaehyuk
(86) International Application No :PCT/KR2019/01205| 4)SAYENKO, Alexander
Filing Date :18/09/2019 5)KIM, Soenghun
(87) International Publication No ‘WO 2020/060178
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present disclosure relates to a communication method and system for convergir@em8thtion (5G) communication systen
for supporting higher data rates beyond a@#neration (4G) system with a technology for Internet of Things (I0T). The prese!
disclosue may be applied to intelligent services based on the 5G communication technology aner¢atéaTtechnology, such a
smart home, smart building, smart city, smart car, connected car, health care, digital education, smart retail, seetfietty and
services. The method by a user equipment (UE) in a wireless communication system includes reselecting another equivale
land mobile network (PLMN) in an inactive state, transmitting, to a base station, a radio resource control (RRC) resstme rec
message including a resume cause configured to mobile originatessimaling in case that a radio access network (RB&ded
notification area update procedure is triggered, and receiving, from the base station, an RRC resume message.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137010315 A
(19) INDIA
(22) Date of filing of Application :11/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : METHOD AND DEVICE FOR BIDIRETIONAL INTER FRAME PREDICTION

:HO04N0019573000, |(71)Name of Applicant :
H04N0019700000, 1)HUAWEI TECHNOLOGIES CO., LTD.
(51) International classification H04N0019176000, Address of Applicant :Huawei Administration Building
H04N0019103000, |Bantian, Longgang District Shenzhen, Guangdorgl29
H04N0019423000 |[(72)Name of Inventor :
(31) Priority Document No :62/726975 1)CHEN, Huanbang
(32) Priority Date :04/09/2018 2)CHEN, Jianle
(33) Name of priority country ‘U.S.A. 3)YANG, Haitao
(86) International Application No :PCT/CN2019/1044¢
Filing Date :04/09/2019
(87) International Publication No :WO 2020/048502
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to ApplicatioNumber ‘NA
Filing Date ‘NA
(57) Abstract :

The embodiment of the present application discloses a method and a device for bidirectional inter frame predictiolataddds |
the technical field of video image coding and decoding. The rdetbmprises: determining a reference frame index il of a first
reference frame list to be a first reference frame index pertaining to a current image block and corresponding teftrericst r

frame list; determining a reference frame index i2 of @aséceference frame list to be a second reference frame index pertaini
the current image block and corresponding to the second reference frame list; and performing prediction on the curdpértkime
according to the first reference frame index #relsecond reference frame index; wherein a POC corresponding to the referer
frame index il is a POC closest to a current frame among all POCs that are less than the POC of the current framéraind in-
reference frame list; wherein a POC corresmogtb the reference frame index i2 is a POC closest to the current frame among
POCs that are greater than the POC of the current frame and in the second reference frame list; and wherein the current fr
comprises the current image block. The preapplication can save code stream resources, and improve decoding efficiency.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137010321 A
(19) INDIA
(22) Date of filing of Application :11/03/202 (43) Publication Date : 02/04/2021

(54) Title of the invention : MICRONEEDLE ARRAY WITH ACTIVE INGREDIENT

:A61M0037000000, |(71)Name of Applicant :
A61P0017060000, 1)ALLERGAN, INC.
(51) International classification A61P0029000000, Address of Applicant :2525 Dupont Drive Irvine, Californie
A61K0047360000, |92612
A61K0038480000 |(72)Name of Inventa :
(31) Priority Document N :62/764685 1)LIU, Futian
(32) Priority Date :15/08/2018 2)YU, Xiaojie
(33) Name of priority country ‘U.S.A. 3)STEWARD, Lance E.
(86) International Application No :PCT/US2019/04671
Filing Date :15/08/2019
(87) International Publication No ‘WO 2020/037157
(61) Patent of Addition té\pplication .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Microneedle arrays for introducing an active ingredient through a skin surface of a patient can include a base laligr,od plura
microneedles projecting from the base kayad a shell layer having an active ingredient. Each of the microneedles includes &
elongate body having a proximal portion and a distal portion, in which the proximal portion is attached to the baselaykthde
microneedles can also include @t one dissolvable polymer. The active ingredient is incorporated in the shell layer, which
around at least a portion of the elongate body.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.20237010322 A
(19) INDIA
(22) Date of filing of Application :11/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : VALVE WITH PRESSIT INSERT

:F01D0011000000, |(71)Name of Applicant :
F16J0015080000, 1)PROSERV OPERATIONS, INC.
(51) International classification F16J00150600Q0 Address of Applicat :13105 Northwest Freeway, Suite 35(
F16J0015100000, |Houston, Texas 77040
HO01M0008027600 |(72)Name of Inventor :
(31) Priority Document No :62/718292 1)WEINTRAUB, Preston
(32) Priority Date :13/08/2018
(33) Name of priority country ‘U.S.A.
(86) International Application No :PCT/US2019/0463:
Filing Date :13/08/2019
(87) International Pukzation No ‘WO 2020/036944
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A shear seal includes a seal plate (105) having a first seal surface (106) and a sliding seal assembly (170) havisgphsetace
(181), and at least one of the first and second sealing surfaces comprise an insert (190) comprising a material diffieatof tha
seal plate or the sliding seal, said insert being connected to the seal plate or sliding seal asseoaurhpbgssed member (450)
disposed between the insert and the adjacent surface of seal plate or sliding seal assembly.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137010324 A
(19) INDIA
(22) Date of filing of Application :11/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : V2X COMMUNICATION METHOD AND APPARATUS

:H04W0072040000, |(71)Name of Applicant :
H04L0001000000, 1)HUAWEI TECHNOLOGIES CO., LTD.
(51) International classification H04W0004400000, Address of Applicant :Huaweidministration Building,
H04W0052280000, |Bantian Longgang District Shenzhen, Guangdong 518129
H04W0004440000 |(72)Name of Inventor :
(31) Priority Document No :201810968896.0 1)YOU, Chunhua
(32) Priority Date :23/08/2018 2)FAN, Qiang
(33) Name of priority country :China 3)GUO, Jingrui
(86) International Application No :PCT/CN2019/1019¢| 4)LIU, Xing
Filing Date :22/08/2019
(87) International Publication No :WO 2020/038431
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present application provides a V2X communication method grataps. Said method comprises: a terminal device acquir
first correlation between service information and a first transmission parameter, the service information comprisingrangrene
of the following information: the identifier of a servicePRPP of the service, PPPR or QFI of the service, the first transmissior
parameter comprising any one or more of the following parameters: information concerning an allowed SCS, the duration ¢
maximum PSSCH, information concerning an allowed cell, in&tion concerning an allowed frequency point, information
concerning a minimum block error rate, information concerning an allowed first type of resources, information concelningd
second type of resources, information concerning an allowed M@GS #adal information concerning an allowed air interface; anc
acquiring a transmission resource and a second transmission parameter corresponding to the transmission resourcegatd
the first correlation and the second transmission parametesporrding to the transmission resource, allocating the transmissii
resource to a data packet corresponding to the service information. In the method, different transmission parametelesctaah, b
according to service information concerning data pscker data packets corresponding to different services/PPPPs/PPRP/QF
that transmission parameters satisfy service requirements.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137010421 A
(19) INDIA
(22) Date of filing of Application :12/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : ACTUATION MECHANISM, IN PARTICULAR FOR A CLUTCH ACTUATOR

:F16D0023120000, |(71)Name of Applicant :
A61B0017000000, | 1)KNORR-BREMSE SYSTEME FUR NUTZFAHRZEUGE
(51) International classification F16D0013750000, |GMBH
A63B0023035000, Address of Applicant :Moosacher Str. 80 8080@ridhen
A61M0015080000 ((72)Name of Inventor :
(31) Priority Document No 10 2018 214 884.8 | 1)GEIS-ESSER, Daniel
(32) Priority Date :31/08/2018 2)SCHUDY, Jurgen
(33) Name of priority country :Germany 3)KOCH, Alexander
(86) International Application No :PCT/EP2019/0703:
Filing Date :29/07/2019
(87) International Publication No ‘WO 2020/043410
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to an actuation mechanism for a clutch, cangpran actuation element (6) designed to be applied with a
actuating force (FB) and to be shifted in an actuation direction (X) by same; a transfer element (1) designed to chifyyinuha
actuation direction (X); and a compensation mechanisigded to apply a reinforcing clamping force (Fv) for the frictionally
engaged transfer of the actuating force (FB) between the transfer element (1) and the actuation element (6), wherydaraetu:
(FB) is applied to the actuation element (6), whethe compensation mechanism has a friction element (2a) and a counter su
(1a) which are designed to bring about the reinforcing clamping force (Fv) via a frictional connection when applyingtihg act
force (FB), and the friction element (2a) ahé counter surface (1a) are designed to generate the reinforcing clamping force (
a supporting force (FA) resulting from a deflection of the actuating force (FB), wherein the reinforcing clamping fones @tv)
least the value of the supportifarce (FA). The invention also relates to a clutch actuator having an actuation mechanism.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137010423 A
(19) INDIA
(22) Date of filing of Applicatio :12/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : PROCESSING METHOD, DEVICE AND SYSTEM FOR LBT MONITORING FAILURE

:H04W0074080000, |(71)Name of Applicant :
H04L0012703000, 1)FUJITSU LIMITED
(51) International classification H04N0007180000, Address of Applicant =, Kamikodanaka-£home,
H04L0012260000, |Nakaharaku Kawasakishi, Kanagawa 218588
H04L0029060000 2)JIA, Meiyi
(31) Priority Document No ‘NA 3)JIANG, Qinyan
(32) Priority Date ‘NA 4)ZHANG, Lei
(33) Name of priority country ‘NA 5)ZHANG, Guoyu
(86) International Application No :PCT/CN2018/1077¢| 6)WANG, Xin
Filing Date :26/09/2018 (72)Name of Inventor :
(87) International Publication No ‘WO 2020/061866 1)JIA, Meiyi
(61) Patenbf Addition to Application ‘NA 2)JIANG, Qinyan
Number :NA 3)ZHANG, Lei
Filing Date ' 4)ZHANG, Guoyu
(62) Divisional to Application Number :NA 5)WANG, Xin
Filing Date ‘NA
(57) Abstract :

The invention prowdes a processing method for LBT monitoring failure and a Preamble transmission method, device and sy
processing method for LBT monitoring failure comprises: a physical layer of a terminal device performs LBT monitoring anc
physical layer indiates, when considering that LBT monitoring fails, LBT monitoring failure, random access preamble transr
give-up or LBT detection example failure to an MAC layer or an RRC layer; the MAC layer or the RRC layer of the terminal
performs at leasine of the following processes according to the indication: executing resource selection; triggering channel
or BWP switching; triggering wireless link failure; triggering RRC connection reconstruction; and performing counter maénte
The mehod can save energy for the terminal device and provides a better user experience.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :12/02021

(21) Application N0.202137010446 A

(43) Publication Date : 02/04/2021

(54) Title of the invention : AFFINE LINEAR WEIGHTED INTRA PREDICTIONS

(71)Name of Applicant :

;_I|—|00:f'\ll\100001199110756000000, 1)FRAUNHOFER-GESELLSCHAFT ZUR F ORDERUNG
(51) International classification H04N0019157000, |PER &NGEW],ANDIT.EN F_ORscgNG EvV. A
HO4N0019593000 Address of Applicant :Hansa 27c¢ 80686 NInchen
H03M0013290000’ (72)Name of Inventor :
(31) Priority Documat No 118194357.2 BEEﬁFVCAﬁf’znaﬁg?fo
(32) Priority Date :13/09/2018 3)HELLE Phi'Ii
(33) Name of priority country ‘EPO 4)SCHAI£ER I\ﬁi?:hael
(86) International Application No :PCT/EP2019/0745( 5)RISCHKE ,Roman
Filing Date :13/09/2019 6)HINZ Tob'ias
(87) International Publication No ‘WO 2020/053394 7)MERkLE Philipp
E\(liulznlzg;cent of Additiona Application ‘NA 8)STALLENBERGER, Bj~n
Filing Date :NA 9)WINKEN, Martin
(62) Divisional to Application Number  :NA 10)SIEKMANN, Mischa
Filing Date ‘NA 11)MARPE, Detlev
12)WIEGAND, Thomas
(57) Abstract :

There are disclosed techniques for block wise encoding and decoding. The techniques may be applied to encoders, decod
methods for encoding and/or decoding. In one example, therelgsgid a decoder (54) for decoding a picture (10) from a data
stream (12, 80). The decoder may be configured to predict a predetermined block (18) of the picture (10) by mappiRg a set
neighboring samples (17'c, 17'a) neighboring the predeterminek (i®cusing a linear or affine linear transformation (17M) ont
set of Q predicted values for samples of the predetermined block (18). The linear or affine linear transformation (1 okipnisey
PQ weighting factors among which at least @ Reighting factors are nomero weighting values, which comprise, for each of th
predicted values, a series of P weighting factors relating to the respective predicted value, wherein the series, arandpesingn
below the other according to a raster soater among the samples of the predetermined block (18), form an envelope which i

omnidirectionally nonlinear.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137010479 A
(19) INDIA
(22) Dateof filing of Application :12/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : ACTUATING MECHANISM, IN PARTICULAR FOR A CLUTCH ACTUATOR

:F16D0023120000, |(71)Name of Applicant :
F16D0065180000, | 1)KNORR-BREMSE SYSTEME FUR NUTZFAHRZEUGE
(51) International classification F16D0025080000, |GMBH
F16H0063340000, Address of Applicant :Moosacher Str. 80 8080@nkghen
B60K0026020000 |(72)Name of Inventor :
(31) Priority Document No 10 2018 214 881.3 | 1)GEIS-ESSER, Daniel
(32) Priority Date :31/08/2018 2)SCHUDY, Jurgen
(33) Name of priority country :Germany 3)KOCH, Alexander
(86) International Application No :PCT/EP2019/0703:
Filing Date :29/07/2019
(87) InternationaPublication No ‘WO 2020/043409
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

An actuating mechanism for a clutch actuator is disclosed, havémgactuating elemeii6) which is designed to be acted on by a
actuating force (FB) and thereby displaced in an actuation direction &{)ansmitting element (1) which is designed to carry oL
displacement in the actuation direction (X), wherein a clamping elemeistg¥yvided between the actuating element (6) and th
transmitting element (1), which clamping element is designed to generate, for the transmission of the actuating forite (FB) t
transmitting element (1), a clamping pressure force (FS) which gemeréietion force (FR) for the transmission of the actuating
force (FB), and the friction force (FR) is configured so as to be capable of transmitting a maximum actuating forcelddsd dis
clutch actuator having an actuating mechanism of sal typ
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :12/03/2021

(21) Application N0.202137010488 A

(43) Publication Date : 02/04/2021

(54) Title of the invention : METHOIAND APPARATUS FOR TRANSMITTING AND RECEIVING PHYSICALLAYER
CHANNEL IN CONSIDERATION OF PRIORITY IN WIRELESS COMMUNICATION SYSTEM

:H04W0072120000, |(71)Name of Applicant :
H04W0076270000, | 1)SAMSUNG ELECTRONICS CO., LTD.
(51) International classification HO04L.0005000000, Address of Applicant :129, Samsung, Yeongtonegu
H04B0007060000, |Suwonsi, Gyeonggido 16677
H04W0072100000 |(72)Name of Inventor :
(31) Priority Document No :10-20180113654 1)KIM, Taehyoung
(32) Priority Date :21/09/2018 2)KANG, Jinkyu
(33) Name of priority country :Republic of Korea 3)KIM, Youngbum
(86) International Application No :PCT/KR2019/0122Z| 4)CHOI, Seunghoon
Filing Date :20/09/2019 5)PARK, Sungjin
(87) International Publication No ‘WO 2020060285 6)OH, Jinyoung
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present disclosure relates to a communicatiethod and system for converging a-&aneration (5G) communication systen
for supporting higher data rates beyond a@#neration (4G) system with a technology for Internet of Things (I0T). The prese!
disclosure may be applied to intelligent servicasda on the 5G communication technology and therétdted technology, such a
smart home, smart building, smart city, smart car, connected car, health care, digital education, smart retail, seetfietty and

services. Disclosed are a method and anrappsfor transmitting and receiving a physilegler channel in consideration of a prio

in a wireless communication system.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :12/03/2021

(21) Application N0.202137010507 A

(43) Publication Date : 02/04/2021

(54) Title of the invention : PROCESS FOR THE PRODUCTION OF FURFURAL

:C07D0307500000,

C08J0003205000,
(51) International classification C04B0037020000,

C10L000960000,

(71)Name of Applicant :
1)ARBAFLAME TECHNOLOGY AS
Address of Applicant :Grasmo 22 Matrand
(72)Name of Inventor :

C07D0307480000 1)BRUSLETTO, Rune
(31) Priority Document No :18196303.4
(32) Priority Date :24/09/2018
(33) Name of priority country ‘EPO
(86) International Application No :PCT/EP2019/0755:
Filing Date :23/09/2019
(87) International Publication No ‘WO 2020/064641
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention refers to a method of producing furfural and optionally further basic chemicals from biomass materia
comprising treatment of the biomass material at elevatessures and temperatures, to the condensates and solid product obt

the method of the invention, as well as to their use.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137010510 A
(19) INDIA
(22) Date of filing of Application :12/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : PROCESS AND APPARATUS FOR THE TREATMENT OF ORGANIC FEEDSTOCK

:C02F0003120000, |(71)Name of Applicant :
CO02F0003300000 | 1)S.G.T.-SUSTAINABLE GREEN TECHNOLOGI ES LTD
(51) International classification C02F0003280000, Address of Applicant :12 Ha'melacha Street 4250547 Net
CO5F0017500000, |(72)Name of Inventor :
CO5F0003000000 | 1)LEVIN, Gal
(31) Priority Document No 1261837 2)EITAN, Reuven
(32) Priority Date :17/09/2018
(33) Name of priority country ‘Israel
(86) International Application No :PCT/1L2019/05102
Filing Date :15/09/2019
(87) Intenational Publication No ‘WO 2020/058971
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A system for treating organic feedstock, particularly livestock or poultry wastewater. The systensssopibined anaerobic and
aerobic digestion for converting the wastewater into safe water, fertilizer, and energy, wherein sequencing batcheeASBR (|
and SBR) are used for the digestion process.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137010518 A
(19) INDIA
(22) Date of filing of Application :12/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : CONNECTION BETWEEN A SHIFTING ELEMENT AND A SHIFT TRACK SELHON ROD

:F16H0063300000, |(71)Name of Applicant :
A61K0031445000, | 1)KNORR-BREMSE SYSTEME FUR NUTZFAHRZEUGE
(51) International classification G02B0021060000, |GMBH
F16H0061280000, Address of Applicant :Moosacher Str. 80 8080@ridhen
F16H0061300000 |(72)Name of Inventor :
(31) Priority Document No :10 2018 216 742.7 | 1)KRAL, Martin
(32) Priority Date :28/09/2018 2)HOLNA, Hans
(33) Name of priority country :Germany
(86) International Application No :PCT/EP2019/0754¢
Filing Date :23/09/2019
(87) International Publication No ‘WO 2020/064616
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention riates to a shift track selection rod and a shifting element which can be connected to one another without adc
fastening elements. The invention also relates to a system consisting of a shift track selection rod and a shiftingp element,
transmis®n actuator comprising said system, and to a transmission comprising said system or said transmission actuator.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date éfiling of Application :12/03/2021

(21) Application N0.202137010578 A

(43) Publication Date : 02/04/2021

(54) Title of the invention : LIGHT IRRADIATION DEVICE

:C07K0007080000, |(71)Name of Applicant :
C12M0001000000, | 1)SEOUL VIOSYS CO., LTD.
(51) International classification C07K0005117000, Address of Applicant :64.6, Sandamo 163beoryil,
C07K0007060000, [Danwonrgu Ansansi Gyeonggido 15429
C07K0014315000 [(72)Name of Inventor :
(31) Friority Document No :62/718646 1)YOON, Yeong Min
(32) Priority Date :14/08/2018 2)LEE, A Young
(33) Name of priority country ‘U.S.A. 3)BAE, Hee Ho
(86) International Application No :PCT/KR2019/0103€| 4)HONG, Joon Pio
Filing Date :14/08/2019
(87) International Publication No ‘WO 2020/036436
(61) Patet of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The light irradiation device according to one embodiment of the present invention comprises a fist@mdight source which
respectively emit first and second light which have different wavelength bands at times that overlap, or do not ovezlajpbette
each other, wherein the first light is of a wavelength band that acts on a photosensisizet iprbacteria and damages cells, ther
inducing death of the bacteria, the second light is of a wavelength band that changes the structure of the geneticasligenial c
bacteria, thereby inducing death of the bacteria, and the dose of thd Bghbsource is less than 1/10 of the dose of the first lig

source.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137010579 A
(19) INDIA
(22) Date of filing of Application :12/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : SOLID FORMS OF SUBSTITUTED BENZOXABOROLE AND COMPOSITIONS THEREOF

:C07F0005020000, |(71)Name of Applicant :
A61K0031690000, 1)BORAGEN INC.
(51) International classification A61K0031497000, Address of Applicant :P.O. Box 110066 65 T.W. Alexande
C07C0237420000, |Dr. Durham, Neth Carolina 27709
C07C0069780000 |(72)Name of Inventor :
(31) Friority Document No :62/719632 1)LIU, Chun, Yu
(32) Priority Date :18/08/2018 2)AUBREY, Marissa, Caroline
(33) Name of priority country ‘U.S.A. 3)ZHANG, Yong-Kang
(86) International Application No :PCT/US2019/04707| 4)SAMUELS, Michael
Filing Date :19/08/2019
(87) International Publication No ‘WO 2020/041200
(61) Patet of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to solid forms of a substituted benzoxaborole compound, spexcifstalline forms of a compound
formula (1), compositions comprising crystalline forms of the compound of formula (1), and methods of their use.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.20237010580 A
(19) INDIA
(22) Date of filing of Application :12/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : [E10 INHIBITION FOR VACCINES AND IMMUNOTHERAPY

:A61K0039000000, |(71)Name of Applicant :
A61K003820@00, 1)THE REGENTS OF THE UNIVERSITY OF
(51) International classification A61K0039390000, |CALIFORNIA
A61K0009000000, Address of Applicant :Office of Technology Transfer 1111
GO1N0033564000 |Franklin Street, 12th Floor Oakland, California 94&200
(31) Priority Document No :62/764848 (72)Name of Inventor :
(32) Priority Date :15/08/2018 1)HARTIGAN -O'CONNOR, Dennis
(33) Name of priority country ‘U.S.A.
(86) International Application No :PCT/US2019/0465(
Filing Date :14/08/2019
(87) International Publication No ‘WO 2020/037043
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Provided herein are methods for inducingramune response against an antigen in a subject. In some embodiments, the met
comprise administering a therapeutically effective amount of a vaccine and an interleukirl@ODiihibitor to the subject. In som
embodiments, the vaccine is anlD-ddficient vaccine.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202137010600 A
(19) INDIA
(22) Date of filing of Application :12/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invation : ENERGY STORAGE DEVICE COMPRISING A GROOVE WITH CAPACITOR MATERIAL
THEREIN

:H01L0031035200, [(71)Name of Applicant :
H01G0004232000, 1)POWER ROLL LIMITED
(51) International classification H02S0040380000, Address of Applicant :Washington Business Centre diher
H01G0011700000, |Way Sunderland SR5 3NZ
H01G0011280000 |(72)Name of Inventor :
(31) Priority Document No :1815843.6 1)TOPPING, Alexander John
(32) PriorityDate :28/09/2018
(33) Name of priority country ‘U.K.
(86) International Application No :PCT/GB2019/0526¢
Filing Date :24/09/2019
(87) International Publication No ‘WO 2020/065298
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to an energy storage device (21) comprising a substrate with a groove (3) having a first anceesanc
9b). A capacitor material (5) in the groove (3), the capacitor material hamingper surface (25). The first and the second face
9b) of the groove (3) each having a coat of electrically conductive material (7) wherein the coats of electrically condigriale
(7) on the first and second faces (9a, 9b) are electricgdrated. And wherein,a nansulating element (23) is configured to be
electrically contactable with the upper surface (25) of the capacitor material and when in electrical contact is ekpacatyd
from the coats of electrically conductive matkxigr) on the first and second surfaces by the capacitor material (9a, 9b).

No. of Pages : 1No. of Claims : 2

The Patent Office Jooal No. 14/2021 Dated 02/04/2021 17621



(12) PATENT APPLICATION PUBLICATION (21) Application No.202137010601 A
(19) INDIA
(22) Date of filing of Application :12/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : CAP FOR CONTAINER

:B29L0031560000, |(71)Name of Applicant :
B65D0041340000, 1)THISCAP, INC.
(51) International classification B65D0055160000, Address of Applicant :286 Lake Drive San Bruno, Califorr
B65D0041040000, |94066
B29K0023000000 |(72)Name of Inventor :
(31) Priority Document No ‘NA 1)MAGUIRE, Michael Joseph
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No :PCT/US2018/0494
Filing Date :04/09/2018
(87) International Publication No ‘WO 2020/050823
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstact :

A cap for a container is formed so that the cap has a top plate and a circular sidewall. Two opposite sides of thdeaivalllar s
circularly connect to each other, one periphery of the circular sidewall connecting to one surface of the tpnitate fclosed en
and another periphery of the circular sidewall at an opposite side of the closed end forms an opened end. Incisi@nsiamaan t|
sidewall. The incisions form a ring member located at the opened end of the cap separated frobodynedi the cap by a first
incision and a second incision between the opened end of the main body and the ring member.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137010639 A
(19) INDIA
(22) Date of filing of Application :13/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : COMPRESSOR OR PUMP EQUIPPED WITH A CONTROL FOR THE REGULATION OF THE
WORKING RANGE AND WORKING METHOD APPLIED FOR THE REGULATION

:F04B0049060000, |(71)Name of Applicant :
F04D0027020000, | 1)ATLAS COPCO AIRPOWER, NAAMLOZE
(51) Intenational classification F04D0027000000, |VENNOOTSCHAP
F01D0005140000, Address of Applicant :Boomseenweg 957 2610 Wilrijk
F25B0049020000 |(72)Name of Inventor :
(31) Priority Document No :2018/5604 1)DANIELS, Ivo
(32) Priority Date :29/08/2018 2)STUER, Antoon
(33) Name of priority country :Belgium
(86) International Application No :PCT/1IB2019/0572C
Filing Date :27/08/2019
(87) International Publication No ‘WO 2020/044231
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Compressor or pump, comprising at least ammagressor or pump element (2) for pressurised supply of a fluid to a network (3’
consumers (4) of such pressurised fluid; a motor (5) coupled with the compressor or pump element (2), wherein the @rmpr:
pump (1) is designed to operate within at@@rnominal working range determined by the nominal control ranges between ma;
and minimum allowed values of the control parameters of the compressor or pump (1) in nominal working conditions anthe
compressor or pump is equipped with a coln{8) having a basic control (8a) for the nominal regulation of one or more control
parameters (Q, pw) as a function of a desired, set working point (14) of the compressor within the nominal set workifitheanc
compressor or pump (1), set during desicharacterised in that the control (8) is further provided with an additional control fur
(8b) for static or dynamic adjustment of the working range limit values, whereby the nominal control range (11, 17) wiooee ¢
control parameters is adpes as a function of the actual working conditions of the compressor or pump (1) that deviate from-
nominal working conditions.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :13/03/2021

(21) Application N0.202137010640 A

(43) Publication Date : 02/04/2021

(54) Title of the invention : HYBRID REINFORCEMENT FABRIC

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:A61M0005168000,
B29C0070540000,
B32B0005020000,
D03D0015000000,
C08J0005240000
:62/720427
:21/08/2018

‘U.S.A.
:PCT/US2019/0467¢
:16/08/2019

‘WO 2@20/041104
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :

1)OWENS CORNING INTELLECTUAL CAPITAL, LLC

Address of ApplicantOne Owens Corning Parkway Toledc

Ohio 43659
(72)Name of Inventor :

1)BERTRAND, Chloé

2)VEIT, Richard

3)SOLARSKI, Samuel

4)NAGARAJAN, Venkata S.

(57) Abstract :

A hybrid reinforcing fabric includes glass fibers and carbon fibers. Thedhsdinforcing fabric can be readily infused at an
acceptable infusion speed, without requiring that the carbon fiber tows used to form the hybrid reinforcement fabrid besere
impregnated with resin. Thus, the fabric provides for an effectivestape(i.e., in the mold) infusion process during composite pi

formation.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137010647 A
(19) INDIA
(22) Date of filing of Application :13/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : METHOD AND APPARATUS FOR TRANSMITTING/RECEIVING CONTROL INFORMATION I
WIRELESS COMMUNICATION SYSTEM

:H04B0007060000, |(71)Name of Applicant :
H04L0005000000, 1)SAMSUNG ELECTRONICS CO., LTD.
(51) International classification H04W0076270000, Address of Applicant :129, Samsung, Yeongtonegu
H04W0028020000, |Suwonsi, Gyeonggido 16677
H04W0072120000 |(72)Name of Inventor :
(31) Priority Document No :10-20180114172 1)OH, Jinyoung
(32) Priority Date :21/09/2018 2)KIM, Taehyoung
(33) Name of priority country :Republic of Korea 3)RYU, Hyunseok
(86) International Application No ‘PCT/KR2019/0122¢| 4)PARK, Sungjin
Filing Date :20/09/2019 5)BANG, Jonghyun
(87) International Publication No ‘WO 2020/060335 6)YEO, Jeongho
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The disclosureelates to a communication method and system for converging@ésthration (5G) communication system for
supporting higher data rates beyond a@tneration (4G) system with a technology for Internet of Things (I0oT). The disclosur:
be applied to irdlligent services based on the 5G communication technology and theléddd technology, such as smart home,
smart building, smart city, smart car, connected car, health care, digital education, smart retail, security and sadetyl kervi
disclosurerelates to a method and an apparatus for transmitting/receiving a feedback by a receiving end in a wireless comn
system.

No. of Pages : € No. of Claims : 1!

The Patent Office Jooal No. 14/2021 Dated 02/04/2021 17625



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137010649 A
(19) INDIA

(22) Date of filing of Application :13/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : MULTIAXIAL REINFORCING FABRIC WITH A STITCHING YARN FOR IMPROVED FABRIC
INFUSION

:B82Y003000000, |(71)Name of Applicant :
B32B0007080000, 1)OWENS CORNING INTELLECTUAL CAPITAL, LLC
(51) International classification D04H0001520000, Address of Applicant :One Owens CorniRgrkway Toledo,
B29C0070460000, |OH 43659
D04H0003160000 |(72)Name of Inventor :
(31) Priority Document No :62/720418 1)BERTRAND, Chloé
(32) Priority Date :21/08/2018 2)VEIT, Richard
(33) Name of priority country ‘U.S.A. 3)SOLARSKI, Samuel
(86) International Application No :PCT/US2019/0467¢
Filing Date :16/08/2019
(87) International Publication No ‘WO 2020/041107
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Fabrics formed from a multitude of continuous fibeach of the fibers including many individual filaments, are disclosed. The
are held together by a stitching yarn. Properties of the stitching yarn allow a resin to more readily flow through the fabric
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137010651 A
(19) INDIA
(22) Date of filing of Application :13/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : ANTILLRAP ANTIBODIES AND METHODS OF USE THEREOF

:A61K0039000000, |(71)Name of Applicant :
C07K0016280000, 1)23ANDME, INC.
(51) International classification C07K0014540000, Address of Applicant :899 West Evelyn Ave. Mountain Vie
A61K0039395000, |California 94041
C07K0016240000 |(72)Name of Inventor :
(31) Priority Document No :62/719397 1)FOLETTI, Davide
(32) Priority Date :17/08/2018 2)KARRER, Erik
(33) Name of priority country ‘U.S.A. 3)FUH-KELLY, Germaine
(86) International Applicatin No :PCT/US2019/04671] 4)IBARRA, Kristie
Filing Date :15/08/2019 5)ZHENG, Quan
(87) International Publication No ‘WO 2020/037154 6)HUANG, Yao-Ming
(61) Patent of Addition to Application ‘NA 7)DEIS, Lindsay
Number :NA 8)WOLAK, Christine
Filing Date ‘ 9)BERNS, Dominic Samuel
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(57) Abstract :

The present invention provides binding proteins, such as antibodies and -didieig fragments, which specifically bind to hum:
interleukinl re@ptor accessory protein ULRAP) and fully block the IE1, IL-33, and [1-36 intracellular signaling pathways.
Compositions comprising such binding proteins and methods of making and using such binding proteins are also provided.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :13/03/2021

(21) Application N0.202137010652 A

(43) Publication Date : 02/04/2021

(54) Title of the invention : PREPARATION METHOD FOR (3R,5R}2-(4-FLUROPHENYL)5-ISOPROPYI-3-PHENYL-4-[(4-
HYDROXYMETHYLPHENYLAMINO)CARBONYL] -PYRRROL:-1-YL]-3,5DIHYDROXY HEPTANOIC ACID
HEMICALCIUM SALT, INTERMEDIATE USED THEREFOR, AND PREPARATION METHOD FOR INTERMEDIATE

:C07D0207340000, |(71)Name of Applicart :
C12P0007640000, 1)DAE WON PHARMACEUTICAL CO., LTD
(51) International classification C07D0215140000, Address of Applicant :386, Cheonfdaero SeongdorGu
C12M0001000000, |Seoul 04808
C07C0069716000 ((72)Name of Inventor :
(31) Priority Document No :10-20180099383 1)PARK, Eun-Jung
(32) Priority Date :24/08/2018 2)LEE, Won-II
(33) Name of priority country :Republic of Korea 3)PARK, SangWook
(86) International Application No :PCT/KR2019/0107¢| 4)KIM, Bo-Jung
Filing Date :23/08/2019 5)JEONG, SeeHee
(87) International Publication No ‘WO 2020/040614 6)KIM, Churl -Woo
(61) Patent of Addition to Application ‘NA 7)SHIN, SangYun
Number :NA 8)CHO, Min-Yong
Filing Date ' 9)SOHN, Sell
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention provides: a preparation method for a (3R;8R}4-flurophenyl}5-isopropyt3-phenyt4-[(4-
hydroxymethylphenylamino)carbonyfiyrrrol-1-yl]-3,5-dihydroxy hepanoic acid hemicalcium salt; an intermediate used therefc
and a preparation method for the intermediate. The preparation method of the present invention is performed in a combhegje
manner in which main structure portions of the (3R;3f2-(4-flurophenyl}5-isopropyt3-phenyt4-[(4-
hydroxymethylphenylamino)carbonytlyrrrol-1-yl]-3,5-dihydroxy heptanoic acid hemicalcium salt are separately synthesized,
then coupled. Therefore, related substances can be easily controlled and the pnejpaeatian be shortened, leading to an
improvement in productivity of compounds as well as an increase in yield of a final compound.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137010795 A
(19) INDIA
(22) Date of filing of Application :15/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : URLLC DAI AND LTI

:H04L.0005000000, |(71)Name of Applicant :
H04L0001180000, 1)FRAUNHOFER-GESELLSCHAFT ZUR F URDERUNG
(51) International classification H04W0072120000, | DER ANGEWANDTEN FORSCHUNG E.V.
H04W0072040000, Address of Applicant :Hansasfia 27c 80686 Ninchen
H04W0088®0000 |(72)Name of Inventor :
(31) Priority Document No :18197383.5 1)FEHRENBACH, Thomas
(32) Priority Date :27/09/2018 2)HELLGE, Cornelius
(33) Name of priority country :EPO 3)GOKTEPE, Baris
(86) International Application No :PCT/EP2019/0761:| 4)WIRTH, Thomas
Filing Date :26/09/2019 5)SCHIERL, Thomas
(87) International Publication No ‘WO 2020/064967
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A wireless communication system includes one or mose Btations, and one or more user devices, UEs. The base station is
configured to transmit data to a UE being served by the base station, the data including control data and user datatahe use
including at least first user data and second user ttatdiyst user data associated with a first service and second data associa
second service, the first and second services having one or more different transmission requirements. Responsive ito thexei
control data a grant for a feedbackigeission, the UE is configured to send a feedback to the base station, the feedback ind
for one or more data blocks of the data a successful ersagnessful reception at the UE. The control data includes a first dow
assignment index, DAl saociated with the first data, and a second DAI associated with the second data.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202137010802 A
(19) INDIA
(22) Date of filing of Application :15/03(21 (43) Publication Date : 02/04/2021

(54) Title of the invention : A DEVICE AND METHOD FOR DESCALING ROLLING STOCK

:B21B0045080000, |(71)Name of Applicant :
F16C0019380000, | 1)HERMETIK HYDRAULIK AB
(51) International classification B05B0001180000, Address of ApplicantSkarviksvager 182 61 Djursholm
B05B0003020000, |(72)Name of Inventor :
B21B0037740000 1)GAYDOUL, Jirgen
(31) Priority Document No ‘NA
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No :PCT/EP2018/0725(
Filing Date :21/08/2018
(87) International Publication No ‘WO 2020/038558
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A nozzle head for descaling rolling stock, said rolling stock moving relative to said nozzle head, is adapted to be onootattohf
about an axis of rotation relative to a surface of said rolling stock. Said nozzledmejudses a plurality of nozzles adapted to spr
liquid on said rolling stock, wherein said nozzles are positioned at different radial distances from said axis of rotation.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137010838 A
(19) INDIA
(22) Date of filing of Application :15/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : PROCESS FOR PRODUCING A GRADIRIENTED MAGNETIC STEEL STRIP PROVIDED WITF
AN INSULATING LAYER AND GRAIN-ORIENTED MAGNETIC STEEL STRIP

:C21D0008120000, |(71)Name of Applicant :
HO01F0001180000, | 1)THYSSENKRUPP ELECTRICAL STEEL GMBH
(51) International classification C23C0018120000, Address of Applicant :KurSchumache6trde 95 45881
B23K0101160000, |Gelsenkirchen
C22C0038000000 2)THYSSENKRUPP AG
(31) Priority Document No :10 2018 216 457.6 |(72)Name of Inventor :
(32) Priority Date :26/09/2018 1)SCHEPERS, Carsten
(33) Nameof priority country :Germany 2)KOVACEVIC, Jasmina
(86) International Application No :PCT/EP2019/0755:| 3)HECHT, Christian
Filing Date :23/09/2019 4)LAHN, Ludger
(87) International Publication No ‘WO 2020/064632 5)WIGGERS, Hartmut
(61) Patent of Addition to Application ‘NA 6)SCHULZ, Christof
Number :NA 7)ZEUNER, Vanessa
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a process for producing a gra@nted magnetic steel strip provideith an insulating layer, in which a
grainoriented magnetic steel strip is provided and an insulating layer is applied to at least one side of thiegi@ihmagnetic ste
strip. In order, firstly, to simplify the production of the insulating laypeproduction terms and, secondly, to achieve an optimal
condition of the insulating layer, according to the invention, the insulating layer is formed in the form of a film doimtbé&
particles on the grainriented magnetic steel strip in a bottomm process, in which at least one precursor compound from the w
gas from a flame reactor or a microwave plasma reactor is applied directly to therggatad magnetic steel strip in such a way
the formation of a hydrocarbon network on the gi@iented magnetic steel strip is avoided.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137010851 A
(19) INDIA
(22) Date of filing of Application :15/03/2021 (43) Publication Date : 02/04/202

(54) Title of the invention : APPARATUS AND METHOD FOR SSP DEVICE AND SERVER TO NEGOTIATE DIGITAL
CERTIFICATES

:H04L0009320000, |(71)Name of Applicant :
H04L0029060000, 1)SAMSUNG ELECTRONICS CO., LTD.
(51) International classification H04W0008100000, Address of Applicant :129, Samsung, YeongtongGu,
G06Q0050260000, |SuwonsSi, Gyeonggido 16677
G06Q0050300000 ((72)Name of Inventor :
(31) Priority Docunent No :10-20180107384 1)YOON, Kangjin
(32) Priority Date :07/09/2018 2)LEE, Duckey
(33) Name of priority country :Republic of Korea 3)LEE, Hyewon
(86) International Application No :PCT/KR2019/01161| 4)KOO, Jonghoe
Filing Date :09/09/2019
(87) International Publication No :WO 2020/050701
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A method of a local bundle assistant (LBA) negotiating a certificate with a secondary platform bundler {8PBYE in a wireless
communication system including: transmitting a request message requesting information of certificates supported byya sec
secure platform (SSP) to a secondary platform bundle loader (SPBL) of the SSP; receiving the infofroatidicates supported |
the SSP including information of certificate issuers corresponding to a family identifier from the SPBL; transmittingy thetionm
of certificates supported by the SSP to the SPBM; and receiving a certificate of the SR&yldgreement, information of public
key identifiers of certificate issuers to be used by the SSP, and information of the family identifier from the SPBM.
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(12) PATENT APPLICATION PUBLICATION (21) Application N.202137010869 A
(19) INDIA
(22) Date of filing of Application :15/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : EFFICIENT OPERATION OF AN ANAEROBIEEROBIC SBR

:C02F0003300000, |(71)Name of Applicant :
CO02F®m03120000, 1)S.G.T.-SUSTAINABLE GREEN TECHNOLOGIES LTD
(51) International classification C02F0003280000, Address of Applicant :12 Ha'melacha Street 4250547 Net
C12M0001107000, |(72)Name of Inventor :
C02F0001320000 | 1)LEVIN, Gal
(31) Priority Document No 1261842 2)EITAN, Reuven
(32) Priority Date :17/09/2018
(33) Name of priority country ‘Israel
(86) International Application No :PCT/1L2019/05102
Filing Date :15/09/2019
(87) International Publication No ‘WO 2020/058970
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A method for the efficient operation of a waste treatment apparatus comprising an araeotidcsequencing batch reactors (SE
The method comprises the synchronized transfer of waste between the reactors, for preventing unsafe buildup of peessure
anaerobic reactor and reaching unsafe levels.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137010893 A
(19) INDIA
(22) Date of filing of Application :15/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : INSULATABLE, INSULATIVE FRAMEWORK APPARATUS AND METHODSF MAKING AND
USING SAME

:HO5K0001140000, |(71)Name of Applicant :
F21W0131405000, | 1)WRIGHT, John, David
(51) International classification G09F0015000000, Address of Applicant :44 Pearl Street New Haven, CT 06!
A47B0047000000, |(72)Name of Inventor :
B23K0003080000 1)WRIGHT, John, David
(31) Priority Document No :62/720808
(32) Priority Date :21/08/2018
(33) Name of priority country ‘U.S.A
(86) International Application No ‘PCT/US2019/0474¢
Filing Date :21/08/2019
(87) International Publication No ‘WO 2020/041457
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

An insulative structural member includj a first elongated frame member having a first length and a second elongated frame
spaced from and substantially parallel to the first elongated frame member, the second elongated frame member having a
length substantially the same as tinstiiength. The insulative structural member includes a central elongated frame member ¢
between and parallel to the first and second frame members, the central frame member having a third length substatiallys
the first length and a pluity of first connecting members joining the first elongated member to one surface of the central frar
member. The insulative structural member includes a plurality of second connecting members joining the second elongatiex
an opposite surface ttie central frame member. The structural member provides no direct path of conductive heat flow, in a
perpendicular to the first length.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20237010895 A
(19) INDIA
(22) Date of filing of Application :15/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : PNEUMATIC ACTUATING ELEMENT, EXHAUST AIR SYSTEM, HOUSING HAVING AN
EXHAUST AIR SYSTEM, PNEUMATIC ACTUATOR

:F16K0037000000, |(71)Name of Applicant :
B25B0021000000, | 1)KNORR-BREMSE SYSTEME FUR NUTZFAHRZEUGE
(51) International classification F24F0012000000, |GMBH
F15B0015280000, Address of Applicant :Moosacher Str. 80 8080@ridhen
B01D0053720000 |(72)Name of Inventor :
(31) Priority Document No :10 2018 215 300.0 | 1)KRAL, Martin
(32) Priority Date :07/09/2018 2)GEIS-ESSER, Daniel
(33) Name of priority country :Germany
(86) International Apptation No :PCT/EP2019/0709(
Filing Date :02/08/2019
(87) International Publication No ‘WO 2020/048700
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to anpumatic actuating element (5), to an exhaust air system, to a housing (3), and to a pneumatic act
which are designed to provide a possibility to collect exhaust air that is discharged when the pneumatic actuating)akement |
ventilated, and typally includes contaminations, and/or to release the exhaust air in an area that is not visible during operat
order to prevent irritation due to a contaminated housing on the one hand, and on the other hand, to protect compuigdnts tt
typically come into contact with the exhaust air.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137010965 A
(19) INDIA
(22) Date of filing of Application :15/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : NUCLEIC ACID DECONTAMINATION METHODS

:A23L0029231000, |(71)Name of Applicant :
C12N0015115000, | 1)CEPHEID
(51) International classification C02F0001280000, Address of Applicant :904 Caribbean Drive Sunnydale, C,
B01J0037000000, |94089
AO01N0059000000 |(72)Name of Inventor :
(31) Priority Document No :62/765014 1)KUTYAVIN, Alex I.
(32) Priority Date :17/082018 2)LUND, Kevin P.
(33) Name of priority country ‘U.S.A. 3)NANASSY, Oliver Z.
(86) International Application No :PCT/US2019/0469Z] 4)GALL, Alexander A.
Filing Date :16/08/2019 5)BRABANT, William
(87) International Publication No ‘WO 2020/037270
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Methods and cleaning compositions for reduction of nucleic acid contamination on surfaces, in air, and in solutions ifisichg
pectin are provided.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137010966 A
(19) INDIA
(22) Date of filing of Application :15/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : NUCLEIC ACID ISOLATION AND RLATED METHODS

:C12N0015100000, |(71)Name of Applicant :
C07H0021000000, | 1)CEPHEID
(51) International classification C120Q0001689000, Address of Applicant :904 Caribbean Drive Sunnydale, C,
C12Q0001686000, |94089
G01N0033520000 |(72)Name of Inventor :
(31) Priority Document No :62/765149 1)KUTYAVIN, Alex, 1.
(32) Priority Date :17/08/2018 2)NANASSY, Oliver, Z.
(33) Name of priority country ‘U.S.A. 3)SERGUEEV, Dmitri
(86) International Application No :PCT/US2019/04691| 4)GALL, Alexander, A.
Filing Date :16/08/2019
(87) International Publication No ‘WO 2020/037262
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Solid supports modified with pectins derivatives are provided. The solid supports are useful in nucleic acid isolationseypalr
detection methods.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137010967 A
(19) INDIA
(22) Date of filing of Application :15/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : METHODS AND COMPOSITIONS FOR NUCLEIC ACID ISOLATION

:C12N0015100000, |(71)Name of Applicant :
A61K0045060000, 1)CEPHEID
(51) International classification A61K0031710500, Address of Applicant :904 Caribbean Drive Sunnyvale, C,
C07K0014325000, (94089
C120Q0001680600 |(72)Name of Inventor :
(31) Priority Document No :62/765013 1)BARAZNENOK, Vera
(32) Priority Date :17/08/2018 2)KUTYAVIN, Alex, I.
(33) Name of priority country ‘U.S.A. 3)NANASSY, Oliver, Z.
(86) International Application No ‘PCT/US201904690¢| 4)SERGUEEYV, Dmitri
Filing Date :16/08/2019 5)GALL, Alexander, A.
(87) International Publication No ‘WO 2020/037260
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Methods and compositigrfor isolation of nucleic acids from biological samples are provided.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :16/03/2021

(21) Application N0.202137011056 A

(43) Rublication Date : 02/04/2021

(54) Title of the invention : HOISTING EQUIPMENT

:A61F0013514000, [(71)Name of Applicant :
B66C0009120000, 1)XUZHOU CONSTRUCTION MACHINERY GROUP
(51) International classification H02K0015160000, |CO., LTD.
B66C0009080000, Address of Applicant :No. 26, Tuolanshan Road Economi
B66C0023500000 |Development Zone Xuzhouiahgsu 221004
(31) Priority Document No :201811029799.1 (72)Name of Inventor :
(32) Priaity Date :05/09/2018 1)ZHAO, Jiangping
(33) Name of priority country :China 2)SUN, Li
(86) International Application No :PCT/CN2019/0766€| 3)MENG, Jinjun
Filing Date :01/03/2019 4)ZHOU, Yulong
(87) International Publication No ‘WO 2020/048102 5)YU, Qinwei
(61) Patent of Addition to Application . 6)ZHANG, Zhuo
‘NA .
Number ‘NA 7)LI, Yunging
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Hoisting equipment, comprising: a cantilever crane component and a cHassisassis comprising a rail and a plurality of first
balancing trolleys (2), the first balancing trolleys (2) being provided on the rail and located in a front region betmtiléveiccran:
component; in a first working condition, each of the firdahaing trolleys (2) comprises a first balancing beam (22) and two firs
trolleys (21), the first balancing beam (22) being jointed above the two first trolleys (21); in a second working ceadtiarf the
first balancing trolleys (2) further comprisa$alancing beam group and a trolley group, the trolley group being located outsid
first trolleys (21) in an extension direction of the rail, and the balancing beam group being jointed above the finst hsdanti(22)
and the trolley group; andethoisting weight in the first working condition does not exceed a preset hoisting weight, and the
weight in the second working condition exceeds the preset hoisting weight. The hoisting capacity of the hoisting equipeent
configured accordig to actual hoisting requirements, and said structure can both increase the hoisting capacity, and reduce

pressure.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137011082 A
(19) INDIA
(22) Date of filing of Application :16/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : OINJECTED MULTISTAGE COMPRESSOR DEVICE AND METHOD FOR CONTROLLING A
COMPRESSOR DEVICE

:FO2B002040000, |(71)Name of Applicant :
F04C0029020000, | 1)ATLAS COPCO AIRPOWER, NAAMLOZE
(51) International classification F04C0029040000, |VENNOOTSCHAP
F02B0037013000, Address of Applicant :Boomsesteenweg 957 2610 Wilrijk
F04C0018160000 |(72)Name of Inventor :
(31) Priority Document No :2018/5657 1)BROUCKE, Stijn
(32) Priority Date :25/09/2018 2)DE SCHAMPHELAIRE, Pieter
(33) Name of priority country :Belgium
(86) International Application No :PCT/1B2019/05864
Filing Date :24/09/2019
(87) International Publication No ‘WO 2020/065506
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Qil-injected multistage compressor device comprising at leadbwnpressure compressor element (2) with a gas inlet (4a) for |
be compressed and a gas outlet (5a) forpo@ssure compressed gas and a-pigissure stage compressor element (3) with a ga
inlet (4b) for lowpressure compressed gas and a gas qbbgfor highpressure compressed gas, whereby the gas outlet (5a) ¢
low-pressure stage compressor element (2) is connected to the inlet (4b) of theekiglre stage compressor element (3) via a
conduit (6), characterized in that in the aforem@aed conduit (6) between the lgwessure stage compressor element (2) and tt
high-pressure stage compressor element (3) a regulatable intercooler (9) is provided that is configured in such a way that tl
temperature at the gas inlet (4b) of the highsure stage compressor element (3) can be regulated so that,it is above the dev
in that the intercooler (9) comprises a regulatable air cooler and/or a regulatable water cooler, and in that the if@eigooler
configured in such a way that the te@nature of the air or the water can be changed by using a bypass conduit (16) and/or by
screening off part of the intercooler (9).
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :16/03/2021

(21) Application N0.202137011135 A

(43) Publication Date : 02/04/2021

(54) Title of the invention : SYSTEM FOR THE DIAGNOSIS AND MONITORING OF AIR SUPPLY SYSTEMS AND

COMPONENTS THEREOF
:B01D003260000, |(71)Name of Applicant :
B60T0017000000, 1)KNORR-BREMSE SYSTEME FUR
(51) International classification F02D0041220000, |SCHIENENFAHRZEUGE GMBH
F04B0039160000, Address of Applicant :Moosacher Str. 80 8080@nkghen
B60T0017020000 |(72)Name of Inventor :
(31) Priority Document No :10 2018 215 108.3 | 1)HARTL, Michael
(32) Priority Date :05/09/2018 2)LINNER, Martin
(33) Name of priority country :Germany 3)BEHMANN, Benjamin
(86) International Application No :PCT/ER2019/07096| 4)VARGAS, Jaime
Filing Date :05/08/2019
(87) International Publication No ‘WO 2020/048704
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relate® a system for the diagnosis and monitoring of air supply systems comprising the following system con
a compressor (1) with a drive, which is configured to provide pressurised air for the system; an air dryer which iscctmfigure
remove moisturérom the compressed air in the system; at least two sensors (2), wherein one sensor is configured and arra
detect a status signal of a component to be monitored, and another sensor is configured and arranged to detect gmaferenc
relating tothe component to be monitored; and an evaluation unit (3) which is configured to evaluate the signals of the sens
evaluation unit is also configured to convert the sensor signals into maintenance and control signals based on ariagie)uatio
which signals control the operating mode and the maintenance intervals of the air supply system.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Applcation :16/03/2021

(21) Application N0.202137011181 A

(43) Publication Date : 02/04/2021

(54) Title of the invention : MEDICAL DRESSING

:A61F0013000000, [(71)Name of Applicant :
A61N0005060000, 1)SEOUL VIOSYS CO., LTD.
(51) International classification A611L.0002080000, Address of Applicant :64.6, Sandamo 163beoryil,
A61L0015420000, |Danwongu Ansansi Gyeonggido 15129
A61L0002100000 |(72)Name of Inventor :
(31) Priority Document No :62/764960 1)YOON, Yeong Min
(32) Priority Date :17/08/2018 2)BAE, Hee Ho
(33) Name of priority country ‘U.S.A 3)LEE, A Young
(86) International Application No :PCT/KR2019/0104€| 4)HONG, Joon Pio
Filing Date :19/08/2019 5)SUH, Hyun Suk
(87) International Publication No :WO 2020/036471
(61) Patent of Addition to Appli¢en .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

This dressing, which is used for wound healing, comprises: a dressing body which comes into contact withodavpatient; and
light irradiation device which irradiates the wound of the patient with light for sterilization and inhibition of inflampvelierein th
light has a wavelength band, among infrared light, visible light, and UV light wavelength ldmcls induces death of bacteria

present in the wound of the patient or promotes healing of the wound.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137011215 A
(19) INDIA
(22) Date of filingof Application :16/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : SEMIFINISHED PRODUCT OF AN ELECTRIC HEATER DEVICE, AND ELECTRIC HEATER
DEVICE COMPRISING SUCH A SEMIFINISHED PRODUCT

:B60H0001220000, |(71)Name of Applicant :
HO05B0003020000, | 1)ELTEK S.P.A.
(51) International classification B32B0005020000, Address of Applicant :Strada Valenza, 543033 Casale
B29C0070540000, |Monferrato (Alessandria)
F24H0009180000 |(72)Name of Inventor :
(31) Priority Document No :102018000008700| 1)ZORZETTO, Mauro
(32) Priority Date :18/09/2018 2)BIZZARRO, Marco
(33) Name of priority country JItaly 3)BARBANO, Alberto
(86) International Application No :PCT/IB2019/05751| 4)VERCELLOTTI, Luca
Filing Date :06/09/2019 5)COSTA, Luca
(87) International Publication No ‘WO 2020/058797 | 6)PIZZI, Marco
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A semifinished product of an electric heater device (1) has a structure that extends in a length direction (L) and ises:comgpr
connection bodies (2), which substantially extend alongside one another or parallel to one anothergthttiedetion (L) and are
least in part flexible or deformable in the length direction (L); aagblurality of heating bodies (3), each heating body (3) includ
material having a PTC effect. The heating bodies (3) are set at a distance frorotbee iarthe length direction (L) and generally
extend in a direction transverse to the length direction (L). The material having a PTC effect is a-pabedematerial that is in
electrical contact with the at least two connection bodies (2). Each af thast two connection bodies (2) comprises electéodl
mechanicakonnection parts (2a), which have a mesh structure that is at least partially embedded or englobed in tHegselg¢m:
material.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137011216 A
(19) INDIA
(22) Date of filing of Application :16/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : DEVICE AND METHOD FOR PERFORMING SIMULTANEOUS LOCALIZATION ANMAPPING

:G06K0009000000, |(71)Name of Applicant :
G06T0005500000, | 1)HUAWEI TECHNOLOGIES CO., LTD.
(51) International classification H04N0013383000, Address of Applicant :Huawei Administration Building
G06T0007730000, |Bantian Longgang District Shenzhen, Guangdong 518129
GO01N0023040000 2)CRISTOBAL, Miguel
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)CRISTOBAL, Miguel
(33) Name of priority country ‘NA 2)SETIAWAN, Paniji
(86) International Application bl :PCT/EP2018/0742(
Filing Date :07/09/2018
(87) International Publication No ‘WO 2020/048618
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Embodiments of the invention relate to the technical field of Simultaneous Localization and Mapping (SLAM). In partieviae
and method are provided for performing SLAM. The device comprises at least one processor dawfigermrm the SLAM,
particularly to: Preprocess, in a first processing stage, a received data sequence including multiple images recordechlgna c
sensor readings from multiple sensors, in order to obtain a frame sequence. Each frame of Hegjfrante includes a visual feal
set related to one of the images at a determined time instance and sensor readings from that time instance. Furthigs)ljo seq
process, in a second processing stage, each frame of the frame sequence baseslahfietie set and the sensor readings
included in that frame, in order to generate a sequence mapping graph. Finally, to merge, in a third processing stagacthe s
mapping graph with at least one other graph, in order to generate or updatgaptull
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137011217 A
(19) INDIA
(22) Date of filing of Application :16/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : SNRED RADIO BEARER AND MANAGEMENT OF UE RADIO ID AND RAN PATH

:H04W0036000000, |(71)Name of Applicant :
H04W0016140000, | 1)HUAWEI TECHNOLOGIES CO., LTD.
(51) International classification H04W0080020000, Address of Applicant :Huawei Administration Building,
H04W0052420000, |Bantian, Longgang Distridhenzhen, Guangdong 518129
A47F0003040000 |(72)Name oflnventor :
(31) Priority Document No :62/728393 1)ZHANG, Hang
(32) Priority Date :07/09/2018 2)RAO, Jaya
(33) Name of priority country ‘U.S.A 3)VRZIC, Sophie
(86) International Application No :PCT/CN2019/1048(
Filing Date :06/09/2019
(87) International Publication No :WO 2020/048541
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

There is provided a method and apparatus for data transmission using shared radio bearer in order to simplify thefdp&hatio
access node by reducing signalling ovechesdated to mobility and simplifying per UE RBs setup/release operation. Using the
radio bearer, UE mobility operation becomes transparent to access node (e.g. edge cell) and to UE.There is also ptheided
and apparatus for simplifying th@eration of UE for RBs setup/release and to make the Layer 2 (L2) operation independent 1
mobility (e.g. independent from handover).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137011218 A
(19) INDIA
(22) Date of filing of Application :16/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : CHANNEL PREDICTION METHOD AND RELATED DEVICE

:H04L0025020000, |(71)Name of Applicant :
HO3M0001000000, | 1)HUAWEI TECHNOLOGIES CO., LTD.
(51) International classification H04W002804000, Addres of Applicant :Huawei Administration Building,
H04B0017373000, |Bantian, Longgang Distridhenzhen, Guangdong 518129
H04N0021440000 |(72)Name of Inventor :
(31) Priority Document No :201811054284.7 1)HUANGFU, Yourui
(32) Priority Date :10/09/2018 2)LI, Rong
(33) Name of priority country :China 3)WANG, Jian
(86) International Application No :PCT/CN2019/10027| 4)DAI, Shengchen
Filing Date :12/08/2019 5)WANG, Jun
(87) Internatimal Publication No ‘WO 2020/052394 6)YU, Rongdao
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Disclosed in the embodiments of the present application are a channel prediction method and a related device, the method
acquiring a first channel coefficient sequence within a first time period, the first channel coefficient sequence camgluisility of
complex values of a channel coefficient; determining a predicted value of the channel coefficient within a second time peric
according to the first channel coefficient sequence and a preset channel change dictionary, the channel changealiqpiosiag ¢
mapping relationship between each change amount of the channel coefficient and a value of the channel change, the seco
period being later than the first time period. By means of the embodiments of the present application, thecdahaanel
prediction can be improved.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137011267 A
(19) INDIA
(22) Date of filing of Application :17/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : DEVICE AND AN AXLE FOR RAIL VEHICLES

:B60B0027000000, |(71)Name of Applicant :
F16D0065020000, | 1)THONI, Lothar
(51) International classification B60B0035080000, Address of Applicant :GschwendlisBa9 9108 Jakobsbad
F16C0035063000, |(72)Name of Inventor :
B60B0035020000 1)THONI, Lothar
(31) Priority Document No :20 2018 105 052.4
(32) Priority Date :05/09/2018
(33) Name of priority country :Germany
(86) International Application No :PCT/EP2019/0727¢
Filing Date :27/08/2019
(87) International Publication No ‘WO 2020/048820
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a device (1) for rail vehicles comprising a predominantly hollow axle tube (2) which extenuigitundanizl
direction (LR) and ends in a first wheel flange (3), as well as a wheel carrier (4) extending in the opposition threwio
longitudinal direction (LR), comprising a wheel bearing (5), a second wheel flange (6), and a mandrel (7) as a con&evherei
second wheel flange (6), the first wheel flange (3) and a wheel (8) arranged thereinbetween, comprising a wheatéub (9
interconnected by means of a flange connection, and wherein the mandrel (7) of the wheel support (4), as a conejriglinteric
inserted, in the opposite direction to the longitudinal direction (LR), through the wheel hub (9) of the whesb@}haaxle tube
(2), and ends on the attaching element (11) arranged and cast in the axle tube (2) and is connected thereto.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137011268 A
(19) INDIA
(22) Date of filing of Application :17/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : STEEL PIPE MANUFACTURING METHOD AND PRESS DIE

:B21D0005010000, [ (71)Name of Applicant :
B21C0037080000, | 1)JFE STEEL CORPORATION
(51) International classification B21D0043000000, Address of Applicant :3, Uchisaiwaicho 2chome, Chiyoda
B21D0043080000, (ku, Tokyo 1000011
B21D0005100000 ((72)Name of Inventor :
(31) Priority Document No ‘NA 1)HORIE, Masayuki
(32) Priority Date ‘NA 2)HINATA, Kosuke
(33) Name of priority country ‘NA 3)KAWANO, Tomohiro
(86) International Application No :PCT/JP2018/0341:| 4)TAMURA, Yukuya
Filing Date :14/09/2018
(87) International Publication No ‘WO 2020/05051
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Provided is a steel pipe manufacturing method wherein: a plate material, which has had andidgehecess performed on bott
ends in the width direction, is subjected at least three times to a bending process along the width direction to fodibadprme
having a Ushaped crossection; a press process is performed on the formed body to faspearpipe having seam gap sections
the longitudinal direction; and then the seam gap sections are joined to form the steel pipe. The press process ispehnftraiec
when the width of the plate material before the edge bending process is a gtatéiwihe formed body has lightly processed
sections, given smaller curvatures than other regions, epramessed sections, on which the bending process was omitted, ce
around portions that are at a distance of W/4 from the plate width end seetiointhe shape of the open pipe is such that the ra
20 [%] or more of the plate width W from the lowermost portion of thehblped crossection, and the range of 10 [%] or more of
plate width W from the plate width edges form a shape insciibad arc having the same or approximately the same diameter
outer diameter of the steel pipe.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137011320 A
(19) INDIA
(22) Date of filing & Application :17/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : PIVOTABLE ACTUATOR MOUNTING STUD

:F16D0055000000, |(71)Name of Applicant :
F16D0065180000, 1)BENDIX COMMERCIAL VEHICLE SYSTEMS LLC
(51) International classification F16D0121020000, Address of Applicant :901 Cleveland Street kyOhio
B60T0017080000, |44035
F16D0121140000 |(72)Name of Inventor :
(31) Prority Document No :16/157685 1)COOL, Lonnie F.
(32) Priority Date :11/10/2018 2)LANTZ, Richard L.
(33) Name of priority country ‘U.S.A.
(86) International Application No :PCT/US2019/0513¢
Filing Date :17/09/2019
(87) International Publication No ‘WO 2020/076463
(61) Patenbf Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A braking assembly (10) for an air disc brake comprises an actuator assembly (21) having a service portion (23), ahteagin
stud (22a, 22b)teached to the service portion, and an air disc brake caliper (27) having a bore (28) for receiving the at least
mounting stud (22a, 22b). The mounting stud is pivotable with respect to the service portion for installation on thierakedisc
caliper.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137011330 A
(19) INDIA
(22) Date of filing of Application :17/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : MULTI CINCH FASTENER INSERT

:F16B0005020000, |(71)Name of Applicant :
F16B0019000000, 1)PENN ENGINEERING & MANUFACTURING CORP.
(51) International classification E05D0005020000, Address of Applicant :5190 Old Easton Road Danboro,
F16B0019020000, |Pennsylvania 18916
B29C0065000000 |(72)Name of Inventor :
(31) Priority Document No :62/730765 1)BRUNK, Jonathan
(32) Priority Date :13/09/2018
(33) Name of priority country ‘U.S.A.
(86) International Application No :PCT/US2019/0510"
Filing Date :13/09/2019
(87) International Publication No ‘WO 2020/056306
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

An insert for he attachment of objects to composite or plastic panels consists of two parts, a retainer and an insert. The ret:
throughthole and knurls on its perimeter for gripping the walls of a receiving hole in the composite or plastic panel. Thesinse
multiple selfclinching features at increasing diameters which when inserted into the retainer rigidly attach it to the retainer."
is rigidly clamped between opposite sides of the panel by an enlarged head of the retainer and an opposinghamgert. The

self-clinching features of different diameter permit the device to be used with panels of different thickness and allowertarge
range. A plain or threaded stud can be substituted for the threaded hole of the insert. Baim#rearel the insert can be metallic
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137011393 A
(19) INDIA
(22) Date of filing of Application :17/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : METHOD AND DEVICE FOR OBTAINING USEFUL ENERGY FROM GEOTHERMAL HEAT

:F24T0010000000, |(71)Name of Applicant :
F24T0010170000, 1)CLIMASOLUTIONS GMBH
(51) International classification F25B0030060000, Address of Applicant :Am Piepenbrook 62 23623 Ahrékst
F24T0010200000, |Germany
E21B0043120000 |(72)Name of Inventor :
(31) Priority Document No :18190739.5 1)PFUTZE-RAMSCH, Uwe
(32) Priority Date :24/08/2018
(33) Name of priority country ‘EPO
(86) International Application No :PCT/EP2019/0723:
Filing Date :21/08/2019
(87) International Publication No ‘WO 2020/038978
(61) Patent of Addition to Application .
:NA
Numbe ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a method for obtaining useful energy from geothermal heat, in which in a coaxial tube (1) imtodhee
earth in a deep bore, having an outer tube (2) and an inner tube (3), in whicmthgortéon (4) of the coaxial tube (1) countersu
in the deep bore, outer tube (2) and inner tube (3) have a connection to one another, and a heat medium (8), whighdisrliquic
standard conditions, is introduced into the outer tube (2), and flowue iditection of the end portion (4) of the coaxial tube (1)
countersunk in the deep bore. The heat medium (8) is heated while absorbing geothermal heat and passes through tquhie
the region of the end portion (4), and enters the inner tylka {@seous form flowing upwards therein, up to an upper end of th
coaxial tube that is located on the surface of the earth, wherein with the flowing, gaseous heat medium (8), a flow(fiéntnatc
generating electrical energy is operated. By meétisi®method, kinetic energy of a flow of the gaseous heat medium generat
geothermal heat is converted very effectively and with little expenditure to obtain usable energy.
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(12) PATENT APPLICATION PUBLIATION (21) Application N0.202137011394 A
(19) INDIA
(22) Date of filing of Application :17/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : NOVEL CANCER IMMUNOTHERAPY ANTIBODY COMPOSITIONS

:A61P0035000000, |(71)Name of Applicant :
C07K0016280000, 1)1GLOBE BIOMEDICAL CO., LTD.
(51) International classificatio A61K0039000000, Address of Applicant :8F, Block B, Techart Plaza, No. 30
A61K0039395000, |Xueyuan Road, Haidian District Beijing 100083
A61K0045060000 2)1GLOBE HEALTH INSTITUTE LLC
(31) Priority Document No :62/720015 (72)Name of Inventor :
(32) Priority Date :20/08/2018 1)LI, Chiang J.
(33) Name of priority country ‘U.S.A 2)UNNIRAMAN, Shyam
(86) International Application No :PCT/ICN2019/10165| 3)BADER, Hannah
Filing Date :20/08/2019 4)JHA, Mithilesh
(87) International Publication No :WO 2020/038379
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Provided are compositions and methods relating to or derived frofRBritll antibodies with ADCC and/or CDC activities. More
specifically, provided are fully human antibodies that bindlHDPD-L1-binding antibodyfragments, derivatives of such antibodi
and PDL1-binding polypeptides comprising such fragments.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137011413 A
(19) INDIA
(22) Date of filing ofApplication :17/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : MAINTAINING A STEADY MICROBIAL COMMUNITY IN A COMBINED ANAEROBIG
AEROBIC APPARATUS

:C02F0003300000, |(71)Name of Applicant :
C02F0011020000, | 1)S.G.T.-SUSTAINABLE GREEN TECHNOLOGIES LTD
(51) International classification C02F000320000, Address of Applicant :12 Ha'melacha Street 4250547 Net
C12N0001200000, |Israel
CO5F0005000000 |(72)Name of Inventor :
(31) Priority Document No 1261848 1)LEVIN, Gal
(32) Priority Date :17/09/2018 2)EITAN, Reuven
(33) Name of priority country ‘Israel
(86) International Application No :PCT/1L2019/05103
Filing Date :16/09/2019
(87) InternationaPublication No ‘WO 2020/058973
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A method and an apparatus for maintaining a stable microbial community in a combined arsenaiicwast@rocessing system
The system comprises cycling of waste activated sludge between reactors, thereby ensuring a healthy microbial communit
efficient waste decomposition.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :17/03/2021

(21) Application N0.202137011415 A

(43) Publication Date : 02/04/2021

(54) Title of the invention : COPPER SMELTING DEVICE

:C22B0015000000, [(71)Name of Applicant :
C10J00@480000, 1)CHINA ENFI ENGINEERING CORPORATION
(51) International classification F23G0005027000, Address of Applicant :No. 12 Fuxing Avenue, Haidian Dis
C22B0015040000, (Beijing 100038
F27B0003080000 |(72)Name of Inventor :
(31) Priority Document No :201811109807.3 1)LI, Feng
(32) Priority Date :21/09/2018 2)WEI, Kejian
(33) Name of priority country :China 3)LI, Min
(86) International Application No :PCT/CN2019/09864| 4)LU, Jinzhong
Filing Date :31/07/D19 5)LI, Jianhui
(87) International Publication No ‘WO 2020/057266 6)CAO, Kefei
(61) Patent of Addition to Application ‘NA 7)HAO, Xiaohong
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A copper smelting device, comprising a furnace body (100), a feeding port (101), a smoke outlet (106), a slag outlebgper),
matte port (103), and a primary air vent (104). A copper matte layer (112), a slag layer (113), and a gas layer (1dditzabysec
arranged in the furnace body (100) from bottom to top. The feeding port (101) is arranged on a top wall of the furn&60)bddhy
smoke outlet (106) is arranged on the top wall of the furnace body (100). The slag outlet (102) is an@amgeddbf the furnace
body (100). The copper matte port (103) is arranged at an end of the furnace body (100) opposite to the slag outletii£02), ¢
copper matte port (103) is located at the bottom of the copper matte layer (112). The primary(a@4)dstlocated on a side wall
the furnace body corresponding to the slag layer (113), and is used to blow-exygded air into the slag layer (113). The
dimensions in the widtlvise direction of the inner wall corresponding to the slag layer) @3greater than 2.5 m and less than
equal to 4.5 m so as to expand the scale of single furnace processing of concentrates, thereby improving labor effieidacing

operating costs.
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(12) PATENT APPLCATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :17/03/2021

(21) Application N0.202137011417 A

(43) Publication Date : 02/04/2021

(54) Title of the invention : FURNITURE COMPONENT AND METHOD FOR PRODUCING SAME

:F02C0007280000, |(71)Name of Applicant :
E06B0003360000, | 1)AMBIGENCE GMBH & CO. KG
(51) Internationkclassification HO01L.0051000000, Address of Applicant :G@ebenstr. & 32052 Herford
HO01F0041020000, |(72)Name of Inventor :
F21Vv0023020000 1)TASCHE, Michael
(31) Priority Document No :10 2018 120 661.5 | 2)GOTZ, Gerhard
(32) Priority Date :23/08/2018 3)SOBOLEWSKI, Uwe
(33) Name of priority country :Germany 4)DIETRICH, Stefan
(86) International Application No :PCT/EP2019/0724¢| 5)SCHUBERT, Michael
Filing Date :22/08/2019
(87) International Publication No ‘WO 2020/039035
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a furniture component (1) and to a method for producing same, wherein the furniture comporsa at
wall (2) with at least two opposing side faces (3, 4) and a plurality of end fa8gsASeceiving chamber (9) is forméa the wall
(2) between the side faces (3, 4), in which receiving chamber a fitting (10) for guiding a movable furniture part (@5 fEre
fitting (10) comprises a plurality of fitting components (21, 22) and can be transferred into at leas$itisogp (11, 12). The
receiving chamber (9) has opening sections (15, 16) on at least two end faces (5, 6) of the wall (2), at which opemsrtgesectic
receiving chamber (9) is open to the outside. The fitting (10) is designed and configured sumhfittetgt (10) moves at least in tt
two opening sections (15, 16) on the at least two end faces (5, 6) when the fitting (10) is transferred from the dinstldgsitio th

second position (12).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137011418 A
(19) INDIA
(22) Date of filing of Application :17/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : MOTION VECTOR PREDICTION METHOD AND DEVICE BASED ON AFFINE M@N MODEL

:HO04N0019176000, |(71)Name of Applicant :
H04N0019513000, 1)HUAWEI TECHNOLOGIES CO., LTD.
(51) International classification H04N0019520000, Address of Applicant :Huawei Administration Building,
H04B0007041300, |Bantian, Longgang District Shenzhen, Guangdong 518129
H04N0019510000 |(72)Name of Inventor :
(31) Priority Document No :201811051662.6 1)CHEN, Huanbang
(32) Priority Date :10/09/2018 2)YANG, Haitao
(33) Name of priority country :China
(86) Intenational Application No :PCT/CN2019/0913¢
Filing Date :14/06/2019
(87) International Publication No ‘WO 2020/052304
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Disclosed in the present application are a motion vector prediction method and device based on an affine motion motteddT!
comprises: obtaining a spatiddmain reference block of an image block to be processed; determinumgléypof preset sutblock
positions in the spati@lomain reference block; obtaining motion vectors corresponding to preset pixel positions in said imag
by interpolation calculation according to motion vectors corresponding to the predsgbdupositions; and obtaining motion vect
corresponding to a plurality of stiidock positions in said image block by interpolation calculation according to the motion vec
corresponding to the preset pixel positions. Implementing the present applaztionprove the prediction accuracy in coding,
thereby improving the coding efficiency.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137011419 A
(19) INDIA
(22) Date of filing of Application17/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : METHOD AND APPARATUS FOR CONFIGURING SIDELINK RESOURCES

:H04W0072040000, |(71)Name of Applicant :
H04N0019820000, 1)HUAWEI TECHNOLOGIES CO., LTD.
(51) International classification H04W0052140000, Address of Applicant :Huawei Administrati Building
H04W0072020000, |Bantian, Longgang Shenzhen, Guangdong 518129
H04W0088040000 |(72)Name of Inventor :
(31) Priority Document No :201811134517.4 1)WANG, Ting
(32) Priority Date :27/09/2018 2)TANG, Hao
(33) Name of priority country :China 3)LI, Xinxian
(86) International Application No :PCT/CN2019/10724| 4)TANG, Zhenfei
Filing Date :23/09/2019
(87) International Publication No :WO 2020/063519
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Provided by the present application are a method and apparatus for configuring sedelurkes. The method comprises: a netw:
device configuring sidelink band width part (SL BWP) configuration information for a terminal device, the SL BWP configur:
information being used to indicate a first parameter common to M resource poolSLirBANP; the terminal device may configure
the M resource pools in the SL BWP on the basis of the SL BWP configuration information during the process of configurin
resource pools in the SL BWP, at least one parameter of the M resource pools bsemyehand the at least one parameter bein
determined on the basis of the first parameter. Therefore, by means of configuring the resource pools in the SL BWPatiomi
between different terminal devices may be achieved.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137011463 A
(19) INDIA
(22) Date of filing of Application :18/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : DEVICE FOR RECEIVING AND FOR TRANSPOR@ AT LEAST ONE WHEEL SET OF A RAIL
VEHICLE

:B64C0001060000, |(71)Name of Applicant :
HO01M0002100000, | 1)HEGENSCHEIDT-MFD GMBH
(51) International classification E04G0001240000, Address of Applicant :Hegenscheidt Platz 41812 Erkelen:
F02M0035100000, |(72)Name of Inventor :
H01L0033220000 1)RAEMAEKERS, Stefan
(31) Priority Document No :10 2018 125 239.0 | 2)KEHREN, Georg
(32) Priority Date :12/10/2018
(33) Nameof priority country :Germany
(86) International Application No :PCT/EP2019/0742(
Filing Date :11/09/2019
(87) International Publication No ‘WO 2020/074197
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstact :

The invention relates to a device (1) for receiving and for transporting at least one wheel set of a rail vehicle, carfipstdatgral
part (2) and a second lateral part (2") which are spaced apart from one another in the transvers¢\giredienein both lateral pa
(2, 2') are connected to one another, wherein both lateral parts (2, 2') each have an upper structure (4, 4") andaumws, 81),
wherein both lower structures (3, 3') have at least one carrying wheel (5,35") ®ith which the device (1) can be moved in the
longitudinal direction (X), and wherein both upper structures (4, 4") have a receiving means (6, 6) in which a whezMh6glb$e
can be received. In order to allow for a transporting of whegleseen when travelling on a curve, in particular with small curve
radiuses, according to the invention, the upper structure (4, 4") of a lateral part (2, 2') is rotatably mounted tbatwveen
structure (3, 3") of the same lateral part (2, 2').
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137011489 A
(19) INDIA
(22) Date of filing of Application :18/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : SURFACE TREMENT AGENT

:C08G0065336000, | (71)Name of Applicant :
C07F0007180000, | 1)DAIKIN INDUSTRIES, LTD.
(51) International classification C09D0171000000, Address of Applicant :Umeda Center Buildingl2,
C08G0065000000, |NakazakiNishi 2-Chome, Kitaku, Osakashi, Osaka 5308323
C09D0005160000 |(72)Name of Inventor :
(31) Priority Document No 2018185812 1)NOSE, Masatoshi
(32) Priority Date :28/09/2018 2)MITSUHASHI, Hi sashi
(33) Name of priority country :Japan
(86) International Application No :PCT/IP2019/0350.
Filing Date :05/09/2019
(87) International Publication No ‘WO 2020/066534
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention provides a surface treatment agent comprising: (a) a compound represented by formula (al) d)fam
(B) a perfluoropolyether grougontaining silane compound having an OCF2 unit. (In the formakesd) symbol is as defined in the
specification.)
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :18/03/2021

(21) Application N0.202137011494 A

(43) Publication Date : 024/2021

(54) Title of the invention : CERAMIC INK FOR INKJET DIGITAL PRINTING

:C09D0011380000,
C09D0011300000,
(51) International classification C04B0035486000,
C07C0067080000,

(71)Name of Applicant :
1)FLOORING INDUSTRIES LIMITED, SARL
Address of Applicant :10b, Rue desidvingiens (ZI
Bourmicht) L-8070 Bertrange

C09D0011037000 | 2)SICERS.P.A.
(31) Priority Document No :102018000008841 | (72)Name of Inventor :
(32) Prority Date :24/09/2018 1)MARCACCIOLI, Sergio
(33) Name of priority country JItaly 2)MENATO, Christian
(86) International Application No :PCT/IB2019/05765| 3)PAGANELLI, Mariano
Filing Date :11/09/2019
(87) International Publication No ‘WO 2020/065429
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Ceramic ink for digital printing comprising a solid part provided with at least one ceramic component and a liquid oizd pridhi
at least one first vehicle, wherein said first vehicle is selected from the group comprising: esterified terephthatditesacgcl
dicarboxylates, citrates, trimethylolpropane esters, fatty acid esters of aromatic alcohols.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137011546 A
(19) INDIA
(22) Date of filing of Application :18/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : OINJECTED MULTISTAGE COMPRESSOR DHZE AND METHOD FOR CONTROLLING
SUCH A COMPRESSOR DEVICE

:F04C0029020000, |(71)Name of Applicant :
F04C0018160000, | 1)ATLAS COPCO AIRPOWER, NAAMLOZE
(51) International classification F04C0029000000, |VENNOOTSCHAP
F04C0029040000, Address of Applicant :Boomsesteenweg 957 2610 Wilrijk
F04C0023000000 |(72)Name of Inventor :
(31) Priority Document No :2018/5658 1)BROUCKE, Stijn
(32) Priority Date :25/09/2018 2)DE SCHAMPHELAERE, Pieter
(33) Name of priority country :Belgium
(86) International Application No :PCT/IB2019/0580¢€
Filing Date :24/09/2019
(87) International Publication No ‘WO 2020/065505
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An oil-injected multistage compressor device that comprises at least opedssure stage compressor element (2) with an inlet
and an outlet (5a) and a higihessure stage compressor element (3) with an if¢taf@d an outlet (5b), whereby the outlet (5a) o
low-pressure stage compressor element (2) is connected to the inlet (4b) of theekiglre stage compressor element (3) via a

conduit (6), characterized in that an intercooler (9) is provided.betihedawpressure stage compressor element (2) and the h
pressure stage compressor element (3) in the aforementioned conduit (6) and that the compressor device (1) is alsitlequip
restriction (10) for limiting the amount of oil injected in tlvipressure stage compressor element (2).

No. of Pages : 1No. of Claims : 1.

The Patent Office Jooal No. 14/2021 Dated 02/04/2021 17661



(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :18/03/2021

(21) Application N0.202137011572 A

(43) Publication Date : 02/04/2021

(54) Title of the invention : CONTAINER

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name &priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisonal to Application Number
Filing Date

:A61J0001060000,
B65D0001090000,
A61J0001200000,
B65D0023000000,
B65D0001020000
:10 2018 007 991.1
:08/10/2018
:Germany
:PCT/EP2019/0751°
:19/09/2019

‘WO 2020/074234
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)KOCHER-PLASTIK MASCHINENBAU GMBH
Address of Applicant :Talstfe 2230 74429 Sulzbachaufer
(72)Name of Inventor :
1)HAMMER, Alexander
2)BOJBIC, Daniel
3)KENGETER, Oliver

(57) Abstract :

The invention relates to a container, in particular in vial form, and consisting entirely or primarily of plastic mhtariatsa
container body (10) for receiving contents (12), which can be removed vigpasagte container opening (22) once a closure pa
(18) is removed, said closure part being removably connected along a separation point (20) to the neck portion (1djairfi¢he
body (10) in an unopened position, wherein, in the unopened positonjaally extending wall (36) of the neck portion (14) on t
container body (10), and a conically (38) or cylindrically extending wall (38a) of the closure part (18) adjoin at thieseumana
(20), and said walls (36, 38, 38a) delimit at least omeqfan annular space (40, 40a), one end of which opens to the surrounc

and the other end of which opens to the separating point (20).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137011598
(19) INDIA
(22) Date of filing of Application :18/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : ANTFTHER2 POLYPEPTIDES AND METHODS OF USE THEREOF

:C07K0016320000, |(71)Name of Applicant :
C07K0016280000, 1)DENALI THERAPEUTICS INC.
(51) International classification A61K0039395000, Addres of Applicant :161 Oyster Point Blvd. South San
A61K0039000000, |Francisco, California 94080
G06T0007110000 |(72)Name of Inventor :
(31) Priority Document No :62/721505 1)DENNIS, Mark S.
(32) Priority Date :22/08/2018 2)KWAN, Wanda
(33) Name of priority country ‘U.S.A 3)LEWCOCK, Joseph W.
(86) International Application No ‘PCT/US2019/0477Z] 4)SOCKOLOSKY, Jonathan
Filing Date :22/08/2019 5)ZUCHERO, Joy Yu
(87) Intenational Publication No ‘WO 2020/041604
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present disclosurelates to antHER2 constructs, such as Fc polypeptide diemgibody variable region fusion proteins, that
cross the BBB and bind to HER2 in the brain parenchyma. In some embodiments,-HiER2aonstructs (e.g., Fc polypeptide
dimerantibody variableggion fusion proteins) retain effector function upon binding to HER2, but do not substantially deplete
reticulocytes in vivo. The present disclosure also relates to methods for transcytosing-ER#hEntibody variable region across
the BBB and treatinflER2-positive cancers and metastatic lesions thereof.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :18/03/2021

(21) Application N0.202137011594 A

(43) Publication Da : 02/04/2021

(54) Title of the invention : CONTAINER BINDING DEVICE

:H01L0021673000, |(71)Name of Applicant :
B65D0090000000, 1)HAN, Kwanghee
(51) International classification B66C0023360000, Address of Applicant :11:415, 41, yutongdanji-to Gangse¢
B65D0019060000, |gu Busan 46721
B65G0065400000 2)CHO, Jaemin
(31) Priority Document No 1020180101114  |(72)Name of Inventor :
(32) Priority Dae :28/08/2018 1)HAN, Kwanghee
(33) Name of priority country :Republic of Korea 2)CHO, Jaemin
(86) International Application No :PCT/KR2018/01274
Filing Date :25/10/2018
(87) International Publication No :WO 2020/045736
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a container binding device which enables a locking or unlocking operation to be sriurotiely |
when loading or unloading a container so as to reduceeoince of a driver, improve work efficiency, and secure reliability.
container binding device comprises: at least four locking assemblies arranged in two rows along the longitudinal diegctippe
frame of a trailer and fastened or unfastetoed binder of the container; a guide assembly connected to the locking assemblie
interlocking manner, and guiding a fastening or unfastening operation of the locking assemblies; and a driving assegabiptar
the central portion of the width ttie upper frame so as to drive the guide assembly.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137011696 A
(19) INDIA
(22) Date of filing of Application :19/03/2021 (43) Publication Date :204/2021

(54) Title of the invention : LIQUID FILTRATION SYSTEM

:B01D0033067000, | (71)Name of Applicant :
B01D0046000000, | 1)NETAFIM LTD
(51) International classification A61F0002010000, Address of Applicant :10 DerbdHashalom 67892 T-é\viv
F04D0029440000, |(72)Name of Inventor :
B04C0005130000 | 1)ITAI, Tamir
(31) Priority Document No :62/736745 2)BELFORD, Lorne
(32) Priority Date :26/092018
(33) Name of priority country ‘U.S.A.
(86) International Application No :PCT/IB2019/0576€
Filing Date :11/09/2019
(87) International Publication No ‘WO 2020/065431
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstact :

A media filter includes an inlet and a diffuser located axially below the inlet for distributing liquid entering thediltee inlet over
the media in the filter. The diffuser including one or more members extending generally orthogonakidhéha filter.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137011787 A
(19) INDIA
(22) Date of filing of Application :19/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the iwention : METHOD AND APPARATUS FOR SUPPORTING MULTIPLE MESSAGE A SIZES AND UPLINI
COVERAGE FOR TWO STEP RANDOM ACCESS PROCEDURE

:H04WO0074080000, |(71)Name of Applicant :
H04W0076270000, | 1)SAMSUNG ELECTRONICS CO., LTD.
(51) International classification H04W0072120000, Address of Applicant :129, Samsung, Yeongtonegu
H04W0072140000, |Swvon-si, Gyeonggido 16677
H04B0017318000 |(72)Name of Inventor :
(31) Piority Document No :62/734540 1)AGIWAL, Anil
(32) Priority Date :21/09/2018 2)JANG, Jaehyuk
(33) Name of priority country ‘U.S.A
(86) International Application No :PCT/KR2019/0123€
Filing Date :23/09/2019
(87) International Publication No :WO 2020/060371
(61) Patehof Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A communication method and system for converging a fifth generation (5G) communication system for supporting highes d
beyond a fourth genation (4G) system with a technology for Internet of things (loT) are provided. The communication methc
system may be applied to intelligent services based on the 5G communication technology andetla¢eldTechnology, such as
smart home, smart dding, smart city, smart car, connected car, health care, digital education, smart retail, security and safe
services. A method by a terminal configured with at least one serving cell for performing a random access (RA) proceddesl
The methodncludes measuring downlink reference signal received power (DL RSRP) of a serving cell on which the RA pro
initiated, determining whether the DL RSRP of the serving cell is greater than a threshold, and performisigja Rfoprocedure
based orthe DL RSRP of the serving cell being greater than the threshold.

No. of Pages : 4No. of Claims : 1!

The Patent Office Jooal No. 14/2021 Dated 02/04/2021 17666



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137011822 A
(19) INDIA
(22) Date of filing of Application :19/03/2021 (43) Publcation Date : 02/04/2021

(54) Title of the invention : DECODING METHOD AND DEVICE FOR PREDICTED MOTION INFORMATION

:HO04N0019520000, |(71)Name of Applicant :
H04N0019176000, 1)HUAWEI TECHNOLOGIES CO., LTD.
(51) International classification H04N0019610000, Address of Applicant :Huawei Administration Building
H04N0005232000, |Bantian Longgang DistricBhenzhen, Guangdong 518129
H04N0019560000 |(72)Name of Inventor :
(31) Priority Domiment No :201811068957.4 1)CHEN, Xu
(32) Priority Date :13/09/2018 2)ZHENG, Jianhua
(33) Name of priority country :China
(86) International Application No :PCT/CN2019/10571
Filing Date :12/09/2019
(87) International Publication No :WO 2020/052653
(61) Patent of Adition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The embodiments of the present application relate to a decoding method and device for predicted motion informationo&aid
comprises: parsing a code stream to obtain a first identifier; according to the first identifier, determining from a fdatecaatla
target element, an element in the first candidate set comprising at least one piece of first candidate motioonnrdoidrealurality
of pieces of second candidate motion information, the first candidate motion information including first motion infolamdtibe,
second candidate motion information including a preset motion information offset; when the target islémeefirst candidate
motion information, using the first candidate motion information as target motion information, the target motion infdseiagon
used to predict motion information concerning an image block to be processed; and when thetaegeti€bbtained according t
the plurality of pieces of second candidate motion information, parsing the code stream to obtain a second identifierdiamite
the second identifier and on the basis of one of the plurality of pieces of seconditantiition information, determining the targ
motion information.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137011852 A
(19) INDIA
(22) Date of filing of Application :19/03/2021 (43) Pubication Date : 02/04/2021

(54) Title of the invention : SPECIALLY FORMULATED COMPOSITIONS OF INHALED NINTEDANIB AND NINTEDANIB
SALTS

:A61K0009000000, |(71)Name of Applicant :
A61K0047020000, 1)AVALYN PHARMA INC.
(51) International classification A61K0009140000, Address of Applicant :701 Pike Street, Suite 500 Seattle,
A61K0047120000, |Washington 98101
A61K0031496000 |(72)Name of Inventor :
(31) Priority Document No :62/721522 1)SURBER, Mark William
(32) Priority Date :22/08/2018 2)PHAM, Stephen
(33) Name of priority country ‘U.S.A.
(86) International Application No :PCT/US2019/0477"
Filing Date :22/08/2019
(87) International Publication No ‘WO 2020/041631
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Disclosed herein are formulations of nintedanib and salts thereof, indolinone derivative compounds and salts thersofifatiae
and use ofwsch formulations for the prevention or treatment of various fibrotic, carcinogenic, vascular and viral infectious dis
including diseases associated with the lung, heart, kidney, liver, eye, central nervous system and surgical sites.nsandilatio
delivery options described herein allow for efficacious local delivery of nintedanib or a indolinone derivative compailind or s
thereof. Methods include inhalation procedures, indications and manufacturing processes for production and use of tiensor
described. Also included are methods for identifying compounds and indications that benefit by reformulation and inhalatiol
administration.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2021370B53 A
(19) INDIA
(22) Date of filing of Application :19/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : USER EQUIPMENT AND WIRELESS COMMUNICATION METHOD

:HO4W0072040000 | (71)Name of Applicant :
H04L0005000000 1)NTT DOCOMO, INC.
(51) International classification H04L.0001180000, Address of Applicant :1-1, Nagatacho Zzhome, Chiyodu,
H04W0008240000, | Tokyo 1006150
H04W0028040000 ((72)Name of Inventor :
(31) Priority Document No ‘NA 1)MATSUMURA, Yuki
(32) Priority Date ‘NA 2)NAGATA, Satoshi
(33) Name of priority country ‘NA 3)WANG, Jing
(86) International Application No :PCT/JP2018/0337([ 4)HOU, Xiaolin
Filing Date :11/09/2018
(87) International Publi¢deon No ‘WO 2020/053978
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention can appropriately transmit an uplink control channel that is baggldrafitg of downlink signals. This user
equipment has: a reception unit that receives a plurality of downlink signals; and a control unit that determimetguhce
information and an uplink control channel resource for transmitting at least onefitgrink control information that is based on 1
plurality of downlink signals.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137011854 A
(19) INDIA
(22) Date of filing of Application :19/03(21 (43) Publication Date : 02/04/2021

(54) Title of the invention : IMPROVED METERING MECHANISM AND INJECTION DEVICE

:A61M0005315000, | (71)Name of Applicant :
A61M0005240000, | 1)SANOFI-AVENTIS DEUTSCHLAND GMBH
(51) International classification A61M0005500000, Address of Applicant :Bmingstr&e 50 65929 Frankfurt am
A61M0005200000, [Main
A61M0005145000 ((72)Name of Inventor :
(31) PriorityDocument No :18191426.8 1)DAHMEN, Michael
(32) Priority Date :29/08/2018 2)OBEX, Hannes
(33) Name of priority country ‘EPO
(86) International Application No :PCT/EP2019/0727¢
Filing Date :27/08/2019
(87) International Publication No ‘WO 2020/043686
(61) Patent of Addion to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention refers to a metering mechanism for an injection device. The mechanism comprises an actuatiny feler
setting or discharging a dose from thgction device, a piston rod (2) for producing an advance movement for dispensing a d
piston rod sleeve (3) in which the piston rod (2) is accommodated such that the piston rod (2) candvataloly connected to the
piston rod sleeve (3), andcaupling element (4) with which the actuating element (1) and the piston rod sleeve (3) can be col
discharge of the dose set with the actuating element (1) in such a way that a dispensing movement of the actuatinyjislemer
transmitted to theiston rod (2) by way of the piston rod sleeve (3) connected to the piston rod (2). To prevent underdosage,
rod (2) comprises a stop (2c) and the coupling element (4) comprises a «toptéte) which move relative to each other at leas
during setting of a dose and which abut each other in a maximum dose stop position, thereby preventing further setting of ¢
Further, the present invention refers to an injection device with such a metering mechanism.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137011928 A
(19) INDIA
(22) Date of filing of Application :20/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : METHOD AND DEVICE FOR CONFIGURING MEASUREMEISTGNAL

:H04W0056000000, |(71)Name of Applicant :
H04W0024020000, | 1)HUAWEI TECHNOLOGIES CO., LTD.
(51) International classification HO04L0012260000, Address of Applicant :Huawei Administration Building
H03C0001600000, |Bantian, Longgang District Shenzhen, Guangdong 518129
H04L0012240000 |(72)Name of Inventor :
(31) Priority Document No :201811122607.1 1)LIU, Fengwei
(32) Priority Date :26/09/2018 2)CHEN, Lei
(33) Name of priority country :China 3)QIU, Jing
(86) Interrational Application No :PCT/CN2019/1031¢
Filing Date :28/08/2019
(87) International Publication No :WO 2020/063243
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present application relates to the technical field of communications and provides a method and device for configuring ¢
measurement signal. The method is used for sending a synchronization signal block (SSB) or measyntimgization thereof in g
relay system, solves the problem of the large overhead of the SSB sent for node discovery or measurement, reduces ife o
sending or measuring the SSB by a relay node, and improves the resource utilization rate. ddheongthises: a first node sends
the SSB at a first candidate position thereof, the SSB being used for discovering the first node or measuring the f8SBnofihe
by a second node; the first candidate position of the SSB comprising the set of teapadgitéons of the SSB sent for covering by
first node; the first node receives optimization configuration information of the SSB, the optimization configurationtiomoofrtae
SSB comprising an ID or the number of the SSB; the first node detssmitransmission subset of the SSB according to the
optimization configuration information of the SSB.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137011931 A
(19) INDIA
(22) Date of filingof Application :20/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : SLICE INFORMATION PROCESSING METHOD AND APPARATUS

:H04W0024020000, |(71)Name of Applicant :
H04W0008200000, | 1)HUAWEI TECHNOLOGIES CO., LTD.
(51) International classification H04W0084040000, Address of Applicant :Huawei Admistration Building
H04N0021845000, |Bantian, Longgang Distridhenzhen, Guangdong 518129
H04W0Mm8140000 |[(72)Name of Inventor :
(31) Priority Document No :201811142739.0 1)XIN, Yang
(32) Priority Date :28/09/2018 2)WU, Xiaobo
(33) Name of priority country :China 3)CHONG, Weiwei
(86) International Application No :PCT/CN2019/1052(| 4)ZHU, Fangyuan
Filing Date :10/09/2019 5)MARQUEZAN, Clarissa
(87) International Publication No :WO 202/063335
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Provided in the embodiments of the presgmlication are a slice information processing method and apparatus, relating to th
technical field of communications, and particularly relating to a slice information processing method and apparatugfpileist
the service experience of a termiirakach slice is satisfied within different MOS partitions. The solution comprises: a manage
control function network element sending a first request to a data analytics function network element, wherein thedirs tega
for requesting firstriformation of a slice network formed by at least one slice, and the first request comprises: identification
information of the at least one slice; and the management control function network element receiving a first resportbe st |
analytics fuietion network element, wherein the first response comprises the first information, and the first information is use
least one of user control or service control of each slice in the at least one slice.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137011932 A
(19) INDIA

(22) Date of filing of Application :20/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : COMMUNICATION METHOD AND RELATED DEVICE

:H04L0012240000, |(71)Name of Applicant :
H04W0084120000, | 1)HUAWEI TECHNOLOGIES CO., LTD.
(51) Intenational classification H04L.0012813000, Address of Applicant :Huawei Administration Building
H04L0029080000, |Bantian, Longgan&henzhen, Guangdong 518129
H04W0012080000 |(72)Name of Inventor :
(31) Priority Document No :201811163075.6 1)CHONG, Weiwei
(32) Priority Date :30/09/2018 2)WU, Xiaobo
(33) Name of priority country :China 3)XIN, Yang
(86) International Application No :PCT/CN2019/1090¢
Filing Date :29/09/2019
(87) International Publication No :WO 2020/063963
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present application provides a communication method and a related device. The method comprises: a policy control ni
element sends first query information to a data analysis network element, the first query information is used for alméiging q
information of a service; the policy control network element receives first response information sent by the data analgksis ne
element, wherein the first response information comprises the quality information of the service requested by thg first quer
information. The technical solution can help the policy control network element obtain the quality information of the service
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :22/03/2021

(21) Application N0.202137012161 A

(43) Publication Date : 02/04/2021

(54) Title of the invention : METHOD AND DEVICE FOR FILAMENT SPINNING WITH DEFLECTION

:D01D0005060000, |(71)Name of Applicant :
D01F0002000000, | 1)AUROTEC GMBH
(51) International classification DO1F0®M6600000, Address of Applicant :Ssstrdde 11 4844 Regau
D01D0005088000, |(72)Name of Inventor :
A23J0003280000 1)ZIKELI, Stefan
(31) Priority Document No :18191628.9 2)ECKER, Friedrich
(32) Priority Date :30/08/2018
(33) Name of priority country ‘EPO
(86) International Application No :PCT/EP2019/0731¢
Filing Date :30/08/2019
(87) Internatioal Publication No ‘WO 2020/043860
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a method for producing solid cellulose filaments from a fluid of the cellulose by extruding theotigh a
plurality of extrusion openings, whereby fluid filaments are produced, and solidifying the filaments in a coagulation bath, the
filaments being bundled in the coagulation bath and being deflected as a bundle in order to be drawn from the coapudatoe
the magulation bath level, the bundle of filaments assuming a deflection width on a deflecting device, which deflection widtl
defined in accordance with a formula. The invention further relates to a device therefor.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137012167 A
(19) INDIA
(22) Date of filing of Application :22/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : REFERENCE SIGNAL AND SEQUENCE CONFIGURATION METHARD APPARATUS

:H04L0005000000, |(71)Name of Applicant :
H04L0027260000, 1)HUAWEI TECHNOLOGIES CO., LTD.
(51) International classification H04B0007060000, Address of Applicant :Huawei Administration Building,
H04L0025020000, |Bantian, Longgang Distridhenzhen, Guangdong 518129
H04M0001600000 |(72)Name of Inventor :
(31) Priority Document No :201811084471.X 1)LIU, Yong
(32) Priority Date :14/09/2018 2)GONG, Mingxin
(33) Name of priority country :China 3)QU, Bingyu
(86) International Application No :PCT/CN2019/1020%| 4)ZHOU, Yongxing
Filing Date :22/08/2019 5)BI, Xiaoyan
(87) International Publication No ‘WO 2020/052419 6)RONG, Lu
(61) Patent of Addition to Application ‘NA 7T)HUANG, Su
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Disclosed are a reference signal and sequence configuration method and apparatus, wherein same relate to the texfhnical |
communications, and ¢ditate the improvement of the overall performance of a system. The reference signal configuration rr
comprises: generating at least two reference signals, wherein the at least two reference signals are reference sigmalmgdae
at least twaantenna ports and allocated by a network device for the same terminal, the at least two reference signals are re
signals of the same type, the at least two reference signals comprise a first reference signal and a second refermmt¢éhggnal
sequence of the first reference signal is different from the sequence of the second reference signal; and sendingtthe at leas
reference signals.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20237012170 A
(19) INDIA
(22) Date of filing of Application :22/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : HORN STRUCTURE AND MAGNETIC CIRCUIT SYSTEM THEREOF

:H04R0009020000, |(71)Name of Applicant :
HO04R000960000, 1)CHANGZHOU AMT CO., LTD
(51) International classification B06B0001020000, Address of Applicant :Building 3, No.7 Lanxiang Road Wt
H04R0001300000, |Economic Zone Changzhou, Jiangsu 213100
H01Q0013020000 |(72)Name of Inventor :
(31) Priority Document No :201811100849.0 1)MENG, Xianzhen
(32) Priority Date :20/09/2018 2)ZHAI, Cheng
(33) Name of priority country :China 3)WANG, Dengwei
(86) International Application No :PCT/CN2019/1070¢| 4)DING, Chuankun
Filing Date :20/09/2@.9
(87) International Publication No :WO 2020/057655
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Disclosed are a horn structumad a magnetic circuit system thereof. The horn structure comprises a housing, and at least on
magnetic circuit system and at least one vibration system which are provided inside the housing. The at least oneysibration
comprises at least one layardriving circuit capable of generating a mechanical movement under the action of the magnetic
the at least one magnetic circuit system, and a vibration membrane driven by the at least one layer of driving citdeidsT bae
layer of driving circuit is bonded to the vibration membrane and is in a planar form. Since the driving circuit in the vibration ¢
the horn structure of the present invention is in a planar form, the thickness of the horn structure can be effectaely reduc
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137012181 A
(19) INDIA
(22) Date of filing of Application :22/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : HOT DRY SPRYING MATERIAL AND METHOD FOR HOT DRY SPRAYING WORK

:F27D0001000000, |(71)Name of Applicant :
F27D0001160000, | 1)KROSAKIHARIMA CORPORATION
(51) International classification C04B0035030000, Address of Applicant A1, Higashihamanachi, Yahatanishi
C04B0035101000, |ku, Kitakyushushi, Fukuoka 8068586
C04B0035660000 |(72)Name of Inventor :
(31) Priority Document No 12018187646 1)OONO, Yousaike
(32) Priority Date :02/10/2018
(33) Nane of priority country :Japan
(86) International Application No :PCT/IP2019/0374t
Filing Date :25/09/2019
(87) International Publication No ‘WO 2020/071189
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention addresses the problem of improving corrosion resistance in a hot dry spraying material and a moe gy
spraying work. The present invention is a method for hot dry spraying work, in which a bleniélroataprising a refractory
material and a binder is presstieel through a pipe toward a spray nozzle, water is added to the blend material at a tip end of
spray nozzle, and the resultant mixture is$mtayed at the tip end, the method being charized in that the blend material conta
magnesium lime rock having a grain size of 0.075 mm or larger and less than 1 mm in an amount of 10 to 50% by mass in
100% by mass, i.e., the total mass, of the refractory material and the binde andtdnt of magnesium lime rock having a grai
size of less than 0.075 mm is 35% by mass or less (including 0% by mass) in 100% by mass, i.e., the total mass, tifrihe ref
material and the binder.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137012217 A
(19) INDIA
(22) Date of filing of Application :22/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : CURABLE RESIN COMPOSITION AND CURED PRODUCT THEREFROM

:C08G0018670000,((71)Name of Applicant :
C08F0290060000, | 1)SHOWA DENKO K.K.
(51) International classification C09D0175160000, Address of Applicant :1:3, Shibadaimon-thome, Minate
€08G0018810000, |ku, Tokyo 1058518
C08J0005180000 |(72)Name of Inventor :
(31) Priority Document No 12018157549 1)MIURA Keniji
(32) Priority Date :24/08/2018 2)OGIWARA Kazushige
(33) Name of priority country :Japan
(86) International ApplicatiotNo :PCT/IP2019/0321-
Filing Date :16/08/2019
(87) International Publication No ‘WO 2020/040052
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Provided are a curable resin composition ardired product that achieve a balance of impact resistance areéihigérature

strength. This curable resin composition contains a urethane (meth)acrylate (A) and another radical polymerizable unsatur:
compound (B). The urethane (meth)acrylate (Arisaliphatic polyester urethane (meth)acrylate, and the waigitge molecular
weight of the aliphatic polyester urethane (meth)acrylate 15300@00. The other radical polymerizable unsaturated compound
at least one compound selected from tteupg consisting of bisphenol vinyl ester resins (b1) and novolac vinyl ester resins (b2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137012218 A
(19) INDIA
(22) Date of filing of Application22/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : MULTHSTEP CURING OF GREEN BODIES

:B29D0030560000, |(71)Name of Applicant :
B28B0011240000, 1)SOLIDIA TECHNOLOGIES, INC.
(51) International classification B28B0007340000, Address of Applicant :11 Colonialriye Piscataway, NJ
B28B0001500000, |08854
B28B0019000000 |(72)Name of Inventor :
(31) Priority Documat No :62/723397 1)TAS, Ahmet, Cuneyt
(32) Priority Date :27/08/2018
(33) Name of priority country ‘U.S.A.
(86) International Application No :PCT/US2019/0483:
Filing Date :27/08/2019
(87) International Publication No ‘WO 2020/046927
(61) Patent of Additiotio Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A method of forming a plurality of cured concrete bodies, each body possessing a cured compressive strength, the disotbst
includes: introducing a flowable mixture of constituent componeintise concrete into a plurality of molds; molding the flowable
mixture within the plurality of molds with the aid of one or more support, thereby forming a plurality of green bodialy paring
the green bodies to a degree sufficient to providenapcessive strength that is lower than the cured compressive strength, the
producing a plurality of precured green bodies; assembling at least a portion of the pluralitgwkprgreen bodies to form a
collection thereof having a predetermined getinal configuration; and curing the collection of gxged green bodies to a degre
sufficient to achieve the cured compressive strength, thereby producing a collection of cured bodies having the predetermil
geometrical configuration.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137012256 A
(19) INDIA
(22) Date of filing of Application :22/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : EFFICIENT CODING OF TRARSRM COEFFICIENTS USING OR SUITABLE FOR A
COMBINATION WITH DEPENDENT SCALAR QUANTIZATION

:HO04N0019130000, |(71)Name of Applicant :
HO04N0019910000, | 1)FRAUNHOFER-GESELLSCHAFT ZUR F ORDERUNG
(51) International classification HO04N0019600000, |DER ANGEWANDTEN FORSCHUNG E.V.
H04N0019176000, Address of Applicant :HansasB&a27c 80686 NInchen
G10L0019032000 |[(72)Name of Inventor :
(31) Priority Document No :18196399.2 1)SCHWARZ, Heiko
(32) Priority Date :24/09/2018 2)WIEGAND, Thomas
(33) Name of priority country ‘EPO 3)NGUYEN, Phan Hoang Tung
(86) International Application No :PCT/EP2019/0757:| 4)MARPE, Detlev
Filing Date :24/09/2019
(87) International Publication No ‘WO 2020/064745
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Concepts are presented which achieve a more efficient coding of coefficients of a transform block by use of dependatiinque
and context adaptive entropy coding or achieve a coding of coefficients of a transform block in a manner which allows a mc
efficient coding even if a usage of dependent quantization is combined with the usage of context adaptive entropy coding.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137012439 A
(19) INDIA
(22) Date of filing of Application :23/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : INTEGRATED BCESS BACKHAUL CONFIGURATION

:H04W0074000000, |(71)Name of Applicant :
H04W0052020000, | 1)SAMSUNG ELECTRONICS CO., LTD.
(51) International classification H04B0017345000, Address of Applicant :129, Samsung, Yeongtonegu
H04B0007041300, |Suwonsi, Gyeonggido 16677
H04W0084120000 |(72)Name of Inventor :
(31) Priority Document No :1815919.4 1)WU, Shangbin
(32) Priority Date :28/09/2018 2)QI, Yinan
(33) Name of priority country ‘U.K.
(86) International Application No :PCT/KR2019/01271
Filing Date :30/09/2019
(87) International Publication No :WO 2020/067829
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Numér ‘NA
Filing Date ‘NA
(57) Abstract

A method of operating an Integrated Access Backhaul, IAB, node in a wireless communication network is provided. TheibA
arranged to communicate backhaul traffic wirelessly with a parent node and a child node. The method comprises: receiving
duplexing pattern configuration message from the parent node; transmitting a duplexing pattern configuration messagdd to t
node; receiving a duplexing pattern configuration acknowledgment message from the child node; after receiving the dateliex
configuration acknowledgment message from the child node, applying a duplexing pattern contained within the duplexing
configuration message received from the parent node; and transmitting a duplexing pattern configuration acknowledgegeen
to the parent node.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :23/03/2021

(21) Application N0.202137012500 A

(43) Publication Date : 02/04/2021

(54) Title of theinvention : HERBICIDAL OIL DISPERSION AND METHOD

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name opriority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:A61K0009000000,
A01N0025220000,
A61K0031570000,
A61K0045060000,
A01N0025020000
:62/729747
:11/09/2018
‘U.S.A.
:PCT/US2019/0504:
:10/09/2019

‘WO 2020/055878
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :

1)ARYSTA LIFESCIENCE INC.

Address of Applicant :15401 Weston Parkway, Suite 150

Cary, North Carolina 27513
(72)Name of Inventor :

1)BAATH, Bhupinder

2)BENNETT, Stephen Craig

3)ZHANG, Hong

4)SECKINGER, Carlton Stephen

(57) Abstract :

An herbicidal composition and method. An herbicidal composition including of one or more herbicidally active ingrediemtsd
and/or suspended in an MCRAethylhey! carrier, where the active ingredient carrier is otherwise oil and solvent free and the
composition is chemically and physically stable. A method of preparing an herbicidal composition and a method of comteold

are also described.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :23/03/2021

(21) Application N0.202137012503 A

(43) Publication Date : 02/04/2021

(54) Title of the invention : COMMUNICATION METHOD ANAPPARATUS, AND DEVICE

:H04L0001180000, |(71)Name of Applicant :
H04L0005000000, 1)HUAWEI TECHNOLOGIES CO., LTD.
(51) International classification H04W0072040000, Address of Applicant :Huawei Administration Building
H04W0072120000, |Bantian, Longgang Distridhenzhen, Guangdong 518129
G10L0021021600 [(72)Name of Inventor :
(31) Priority Document No :201811141655.5 1)HU, Dan
(32) Priority Date :28/09/2018 2)SHAO, Jiafeng
(33) Name of priority country :China 3)GUAN, Lei
(86) International Application No :PCT/CN2019/1047%| 4)MA, Ruixiang
Filing Date :06/09/2019
(87) International Publication No :WO 2020/063301
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Numér ‘NA
Filing Date ‘NA
(57) Abstract :

A communication method and apparatus, and a device, which are used for reducing transmission delay when multiple k$AF
are transmitted in the same unit of time. The method comprises: adakdavice acquiring grouping relationships, wherein the
grouping relationships represent correlations between first parameters and N groupdrefjumecy resources, the N groups of
time-frequency resources are obtained by means of groupingr@ameancy resources on a unit of time, each group of {iraguency
resources corresponds to one or more first parameters, and the first parameters are related tofEQudmog resources from
among each group of tirfeequency resources are used for bepdn uplink channel of an HARACK, and N is a positive integel
greater than or equal to two; receiving first DCI; according to the grouping relationships, determining, from among tipe bif gre
time-frequency resources, an ith group of tifmequency resurces corresponding to the first parameter related to the first DCI,
wherein i is a positive integer less than or equal to N; and determining a first uplink channel bearing a firshEIARQ a first
time-frequency resource from among the ith group mEtfrequency resources.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137012505 A
(19) INDIA
(22) Date of filing of Application :23/03/2021 (43) Publication Date : 02/04/2021

(54) Title ofthe invention : COMMUNICATION METHOD AND APPARATUS

:H04W0072040000, |(71)Name of Applicant :
H04L0005000000, 1)HUAWEI TECHNOLOGIES CO., LTD.
(51) International classification H04L.0001000000, Address of Applicant :Huawei Administration Building,
H04J0011000000, |Bantian, Longgang Distridhenzhen, Guangdong 518129
H04W0052020000 |(72)Name of Invertor :
(31) Priority Document No :201811072500.0 1)LIU, Xianda
(32) Priority Date :14/09/2018 2)LIU, Kunpeng
(33) Name of priority country :China 3)ZHANG, Xu
(86) International Application No :PCT/CN2019/10577| 4)ZHANG, Leiming
Filing Date :12/09/2019 5)GAO, Xiang
(87) International Publication No ‘WO 2020/052666 6)ZHOU, Yongxing
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A communication method and apparatus. Said method comprises: a first network device generating first indication infbemai
first indication information being used to indicate a first downlink resource and whether second indication informasioviteiish
first time unit, the second indication information being used to indicate a second downlink resource; therfinsk desource and
the second downlink resource being used to carry downlink data; and the first network device sending the first indicatédioim
within the first time unit. As the first indication information can be used to indicate whether sedmadion information exists, if
user equipment (UE) has detected first indication information within the first time unit and the first indication infonncédate s
that no second indication information exists within the first time unit, then theabEecminate, in advance, the blind detection
process for the second indication information, thereby effectively reducing the complexity of blind detection of the ttEngupg
UE to perform fast PDSCH demodulation, and avoiding the technical prablgra prior art of high power consumption caused t
always performing blind detection of two indication information.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137012510 A
(19) INDIA
(22) Date of filing of Application :23/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : VEHICLE TEMPERATURE MANAGEMENT SYSTEM

:B60H0001000000, |(71)Name of Applicant :
H01M0010625000, | 1)HUAWEI TECHNOLOGIES CO., LTD.
(51) International classification F28F0003040000, Address of Applicant :Huawei Adinistration Building
H01M0010615000, |Bantian, Longgang Shenzhen, Guangdong 518129
F25B0041040000 |(72)Name of Inventor :
(31) Priority Document No :201811154407.4 1)HU, Haomang
(32) Priority Date :30/09/2018 2)WU, Zhiwei
(33) Name of priority country :China 3)LIU, Xiaokang
(86) International Application No :PCT/CN2019/10954| 4)JIANG, Jing
Filing Date :30/09/2019 5)LIU, Zugqi
(87) International Publication No ‘WO 2020/064014
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A vehicle temperature management system, comprising agengcirculation system composed of a compressor (110), a first
exchanger (130), a pressure reduction apparatus (140), a heat exchange plate (150), avalyavédve (160); the temperature
management system also comprises a second heat exchie8@euéed for heating a first refrigerant flowing to an input port (11
when needing to cool a management object by means of the heat exchange plate (150), and used for cooling the fitst refric
flowing to the heat exchange plate (150) when needirigpat the management object by means of the heat exchange plate (1!
thereby being capable of improving the uniformity of the temperature distribution of the heat exchange plate (150).
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(12) PATENT APPLCATION PUBLICATION (21) Application N0.202137012513 A
(19) INDIA

(22) Date of filing of Application :23/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : ADJUSTMENT APPARATUS, ANTENNA, AND COMMUNICATION DEVICE

:H01Q0001120000, |(71)Name of Applicant :
H01Q0003000000, 1)HUAWEI TECHNOLOGIES CO., LTD.
(51) Interndional classification H04W0004800000, Address of Applicant :Huawei Administration Building,
H01Q0003320000, |Bantian, Longgang District Shenzhen, Guangdong 518129
H04W0024020000 |[(72)Name of Inventor :
(31) Priority Document No :201811157810.2 1)XIANG, Lianghong
(32) Priority Date :30/09/2018 2)ZHAO, Hu
(33) Name of priority country :China 3)DUAN, Fangqing
(86) International Application No :PCT/CN2019/1073¢
Filing Date :23/09/2019
(87) International Publication No ‘WO 2020/063545
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The adjustment apparatus provided in the present application is able to remotely control and adjust an electrical dawntilt of
antenna, and acquire antenna engineering parameters in real time. The adjustment apparatus comprise®araitgaistibrage
unit, and a processing unit, and the processing unit is electrically connected to the acquisition unit and the stdfagaamuiisitiol
unit is configured to acquire a signal of the antenna position information. The processiagaonfigured to perform processing,
according to the antenna position information in the signal, to obtain the longitude and latitude of the antenna ohaanggénadit
the antenna. The storage unit is configured to store the longitude and latitbdeanfenna or the azimuth angle of the antenna. -
processing unit is further configured to read and write, according to an instruction of a remote control unit, the bomgjiatdade
of the antenna or the azimuth angle of the antenna in the stomlig&€he processing unit is further configured to adjust, accordir
an instruction of the remote control unit, the electrical downtilt of the antenna.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.202138010051 A
(19) INDIA
(22) Date of filing of Application :10/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention : APPARATUS, METHOD AND COMPUTER PROGRAM FOR UPMIXING A DOWNMIX AUDIO
SIGNAL

:G10L0019008000, |(71)Name of Applicant :
G01R0033565000, | 1)FRAUNHOFER- GESELLSCHAFT ZUR FORDERUNG
(51) International classifi¢en H04W0056000000, |DER ANGEWANDTEN FORSCHUNG E.V.
G06T0007500000, Address of Applicant :Hansastrasse 27 ¢, 80686, Munche
H02J0050800000 |GERMANY
(31) Priority Document No :61/147,815 (72)Name of Inventor :
(32) Priority Date :28/01/2009 1)NEUSINGER, Matthias
(33) Name of priority country ‘U.S.A. 2)ROBILLIARD, Julien
(86) International Application No :PCT/EP2010/0502°| 3)HILPERT, Johannes
Filing Date :12/01/2010
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :3128/KOLNP/2011
Filed on :22/07/2011
(57) Abstract :

An apparatus for upmixing a downmix audio signal describing one or more downmix audio channels into an upmixed audio
describing a plurality of upmixed audio channels comprises an upmixer configured to apply temporally variable yjaraxieters
to upmix the downmix audio signal in order to obtain the upmixed audio signal. The apparatus also comprises a parameter
interpolator, wherein the parameter interpolator is configured to obtain one or more temporally interpolated upmixrpaoameete
used by the upmixer on the basis of a first compteled upmix parameter and a subsequent second conglleed upmix
parameter. The parameter interpolator is configured to separately interpolate between a magnitude value of the firstlcrahpl:
upmix parameter and a magnitude value of the second cowglged upmix parameter, and between a phase value of the first
complexvalued upmix parameter and a phase value of the second cevallex] upmix parameter, to obtain the one or more
tempordly interpolated upmix parameters. A respective method can be implemented, for example, as a computer program.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202138010052 A
(19) INDIA
(22) Date offiling of Application :10/03/2021 (43) Publication Date : 02/04/2021

(54) Title of the invention APPARATUS, METHOD AND COMPUTER PROGRAM FOR UPMIXING A DOWNMIX AUDIO
SIGNAL-

:G10L0019008000, |(71)Name of Applicant :
G01R0033565000, | 1)FRAUNHOFER- GESELLSCHAFT ZUR FORDERUNG
(51) International classification H04wW0056000000, |DER ANGEWANDTEN FORSCHUNG E.V.
G06T0007500000, Address of Applicant :Hansastrasse 27 ¢, 80686, Munche
H02J0050800000 |GERMANY
(31) Priority Document No :61/147,815 (72)Name of Inventor :
(32) Priority Date :28/01/2009 1)NEUSINGER, Matthias
(33) Name of priority country ‘U.S.A. 2)ROBILLIARD, Julien
(86) International Application No :PCT/EP2010/0502°| 3)HILPERT, Johannes
Filing Date :12/01/2010
(87) Intenational Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :3128/KOLNP/2011
Filed on :22/07/2011
(57) Abstract :

An apparatus for upmixing@wnmix audio signal describing one or more downmix audio channels into an upmixed audio si
describing a plurality of upmixed audio channels comprises an upmixer configured to apply temporally variable upmixingrp:
to upmix the downmix audio@nal in order to obtain the upmixed audio signal. The apparatus also comprises a parameter
interpolator, wherein the parameter interpolator is configured to obtain one or more temporally interpolated upmix ptrdreete
used by the upmixer on the basfsa first complexvalued upmix parameter and a subsequent second conglleed upmix
parameter. The parameter interpolator is configured to separately interpolate between a magnitude value of the firsatgdpl:
upmix parameter and a magnitude vadfieghe second complexalued upmix parameter, and between a phase value of the first
complexvalued upmix parameter and a phase value of the second cevallex] upmix parameter, to obtain the one or more
temporally interpolated upmix parameters. A resppe method can be implemented, for example, as a computer program.
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(54) Title of the invention : APPARATUS, METHOD AND COMPUTER PROGRAM FOR UPMIXING A DOWNMIX AUDIO
SIGNAL

:G10L0019008000, |(71)Name of Applicant :
G01R0033565000, | 1)FRAUNHOFER- GESELLSCHAFT ZUR FORDERUNG
(51) International classification H04W0056000000, |DER ANGEWANDTEN FORSCHUNG E.V.
G06T0007500000, Address of Applicant :Hansastrasse 27 ¢, 80686, Munche
H02J0050800000 |GERMANY
(31) Priority Document No :61/147,815 (72)Name of Inventor :
(32) Priority Date :28/01/2009 1)NEUSINGER, Matthias
(33) Name of priority country ‘U.S.A. 2)ROBILLIARD, Julien
(86) International Application No :PCT/EP2010/0502°| 3)HILPERT, Johannes
Filing Date :12/01/2010
(87) International Publication No i NA
(61) Patent bAddition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :3128/KOLNP/2011
Filed on :22/07/2011
(57) Abstract :

An apparatus for upmixing a downmix audio signal describing one or noarerdix audio channels into an upmixed audio signa
describing a plurality of upmixed audio channels comprises an upmixer configured to apply temporally variable upmixingrp:
to upmix the downmix audio signal in order to obtain the upmixed audialsifine apparatus also comprises a parameter
interpolator, wherein the parameter interpolator is configured to obtain one or more temporally interpolated upmix ptrdreete
used by the upmixer on the basis of a first compteled upmix parameter aadsubsequent second compieatued upmix
parameter. The parameter interpolator is configured to separately interpolate between a magnitude value of the firsatgdpl:
upmix parameter and a magnitude value of the second cowvgligad upmix parameteand between a phase value of the first
complexvalued upmix parameter and a phase value of the second cevallex] upmix parameter, to obtain the one or more
temporally interpolated upmix parameters. A respective method can be implemented, for exsuaglemputer program.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202138010054 A
(19) INDIA
(22) Date of filing of Application :10/03/2021 (43) Publication Date : 02/04/2021

(54) Title of theinvention : APPARATUS, METHOD AND COMPUTER PROGRAM FOR UPMIXING A DOWNMIX AUDIO
SIGNAL

:G10L0019008000, |(71)Name of Applicant :
G01R0033565000, | 1)FRAUNHOFER- GESELLSCHAFT ZUR FORDERUNG
(51) International classification H04W0056000000, |DER ANGEWANDTEN FORSCHUNG E.V.
G06T0007500000, Address of Applicant :Hansastrasse 27 ¢, &&8unchen,
H02J0050800000 |GERMANY
(31) Priority Document No :61/147,815 (72)Name of Inventor :
(32) Riority Date :28/01/2009 1)NEUSINGER, Matthias
(33) Name of priority country ‘U.S.A. 2)ROBILLIARD, Julien
(86) International Application No :PCT/EP2010/0502°| 3)HILPERT, Johannes
Filing Date :12/01/2010
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :3128/KOLNP/2011
Filed on :22/07/2011
(57) Abstract :

An apparatus for upmixing a downmix audio signal describing one or more downmix audio channels into an upmixeghalidio
describing a plurality of upmixed audio channels comprises an upmixer configured to apply temporally variable upmixingrp:
to upmix the downmix audio signal in order to obtain the upmixed audio signal. The apparatus also comprises a parameter
interpolator, wherein the parameter interpolator is configured to obtain one or more temporally interpolated upmix pardmett
used by the upmixer on the basis of a first compteled upmix parameter and a subsequent second conglleed upmix
paraneter. The parameter interpolator is configured to separately interpolate between a magnitude value of the firstaloetble
upmix parameter and a magnitude value of the second cowglged upmix parameter, and between a phase value of the first
complex-valued upmix parameter and a phase value of the second cevaliex upmix parameter, to obtain the one or more
temporally interpolated upmix parameters. A respective method can be implemented, for example, as a computer program
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(21) Application N0.202138010055 A

(43) Publication Date : 02/04/2021

(54) Title of the invention : APPARATUS, METHOD AND COMPUTERPBGRAM FOR UPMIXING A DOWNMIX AUDIO

SIGNAL

:G10L0019008000, |(71)Name of Applicant :
G01R0033565000, | 1)FRAUNHOFER GESELLSCHAFT ZUR F ORDERUNG
(51) International classification G01S0015420000, |DER ANGEWANDTEN FORSCHUNG E.V.
H02J0050800000, Address of Applicant :HansasBa27c 80686 Ninchen,
B60W0040090000 |Germany
(31) Priority Document No :61/147,815 (72)Name of Inventor :
(32) Priority Date :28/01/2009 1)NEUSINGER, Matthias
(33) Name of pridty country ‘U.S.A. 2)ROBILLIARD, Julien
(86) International Application No :PCT/EP2010/0502°| 3)HILPERT, Johannes
Filing Date :12/01/2010
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Applicatio Number :3128/KOLNP/2011
Filed on :22/07/2011
(57) Abstract :

An apparatus for upmixing a downmix audio signal describing one or more downmix audio channels into an upmixed audio
describing a plurality of upmixed audio chasmcomprises an upmixer configured to apply temporally variable upmixing parar
to upmix the downmix audio signal in order to obtain the upmixed audio signal. The apparatus also comprises a parameter
interpolator, wherein the parameter interpolatarasfigured to obtain one or more temporally interpolated upmix parameters tc
used by the upmixer on the basis of a first compteled upmix parameter and a subsequent second conglleed upmix
parameter. The parameter interpolator is configuresbparately interpolate between a magnitude value of the first cowgliged
upmix parameter and a magnitude value of the second cowglged upmix parameter, and between a phase value of the first
complexvalued upmix parameter and a phase value af¢lcend complexalued upmix parameter, to obtain the one or more
temporally interpolated upmix parameters. A respective method can be implemented, for example, as a computer program
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(54) Title of the invention : INJECTABLE SLURRIES AND METHODS OF MANUFACTURING AND USING THE SAME
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(31) Priority Document No :62/042,979 1)FARINELLI, William, A.
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(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
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An injectable slurry comprising: a plurality of sterile ice particles having a largestsgosnal dimension less than about 1.5 m

and a biocompatible excipient.
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(87) International Publication No i NA
(61) Patent of Addition to Application .
‘NA
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(62) Divisional to Application Number :20173%016902
Filed on :15/05/2017
(57) Abstract :

The present disclosure relates to a communication method and system for convergi@gagsttion (5G) communication systen
for supporting higher data rates beyond a@#neration (4G) system with a technology foetnet of Things (I0T). The present
disclosure may be applied to intelligent services based on the 5G communication technology andelagelbiechnologies, such
smart home, smart building, smart city, smart car, connected car, health care, diigitdilom, smart retail, security and safety
services. A method of providing a profile package by a profile server and the profile server includes generating ackegfde pa
dividing the profile package in a unit installable in a UICC of an electronicelereconfiguring the divided profile information in .
encryptable unit, and transmitting the reconfigured profile information to the electronic device. Further, providedristizug ope
method and apparatus of an electronic device communicating witirfile server.
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(57) Abstract :

The present invention relates to an electronic apparatus. The electronic apparatus comprising a first cover haviog pofitstrfa
that covers a plurality of parts built in the electronic apparatus, and a first peripheral face padiopra¥ides a first portion of an
outer peripheral face of the electronic apparatus; a second cover having a second face portion that covers the @ttsalapdip
second peripheral face portion which provides a second portion of the outer @@rigbeof the electronic apparatus, where the
and second face portions are opposite to one another; and a frame having a peripheral wall portion formed along tipherker
face of the electronic apparatus, and having the plurality of p&athat! thereto, wherein: a first peripheral edge of the first cow
a second peripheral edge of the second cover oppose one another and do not meet, thereby defining a separation bsttweel
cover and the second cover, where the separation definbannel, and an insertion slot for an optical disk located within the cl
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Pallets for transporting one or more glass substrates in a substantially vertical orientation through a systeringn some cases
pallet comprising a frame with an aperture and an adjustable grid array within the aperture. The adjustable grid digayabledt
hold a plurality of glass substrates of different shapes and/or sizes. In one case stabladjuid array comprises a system of ver
and horizontal support bars, wherein the vertical support bars configured to both support the plurality of glass suttstirates a
vertical edges, wherein the horizontal support bars are configured torsthgpoplurality of glass substrates at their horizontal ed:
wherein the ends of the horizontal support bars are slideably engaged with the vertical support bars.
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A hip joint prosthesis adapted to be implanted in a hip joint of a human patient is provided. The hip joint prosthesiescariimst
area and a secordea, and wherein said first area comprises a first material adapted to be elastic and said second area cor
second material adapted to be elastic, and wherein said first material is adapted to be more elastic than said setond mater
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DELHI

201911031681

22/03/2021
00:00:00

Corporate Legal Cell, Aditya Birla
Management Corporation Pvt. Ltq
Aditya Birla Center, Ground Floor
86CE Wing, S.K.
\Worli, Mumbai 400030

vrinda.kaul@adityabirla.com,samir.s
h@adityabirla.com

73

DELHI

201917013425

22/03/2021
00:00:00

GROSER & GROSER, Patent and

Trade Mark Attorneys, of D1/5 DLF
Qutab Enclave, Phase |, Gurgaon,

INDIA.

kevin@groserandgroser.com

74

DELHI

201917023817

22/03/2021
00:00:00

LexOrbis, 709/710 Tolstoy House|
1517 Tolsty Marg, New Delhi
110001

mail@lexorbis.com

75

DELHI

201917051493

22/03/2021
00:00:00

SAIKRISHNA & ASSOCIATES
ADVOCATES B-140, Sector 51,
Noida201301, NCR, India

garima@saikrishnaassociates.com,p
t@saikrishnaassociates.com

76

DELHI

202014013445

22/03/2021
00:00:00

Dr. MEHTA, Ramesh Kumar and
MEHTA, Ankush, Advocates &
Patent Attorneys; NIROOLA,
Abhilasha and MEHTA, Akshay,
Advocates and MEHTA, Neelu,
Patent Agent; all of Mehta & Meh
Associates Mehta House;474,
Sushant Lo, Sector 27,
GURGAON 122 002, NCR, INDIA
Ph. Nos. : +911244108474, +91
1244108475 Mobile No.: +91
9871941381 Fax : +9124
4108476 Email:
mehta@mehtaip.com Alternate
Email:
mehtaandmehtaassociates@gmg
m

mehta@mehtaip.com,mehtaandmeh
sociates@gmail.com

77

DELHI

202017037846

22/03/2021
00:00:00

Nalanda Singh Mirandah Asia
(India) Level 5, Caddie Commerc
Tower, Hospitality District,
Aerocity, IGI Airport, New Delhi
110 037, India Telephone No. 01]
66544999 Mobile No. +91
9810475229 Fax No. 0186544966

nalandasigh.main@gmail.com

78

DELHI

202017001641

22/03/2021
00:00:00

LEXORBIS 709/710, Tolstoy
House 1517, Tolstoy Marg, New
Delhi 110 001

joginder@lexorbis.com,mail@lexorb
com

79

DELHI

202017016314

22/03/2021
00:00:00

Anand & Anand Advocates-B
41,Nizamuddn East New Delhi
110013, India Phone No: 00491-
24355076, 91120-4059300 Fax No:
0091-11-24354243, 9120424305658
E-mail: email@anandandanand.com,
archana@anandandanand.com; Moh
No: +91 9717990240

archana@anandandanand.com

80

DELHI

2007/DEL/2015

22/03/2021
00:00:00

Anand & Anand Advocates-B1,
Nizamuddin East New Delhi 110013
India

archana@anandandanand.com,anandar
nd@vsnl.com

81

DELHI

201717035538

22/03/2021
00:00:00

LALL LAHIRI & SALHOTRA
RCY HOUSE Plot No. B 28 Sectd
32 InstitutionalArea Gurgaon 122
001 (Haryana) India

patents@lls.in,patents@rahulchaudh
com

The Patent Office Jooal No. 14/2021 Dated 02/04/2021
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K & S PARTNERS Intellectual
Property Attorneys, 518,

22/03/2021 |Platinum Tower, 5th Floor, Sohna.
82 DELHI 201817032485 00:00:00 Road, Sector 47, Gurgaon ipo@knspartners.com
122002,National Cafil Region,
India
22/03/2021 SAIKRISHNA & ASSOCIATES,
83 DELHI 201914035290 00:00:00 Advocates B140, Sector 51, Noid{patent@saikrishnaassociates.com
R 201301, Uttar Pradesh, India
SUBRAMANIAM &
ASSOCIATES, Attorneys at law,
22/03/2021 |7th Floor, M3M Cosmopolitan, [snha@sna
84 DELHI 201917032694 00:00:00 |Sector 66, Golf Course Extension|ip.com,docket.sna@gmail.com
Road, Gurugram 122001, Nation
Capital Region, India
LEXORBIS 709/710Tolstoy : . .
85  |DELHI 201817040187 (2)(2)( gg{ (2)821 House 1517, Tolstoy Marg, New :ﬁ‘h”'@'exorb's'com'ma"@'exorb's'c
R Delhi 110 001 India
REMFRY & SAGAR Attorneysat-
22/03/2021 [Law Remfry House Millennium [ranjna.dutt@remir.com,remfry
86 DELHI 201817042436 00:00:00 Plaza Sector 27, Gurgaon 122 0Qsagar@remfry.com
India.
Sudarshan Kumar Bansal M/s
United Overseas Patent Firm . o
87  |DELHI 201811030125 SS{ 88{ 3821 (Registered Patent Agents) 52, i‘:ggf‘:pc"’g;m@””'ted'pr'Com’pate”t@
e SukhdevVihar, Mathura Road, N¢ pr-
Delhi-110025
c/o Lall & Sethi D 17 South . s S
88  |DELHI 201817002747 [22/03/2021 10 i hsion Il New Delhi 110 049 [Pfo@indiaip.com.akhanna@indiaip.
00:00:00 India m
KAN AND KRISHME Attorneys at
22/03/2021 |Law KNK House A 11 Shubham .
89 DELHI 201817013689 00:00:00 Enclave Pachim Vihar New Delhi knk@kankrishme.com
110063 India
REMFRY & SAGAR Attorneysat-
Law Remfry House Millennium
22/03/2021 Plaza Sector 27, Gurgaon 122 00
a0 DELHI 202017054725 00:00:00 India. - Telephone No. 9124280 |mahua.ray@remfry.com
o 6100 Telefax No. 9124280 6101
E-mail: remfry-sagar@remfry.com
patents@remfry.com
22/03/2021 De Penning & De Penning 2B,
91 DELHI 201917034348 P Ground Floor, Solitaire Plaza MG|patent@depenning.com
00:00:00
Road Gurgaon 122002
Anand & Anand Advocates-B
92 |DELHI 201917019038 [22/03/2021 141 Nizamuddin East New Delhi [2chana@anandandanand.com,ema
00:00:00 . nandandanand.com
110013, India
D.P AHUJA & Co. Postal Addresg PATENTS@DPAHAUJA.COM,pater
93 DELHI 201817050071 22/03/2021 IDLF STAR TOWER, OFFICE NOs@d ahuja.com,PATENTS@DPAHL
00:00:00 |510, SECTOR30, GURGAON 122A INp 2. '
001 NCR, INDIA '
Vikas Asawat, Registered Patent
22/03/2021 |Agent & Advocate, 3/183, Ganesl :
94 DELHI 201811007990 00:00:00 Talab, Basant, Vihar Kota, vsasawat@gmail.com

Rajasthan Pin 324009 India

The Patent Office Jooal No. 14/2021 Dated 02/04/2021
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SAIKRISHNA & ASSOCIATES

95  [DELHI  [202017000566 gg{ 83{ 8821 ADVOCATES B-140, Sector 51, ?ggigii‘ggzggngss‘é'grtssComp
R Noida- 201301, Uttar Pradesh, Ing )
22/03/2021 anovIP 45/1, leor No. 3, Corner
96 DELHI 201917032744 00:00:00 Market, Malviya Nagar, New DelHinfo@anovip.com
R - 110017, INDIA
22/03/2021 LAKSHMI KUMARAN &
97 DELHI 201917037704 00:00:00 SRIDHARAN, B6/10, Safdarjung |iprdel@Ilakshmisri.com
T Enclave New Delhi 110029 India
2203/2021 SHARAD VADEHRA A 11
98 DELHI 201717008280 00:00:00 Shubham Enclave Paschim Vihanknk@kankrishme.com
R New Delhi 110063 INDIA
22/03/2021 LEXORBIS 709/710, Tolstoy
99 DELHI 201811032921 Py House 1517, Tolstoy Marg, New |mail@lexorbis.com
00:00:00 ;
Delhi 110 001
L.S. DAVAR & CO., Patent and
22/03/2021 [Trademarks Attorney, 5/1, (First . : :
100 DELHI 201811041275 00:00:00 Floor), Kalkaji Extension, New delhi@Isdavar.in,docketing@Isdavar
Delhi- 110 019. India
Anand & Anand AdvocatesB
41,Nizamuddin East New Delhi
110013, India Phone No: 004911-
22/03/2021 24355076, 941204059300 Fax Nq
101 DELHI 202017018381 00:00:00 0091:11-24354243, 94120 archana@anandandanand.com
T 424305658 Email:
email@anandandanand.com,
archana@anandandanand.com;
Mobile No: +91 9717990240
KAN AND KRISHME Attorneys af
22/03/2021 |law, A-11, KNK House, Shubham . .
102 DELHI 202017034588 00:00:00 Enclave, Paschim Vihar, New kankrishmefer@gmail.com
Delhi-110063, India.
RAJESHWARI & ASSOCIATES
22/03/2021 AMSOFT BUSINESS CENTRE
103 DELHI 201717034542 00:00:00 UNITECH TRADE CENTRE chitra@ralegal.co.in
T Sector 43 Gurgaon 122 002 Hary,
India;
SUBRAMANIAM & ASSOCIATES,
22/03/2021 Attorneys- at law, 7th Floor, M3M
104 DELHI 201817035614 00:00:00 Cosmopolitan, Sector 66, Golf Cours{sna@snap.com,docket.sna@gmail.com
o Extension Road, Gurugram 1&»,
National Capital Region, India
22/03/2021 SAIKRISHNA & ASSOCIATES |garima@saikrishnaassociates.com;if
105 DELHI 201917044943 00:00:00 ADVOCATES B-140, Sector 51, |[@saikrishnaassociates.c@arima@sg
T Noida201301, NCR, India krishnaassociates.com
REMFRY & SAGAR Attorneysat-
22/03/2021 |Law Remfry House Millennium
106 DELHI 201817025318 00:00:00 Plaza Sector 27, Gurgaon 122 remfry-sagar@remfry.com
009,India.
DR. INDRA DWIVEDY HEAD,
INNOVATION PORTECTION
22/03/2021 |UNIT (IPU), CSIR NISCAIR . . .
107 DELHI 201711037003 00:00:00 BUILDING, 3RD FLOOR, 14 head.ipu@niscair.res.in

SATSANG VIHAR MARG, NEW

DELHI-1100067

The Patent Office Jooal No. 14/2021 Dated 02/04/2021
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108

DELHI

201717043200

22/03/2021
00:00:00

P.S.DAVAR & CO. N 220
GREATER KAILASH 1 NEW
DELHI 110048

patents@gpdavar.com,psdavar@psdz
r.com

109

DELHI

202017041317

22/03/2021
00:00:00

RAHUL CHAUDHRY &
PARTNERS RCY House, 235,
Defence Colony, New Delhi
110024, India and RCY House, P
No. B-28, Secto132, Institutional
Area, Gurgaofl22 001 (Haryana)
India.

patents@rahulchaudhry.com

110

DELHI

202017048176

22/03/2021
00:00:00

Anand & Anand Advocates-B
41,Nizamuddin East New Delhi
110013, India Phone No: 004911-
24355076, 91120-4059300 Fax No:
0091-11-24354243, 9120424305658
E-mail: email@anandandananadn,
archana@anandandanand.com; Moh
No: +91 9717990240

archana@anandandanand.com

111

DELHI

201914021620

22/03/2021
00:00:00

C/O LAKSHMI KUMARAN &
SRIDHARAN, B6/10, Safdarjung
Enclave New Delhi 110029 India

iprdel@lakshmisri.com

112

DELHI

202017029907

22/03/2021
00:00:00

REMFRY & SAGAR Attorneysat-
Law Remfry House Millennium
Plaza Sector 27, Gurgaon 122 00
India. - Telephone No. 9124280
6100 Telefax No. 9124-280 6101
E-mail: remfry-sagar@remfry.com
patents@remfry.com

mahua.ray@remfry.com

113

DELHI

201711007388

22/03/2021
00:00:00

HARISH PATIDAR DEPT OF
CSE, PHD SCHOLAR, SIR
PADAMPAT SINGHANIA
UNIVERSITY, UDAIPUR-313601

harish.patidar@gmail.com

114

DELHI

201717045411

22/03/2021
00:00:00

PERFEXIO LEGAL Attorneys At
Law 9655 Sector C Pocket Sa¥ant
Kunj New Delhi 110 070 India
Telephone No.: +91 120 4343
600/+91 11 41767656 Mobile No.
+91 9810404749 Fax No.: +91 12
4343 643

mail@perfexiolegal.com

115

DELHI

201917016302

22/03/2021
00:00:00

KAN AND KRISHME Attorneys af
Law, A-11, Shubham Enale,
Paschim Vihar, New DelHi 10063,
India

knk@kankrishme.com

116

DELHI

201917023516

22/03/2021
00:00:00

LEXORBIS 709/710, Tolstoy
House 1517, Tolstoy Marg, New
Delhi 110 001

joginder@lexorbis.com,mail@lexorb
com

117

DELHI

201917025493

22/03/2021
00:00:00

C/O LAKSHMI KUMARAN &
SRIDHARAN, B6/10, Safdarjung
Enclave New Delhi 110029 India

IPRDEL@LAKSHMISRI.COM,iprdel
@lakshmisri.com

118

DELHI

201917027708

22/03/2021
00:00:00

D.P AHUJA & Co. DLF STAR
TOWER, OFFICE NO. 510,

SECTOR30, GURGAON 122 001
NCR, INDIA

PATENTS@DPAHAUJA.COM,pater
s@dpahuja.com,PATENTS@DPAHL
A.IN

119

DELHI

201917045869

22/03/2021
00:00:00

C/O LAKSHMI KUMARAN &
SRIDHARAN B6/10, Safdarjung

IPRDEL@LAKSHMISRI.COM,iprdel
@lakshmisri.com

Enclave New Delhi 110029 India

The Patent Office Jooal No. 14/2021 Dated 02/04/2021
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SAIKRISHNA & ASSOCIATES

120 |DELHI  [201917050329 gg{ 83{ 2921 |ADVOCATES B-140, Sector 51, ?ggigii‘ggzggngss‘é'grtssComp
e Noida201301, NCR, India '
SAIKRISHNA & ASSOCIATES . I .
121 |DELHI 202017001998 (2)3( 88{ 3821 ADVOCATES B-140, Sector 51, ?gg;igﬁ?";gzzgggfgsCC'C";‘;?SComp
T Noida201301, NCR, India '
Anand & Anand AdvocatesB
41,Nizamuddin East New Delhi
110013, India Phone No: 004911-
22/03/2021 24355076, 941204059300 Fax Ng
122 DELHI 202017051521 00:00:00 0091-11-24354243, 91120 archana@anandandanand.com
T 424305658 Email:
email@anandandanand.com,
archana@anandandanand.com;
Mobile No: +91 9717990240
OBHAN & ASSOCIATES N-94,
22/03/2021 SECOND FLOOR, PANCHSHIA _
123 DELHI 201914028042 Py PARK, NEW DELHI110017, email@obhans.com
00:00:00
INDIA
S. MAJUMDAR & CO., G48, o .
124  |DELHI 201811005585 |22/03/2021 | o r | ainat Nagar IIl, New Delhi|d€'@patentindia.com,cal@patentind
00:00:00 . om
110 024, India
22/03/2021 LEXORBIS 709/710 Tolstoy I—_|0us _ _
125 DELHI 201717025341 Py 15 17 Tolstoy Marg New Delhi 1]mail@Ilexorbis.com
00:00:00 001
REMFRY & SAGAR Attorneysat-Law .
126  |DELHI 201817047869 (2)3(88%821 Remifry House MiIIennium.PI)éza Sect;aarggf‘éjr“;ﬁ;egx'com”em
o 27, Gurgaon 122 009, India. ’
LAKSHMI KUMARAN & .
127  |DELHI 201917054333 SS{ 88{ 3821 SRIDHARAN, B6/10, Safdarjung ggﬁfﬁ;ﬁgﬁwsm'COM"prde'
T Enclave New Delhi 110029 India ’
REMFRY & SAGAR Attorneysat-
Law Remfry House Millennium
22/03/2021 Pla_za Sector 27, Gurgaon 122 00
128 DELHI 202017030115 00:00:00 India. - Telephone No. 9124280 |mahua.ray@remfry.com
T 6100 Telefax No. 9124280 6101
E-mail: remfry-sagar@remfry.com
patents@remfry.com
LEXORBIS 709/710, Tolstoy House 1
22/03/2021 17, Tolstoy Marg, New Delhi 110 001 _ _
129 DELHI 202017034232 00:00:00 Telephone No. 91 11 23716565 Mobi|mail@lexorbis.com
T No. 9811161518 Fax No. 91 11
23716556
22/03/2021 LEX ORBIS CONSULTING PVT. _ _
130 DELHI 201617004633 00:00:00 LTD. 709/710 Tolstoy Hous#5 17 |manisha@Iexorbis.com
o Tolstoy Marg New Delhi 110001
SUBRAMANIAM &
ASSOCIATES Attorneys at law
Central Square Suite 328 Plaza Il
20 Manoharlal Khurana Marg Bar
131  |DELHI 201717024988 [22/03/2021 | i Rao (off Rani Jhansi Road]>"2@Sna .
00:00:00 ip.com,docket.sna@gmail.com

Delhi 1100® (India) Telephone
Nos.: +91 11 30165700 Fax Nos.
+91 11 30165798/30165799 Mob

Nos.: +91 7042499356; 9205965

The Patent Office Jooal No. 14/2021 Dated 02/04/2021
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REMFRY & SAGAR Attorneysat-
Law Remfry House Millennium
Plaza Sector 27, Gurgaon 122 00

132 DELHI 202017039656 83/83/3821 India. Telephone No. 9124280 |mahua.ray@remfry.com
e 6100 Telefax No. 9124-280 6101
E-mail: remfrysagar@remfry.com|
patents@remfry.com
22/03/2021 Masilamani Law Partners-B5,
133 DELHI 201917024979 oy Sector 92, KDIDA, Uttar Pradesh |nitin.masilamani@mlpchambers.con
00:00:00 )
201304, India
LEXORBIS 709/710, Tolstoy — . .
134  |DELHI 201917029266 (2)(2)( gg{ (2)821 House 1517, Tolstoy Marg, New Jcoogr'r:‘der@'exorb's'com'ma"@'exorb
e Delhi 110 001 India
Anand And Anand ADVOCATES g1
Nizamuddin East New Delhi 110013
India Phone No: 00911-24355076,
22/03/2021 (24358078, 94120-4059300 Fax No:
135 DELHI 202017033519 00:00:00 009111-24354243, 91120-4243056, archana@anandandanand.com
058 Email:
email@anandandanand.com,
archana@anandandanand.com
B 483 KNK House Meera Bagh
136 DELHI 10888/DELNP/2022{03{2021 Paschim Vihar New Delhi 110063knk@kankrishme.com
15 00:00:00
INDIA
C/O LAKSHMI KUMARAN & .
137  |DELHI 202017047560 SS{ 88{ 3821 SRIDHARAN, B6/10, Safdarjung gE‘ESEer%S"HAfr:M'SR"COM"prde'
T Enclave New Delhi 110029 India ’
K&S PARTNERS Intellectual
22/03/2021 [Property Attorneys 518, Platinum.
138 DELHI 201817014157 00:00:00  [Tower, 5th Floor, Sohna Road, ipo@knspartnersan
Sector 47, Gurgaon 122002, Indi
LEXORBIS 709/710, Tolstoy — . .
139 |DELHI  [201917022184 [22/03/2021 |\ \se 1517, Tolstoy Marg, New [[09inder@lexorbis.com,mail@lexorb
00:00:00 - com
Delhi 110 001
Swati Varshney Level 5, Caddie
22/03/2021 [Commercial Tower, Hspitality . . .
140 DELHI 201917022885 00:00:00 District, Aerocity, IGI Airport, Newswanvarshney.mam@gmall.com
Delhi 110 037
SAIKRISHNA & ASSOCIATES . o _
141 |DELHI 201917053564 3(2){ 88{ (2)821 ADVOCATES B-140, Sector 51, ?ggiiii‘gggggggfgg‘é'grtsmpate
T Noida 201301, Uttar Pradesh, Inq ’
KAN AND KRISHME Attorneys af
22/03/2021 [law, A-11, KNK House, Shubham|kankrishmefer@gmail.com,knk@kan
142 DELHI 201917037269 00:00:00 Enclave, Paschim Vihar, New ishme.com
Delhi-110063, India.
OBHAN & ASSOCIATES N-94,
22/03/2021 |SECOND FLOOR, PANCHSHILAessenese@obhans.com,email@obh
143 DELHI 201917043998 00:00:00 PARK, NEW DELHF110017, om
INDIA
REMFRY & SAGAR Attorneysat-
Law Remfry House Millennium
22/03/2021 Plaza Sector 27, @gaon 122 009,
144 DELHI 201917044313 00:00:00 India. - Telephone No. 9124280 |mahua.ray@remfry.com

6100 Telefax No. 9124280 6101
E-mail: remfry-sagar@remfry.com

patents@remfry.com

The Patent Office Jooal No. 14/2021 Dated 02/04/2021
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145

DELHI

2190/DEL/2014

22/03/2021
00:00:00

RNA, IP ATTORNEYS 403402,
4Ath Floor, Suncity SuccesoWwer,
Sector- 65, Golf Course Extensior
Road, Gurgaon 122 005 National
Capital Region (Haryana), India

patents@rnaip.com,info@rnaip.com

146

DELHI

201817041994

22/03/2021
00:00:00

SUBRAMANIAM &
ASSOCIATES, Attorneys at law,
7th Floor, M3M Cosmopolén,
Sector 66, Golf Course Extension
Road, Gurugram 122001, Nation
Capital Region, India Tel: +9124
4849700 Fax: +91.24-4849798 /
4849799 Mobile Nos.: +91
7042499356; 9205965311

sna@sna
ip.com,docket.sna@gmail.com

147

DELHI

201817046919

22/03/2021
00:00:00

KHURANA & KHURANA,
Advocates and IP Attorneys B3,
UPSIDC, SitelV, Behind Grand
Venice, Kasna Road, Greater Noi
201310, UP, National Capital
Region, India.

Info@khuranaandkhurana.com,tarun
khuranaandkhurana.com

148

DELHI

201817028318

22/03/2D21
00:00:00

REMFRY & SAGAR Attorneysat-Law

Remfry House Millennium Plaza Sectremfry-sagar@remfry.com

27, Gurgaon 122 009,India.

149

DELHI

202017014879

22/03/2021
00:00:00

REMFRY & SAGAR Attorneysat-
Law Remfry House Millennium
Plaza Sector 27, Guagn 122 009,
India.- Telephone No. 9124280
6100 Telefax No. 9124-280 6101
E-mail: remfry-sagar@remfry.com
patents@remfry.com

mahua.ray@remfry.com

150

DELHI

201614016135

22/03/2021
00:00:00

REMFRY & SAGAR Attorneysat-
Law Remfry House Millennium
Plaza Sector 27, Gurgaon 122 00
India. - Telephone No.
911242806100 Telefax No.
911242806101 nail: remfry
sagar@remfry.com
patents@remfry.com

patents@remfry.com,remfry
sagar@remfry.com

151

DELHI

201817009570

22/03/2021
00:00:00

Anand And Anand Advocatd® 41
Nizamuddin East New Delhi
110013 India

email@anandandanand.com

152

DELHI

201917023411

22/03/2021
00:00:00

REMFRY & SAGAR Attorneysat-
Law Remfry House Millennium
Plaza Sector 27, Gurgaon 122 00
India.

mahua.ray@remfry.com,remfry
sagar@remfry@m

153

DELHI

201917028568

22/03/2021
00:00:00

REMFRY & SAGAR Attorneysat-
Law Remfry House Millennium
Plaza Sector 27, Gurgaon 122 00
India.

mahua.ray@remfry.com,remfry
sagar@remfry.com

154

DELHI

3782/DEL/2015

22/03/2021
00:00:00

SUBRAMANIAM &

ASSOQATES, Attorneys- at law,
Central Square, Suitg?28, Plaza Il
20 Manoharlal Khurana Marg, Ba
Hindu Rao (off Rani Jhansi Road

sna@sna
ip.com,docket.sna@gmail.com,sna.f
nt@gmail.com

Delhi-110006 (India)

The Patent Office Jooal No. 14/2021 Dated 02/04/2021
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MASILAMANI LAW PARTNERS

155 DELHI gO7O/DELNP/201gg(83/02c§)21 B-25, SECTOR 92, NOIDA nitin.masilamani@mlpchambers.con
' UTTAR PRADESH201304 INDIA
RAKESH K. SHARMA F26/1,
22/03/2021 [SHANKAR MARKET, .
156 DELHI 1193/DEL/2015 00:00:00 CONNAUGHT PLACE, N.DELH} rakeshksharmaO4@gmail.com
110001
KAN AND KRISHME Attorneys af
22/03/2021 |law, A-11, KNK House, Shubham|kankrishmefer@gmail.com,knk@kan
157 DELHI 202017054299 00:00:00 Enclave, Paschim Vihar, New ishme.com
Delhi-110063, India.
mail@embrosip.com,rajat3127 @gms
22/03/2021 |Embros IP, B115Chander Nagar, 0 X
158 DELHI 201711001870 00:00:00  |Janak Puri, New Delki10058 com{mall@ldea52|pr.com,yusufkama
gmail.com
22/03/2021 LEXORBIS 709/710 Tolstoy Houg
159 DELHI 201817006594 Py 15 17 Tolstoy Marg New Delhi 1lmail@lexorbis.com
00:00:00 001
KAN AND KRISHME Attorneys at
22/03/2021 |Law, KNK House, Al1, Shubham .
160 DELHI 201817026859 00:00:00 Enclave, Paschim Vihar, New knk@kankrishme.com
Delhi-110063, India
REMFRY & SAGAR Attorneysat-
22/03/2021 |Law Remfry Fbuse Millennium  |ranjna.dutt@remfry.com,remfry
161 DELHI 201817043653 00:00:00 Plaza Sector 27, Gurgaon 122 0Qsagar@remfry.com
India.
RAHUL CHAUDHRY &
PARTNERS RCY House, Plot Ng
22/03/2021 |B-28, Sectof32, Institutional Area,jmail@rahulchaudhry.com,patents@r
162 DELHI 201917045308 00:00:00 |Gurgaonl22 001 (Haryanalndia [ulchaudhry.com
and RCY House, 235, Defence
Colony, New Delhi 110024, India
22/03/2021 MS. SHILPA SAMBHI, KH-84,
163 DELHI 202011003690 00:00:00 NEW KAVI NAGAR, shilpasambi@gmail.com
T GHAZIABAD -201002
C/o Lall & Sethi, B17, South S . o
164  |DELHI 202017000953 [22/03/2021 |2 iansion 1, New Delhi 110 04gl2k"@nna@indiaip.com,info@indiaip.
00:00:00 India m
22/03/2021 C/O LAKSHMI KUMARAN &
165 DELHI 201914032459 00:00:00 SRIDHARAN, B6/10, Safdarjung [iprdel@lakshmisri.com
T Enclave New Ddli 110029 India
anovIP 45/1 Floor 3 Corner Markg
22/03/2021 [Malviya Nagar New Delhi 110017 .
166 DELHI 201717005675 00:00:00 INDIA info@anovip.com
REMFRY & SAGAR Attorneysat-
22/03/2021 [Law Remfry Hbuse Millennium  |mahua.ray@remfry.com,remfry
167 DELHI 201917016685 00:00:00 Plaza Sector 27, Gurgaon 122 |sagar@remfry.com
009, India.
Anand & Anand Advocates-B
168  |DELHI 201917022004 [22/03/2021 141 Nizamuddin East New Delhi  [2"¢hana@anandandanand.com,ema
00:00:00 . nandandanand.com
110013, India
22/03/2021 C/O LAKSHMI KUMARAN And
169 DELHI 201817011469 00:00:00 SRIDHARAN B6/10 Safdarjung [iprdel@lakshmisri.com

Enclave New Delhi 110029 India

The Patent Office Jooal No. 14/2021 Dated 02/04/2021

17709



170

DELHI

201817037965

22/03/2021
00:00:00

KAN AND KRISHME Attorneys at
Law, A-11, Shubham Estave,
Paschim Vihar, New Delh110063,
India

knk@kankrishme.com

171

DELHI

201711028760

22/03/2021
00:00:00

KHURANA & KHURANA,
Advocates and IP Attorneys B3,
UPSIDC, SitelV, Behind Grand
Venice, Kasna Road, Greater Noi
201310, UP, National Capital
Region, India.

info@khuranaandkhurana.com,dock
@khuranaandkhurana.com

172

DELHI

202017019152

22/03/2021
00:00:00

SAIKRISHNA & ASSOCIATES
ADVOCATES B-140, Sector 51,
Noida 201301, Uttar Pradesh, Ing
(+91) (120) 4633900 (100 Lines)
0821378432

garima@sdrishnaassociates.com

173

DELHI

202017049274

22/03/2021
00:00:00

Anand & Anand Advocates-B
41,Nizamuddin East New Delhi
110013, India Phone No: 00911-
24355076, 911204059300 Fax N(
0091-11-24354243, 94120
424305658 Email:
email@anandandanand.com,
archana@anandandanand.com;
Mobile No: +91 9717990240

archana@anandandanand.com

174

DELHI

201611003224

22/03/2021
00:00:00

RAHEJA JAGDISH LAL HEAD,
IPM DIVISION, CSIR, NISCAIR
BUILDING, 14, SATSANG
VIHAR MARG, NEW DELHI-110
067, INDIA

csirfer.ipu@niscaires.in,ipmd@vsnl.n
et

175

DELHI

201817044081

22/03/2021
00:00:00

LEXORBIS 709/710, Tolstoy

House 1517, Tolstoy Marg, New m

Delhi 110 001

rahul@lexorbis.com,mail@Iexorbis.c|

176

DELHI

201914019572

22/03/2021
00:00:00

C/O LAKSHMI KUMARAN &
SRIDHARAN, B6/10, Safdarjung
Enclave New Delhi 110029 India

iprdel@lakshmisri.com

177

DELHI

201914020306

22/03/2021
00:00:00

Anand & Anand AdvocatesB
41,Nizamuddin East New Delhi
110013, India

archana@anandandanand.com,emal
nandandanand.com

178

DELHI

20191700863

22/03/2021
00:00:00

D.P AHUJA & Co. Postal Address DU
STAR TOWER, OFFICE NO. 510,
SECTOR30, GURGAON 122 001
NCR, INDIA

PATENTS@DPAHAUJA.COM,patents@
pahuja.com,PATENTS@DPAHUJA.IN

179

DELHI

201817006195

22/03/2021
00:00:00

MIRANDAH ASIA (INDIA) LE VEL 5,
CADDIE COMMERCIAL TOWER,
HOSPITALITY DISTRICT,
AEROCITY, IGI AIRPORT, NEW
DELHI 110 037, INDIA

india@mirandah.co.in

180

DELHI

202017026083

22/03/2021
00:00:00

LEXORBIS 709/710, Tolstoy
House 1517, Tolstoy Marg, New
Delhi 110 001 Telephone No141
23716565 Mobile No. 981116151
Fax No. 91 11 23716556

Siddharth@lexorbis.com

181

DELHI

201914016677

22/03/2021
00:00:00

KAN AND KRISHME Attorneys at
Law, A-11, Shubham Enclave,
Paschim Vihar, New DelkL 10063,
India

knk@kankrishme.com
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GROSER & GROSER, Patent an

22/03/2021 |Trade Mark Attorneys, of D 1/5 .
182 DELHI 201917023687 00:00:00 DLF Qutab Enclave, Phase I, kevin@groserandgroser.com
Gurgaon, INDIA.
LAKSHMI KUMARAN & .
183  |DELHI 201917037046 (2)(2)(83%821 SRIDHARAN, B6/10, Safdarjung ggﬁfh"ﬁs"rfésﬂv”sm'COM"prde'
R Enclave New Delhi 110029 India '
BananalP Counsels No.40,2nd
Floor, 3rd Main Road, JC Industri .
184 |DELHI  [201811017528 [22/03/2021 |eqinte Kanakapura Road patent@inanaip.com,rsshekar@bar
00:00:00 aip.com
Bangalore62. Landmark Near
Metro India
SAIKRISHNA & ASSOCIATES - .
185 |DELHI  [201814039268 (2)3(88%821 ADVOCATES B-140, Sector 51, ggig%;i‘ﬁ;;ggggigg?ﬁComg
R Noida 201301, Uttar Pradesh, Inqg '
Dr. MEHTA, Ramesh Kumar and
MEHTA, Ankush, Advocates &
Patent Attorneys; and MEHTA,
Neelu and KAMPANI, Nidhi,
Patent Agents; all of Mehta &
22/03/2021 [Mehta Associates Mehta House, [mehta@mehtaip.com,mehtaandmeh
186 DELHI 201714002759 00:00:00 (474, Sushant Lok Sector 27, sociates@gmail.com
GURGAON 122 002, NCR, INDI
Ph.Nos. : +911244108474 Cell
No.: +919871941381 Fax : +91
1244108476 Email :
mehta@mehtaip.com
Dr Saleem Anwar Khan Associatg
22/03/2021 Professqr, Depgrtmgnt of . .
187 DELHI 201911015527 pos Mechantal Engineering, Aligarh [saleemanwar@zhcet.ac.in
00:00:00 . . X )
Muslim University, Aligarh (U.P.)
202002
OBHAN & ASSOCIATES N-94,
22/03/2021 SECOND FLOOR, PANCHSHILA _
188 DELHI 201914031045 . PARK, NEW DELHF110017, email@obhans.com
00:00:00
INDIA
Shardul Amarchand Mangaldas &
22/03/2021 |Co. Amarchand Towers 216, Okhldev.robinson@AMSShardul.com,dey
189 DELHI 20191702425 00:00:00 Industrial Estate, Phagll, New  |binson@amsshardul.com
Delhi-110020, India
22/03/2021 anovIP 45/1,EJor No. 3, Corner . .
190 DELHI 201917043510 00:00:00 Market, Malviya Nagar, New Delhinfo@anovip.com
T - 110017, INDIA
REMFRY & SAGAR Attorneysat-
22/03/2021 |Law Remfry House Millennium  |ranjna.dutt@remfry.com,renyfy
191 DELHI 201817045310 00:00:00 Plaza Sector 27, Gurgaon 122 0Qsagar@remfry.com
India.
KAN AND KRISHME Attorneys at
22/03/2021 |Law KNK House, Al11, Shubham .
192 DELHI 201717023523 00:00:00 Enclave Paschim Vihar, New Del knk@kankrishme.com
110063, India
22/03/2021 C/O LAKSHMI KUMARAN & . .
193 DELHI 201917027341 00:00:00 SRIDHARAN, B6/10, Safdarjung |iprdel@Ilakshmisri.com

Enclave New Delhi 110029 India

The Patent Office Jooal No. 14/2021 Dated 02/04/2021

17711



REMFRY & SAGAR Attorneysat-

22/03/2021 |Law Remfry House Millennium [mahua.ray@remfry.com,remfry
194 DELHI 201917031626 00:00:00 Plaza Sector 27, Gurgaon 122 0Qsagar@remfry.com
India.
22/03/2021 LAKSHMI KUMARAN & _ . .
195 DELHI 201917036076 00:00:00 SRIDHARAN, B6/10, Safdarjung [iprdel@lakshmisri.com
R Enclave New Delhi 110029 India
REMFRY & SAGAR Attorneysat-
22/03/2021 |Law Remfry House Millenium mahua.ray@remfry.com,remfry
196 DELHI 201917045040 00:00:00 Plaza Sector 27, Gurgaon 122 |sagar@remfry.com
009, India.
22/03/2021 anovIP 45/1,.Floor No. 3, Corner . .
197 DELHI 202017003808 00:00:00 Market, Malviya Nagar, New Delhinfo@anovip.com
T - 110017, INDIA
22/03/2021 De Penning & De Penning 2B,
198 DELHI 20181700067 pos Ground Floor, Solitaire Plaza MG|patent@depenning.com
00:00:00
Road, Gurgaon 122002
KHURANA And KHURANA
Advocates and IP Attorneys E 13
22/03/2021 |UPSIDC Site IV Behind Grand  |info@khuranaandkhurana.com,dock
199 DELHI 201817017749 00:00:00 |Venice Kasna Road Greater Noid@khuranaandkhurana.com
201310 UP National Capital Regi
India.
GROSER & GROSER, Patent an
22/03/2021 |Trade Mark Attorneys, of D 1/5 :
200 DELHI 201817018366 00:00:00 DLF Qutab Enclave, Phase kevin@groserandgroser.com
Gurgaon, INDIA.
S. S. Rana And Co. Advocates
22/03/2021 Patent And Trademark Attorneys
201 DELHI 201817022465 00:00:00 317 LawyerE Ch a mb e r s|patents@ssrana.com
e Court of Delhi New Delhi 110003
India.
REMFRY & SAGAR Attorneysat-Law .
202 |DELHI 201817041241 (2)(2){88{5821 Remiry House Millennium P?;za Sect;iggf‘g:g}in@;’/fénr:y'com’remf{y
27, Gurgaon 122 009,India.
REMFRY & SAGAR ATTORNEYS
22/03/2021 |AT-LAW REMFRY HOUSE remfr
203 DELHI 201617011389 00:00:00 MILLENNIUM PLAZA SECTOR 27, sagar)g@remfry.com,patents@remfry.com
GURGAON 122 009, INDIA.
22/03/2021 C/O LAKSHMI KUMAR AN & _ .
204 DELHI 202017011790 00:00:00 SRIDHARAN, B6/10, Safdarjung |iprdel@lakshmisri.com
T Enclave New Delhi 110029 India
22/03/2021 REMFRY And SAGAR Atto_rneys at
205 DELHI 201817009944 00:00:00 Law Remfry House Millennium I?Iaza remfry-sagar@remfry.com
Sector 27 Gurgaon 122 009 India.
KAndS PARTNERS Intellectual
22/03/2021 [Property Attorneys 515 B Platinur.
206 DELHI 201817012584 00:00:00  |Tower 5th Eloor Sohna Road Sec|po@knspartners.com
47 Gurgaon 122002 India
DR. ABID ALI KHAN
DEPARTMENT OF
22/03/2021 |MECHANICAL ENGINEERING, : .
207 DELHI 201811040948 00:00:00 2 H COLLEGE OF ENGG. & abid.khan.me@amu.ac.in

TECH., AM.U., ALIGARH-

202002, U.P., INIDA
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C/O LAKSHMI KUMARAN &

208 DELHI 201717035663 88/83/3821 SRIDHARAN B6/10 Safdarjung [iprdel@laksimisri.com
T Enclave New Delhi 110029 India
23/03/2021 C/O LAKSHMI KUMARAN &'
209 DELHI 202017042143 00:00:00 SRIDHARAN, B6/10, Safdarjung IPRDEL@LAKSHMISRI.COM
R Enclave New Delhi 110029 India
23/03/2021 [Anand And Anand B 41 .
210 DELHI 201617005730 00:00:00 NIZAMUDDIN EAST email@anandandand.com
23/03/2021 KAN AND KRISHME Attorneys at _
211 DELHI 201817018418 00:00:00 ng, A-11, Shub_ham Enclavg, Paschlknk@kankrishme.com
e Vihar, New Delhi110063, India
KAN AND KRISHME Attorneys af
23/03/2021 |Law A 11 Shubam Enclave ipo@knspartners.com,knk@kankrish
212 DELHI 201717039999 00:00:00 Paschim Vihar New Delhi 110063.com
India
KAN AND KRISHME Attorneys at
23/03/2021 |Law, A-11, KNK House, Shubhanikankrishmefer@giail.com,knk@kank
213 DELHI 202017051311 00:00:00 Enclave, Paschim Vihar, New ishme.com
Delhi-110063, India
REMFRY & SAGAR Attorneysat-
Law Remfry House Millennium
23/03/2021 Pla_za Sector 27, Gurgaon 122 00mahua.ray@remfry.com,remfry
214 DELHI 202017056297 00:00:00 India.- Telephone No. 9124280 |sagar@remfry.com,patents@remfry.
R 6100 Telefax No. 9124280 6101 |m
E-mail: remfry-sagar@remfrycom
patents@remfry.com
23/03/2021 De Penning & De Penning 2B,
215 DELHI 201917039790 . Ground Floor, Solitaire Plaza MG|patent@depenning.com
00:00:00
Road Gurgaon 122002
23/03/2021 De Penning & De Penning 2B,
216 DELHI 20191700161 00:00:00 Ground Floor, Solitaire Plaza, MQpatent@depenning.com
e Road , Gurgaon 122002
LEXORBIS 709/710, Tolstoy
23/03/2021 |House 1517, Tolstoy Marg, New [rahul@lexorbis.com,mail@lexorbis.c
217 DELHI 1201917003441 1543.00.00  [Delhi 110 001 T: 91 123716565 |m
F: 91 11 23716556
SUBRAMANIAM &
ASSOCIATES, Attorneys at law,
23/03/2021 |7th Floor, M3M Cosmopolitan, .
218 DELHI 201917018720 00:00:00 Sector 66, Golf CoursepExtensionSm‘@s’m“p'Corn
Road, Gurugram 122001, Nation
Captal Region, India
23/03/2021 C/O LAKSHMI KUMARAN & _ o
219 DELHI 201717032127 00:00:00 SRIDHARAN B6/10 Safdarjung |iprdel@lakshmisri.com
e Enclave New Delhi 110029 India
23/03/2021 Masilamani Law Partners-B5, N . _
220 DELHI 201917041697 oy Sector 92, NOIDA, Uttar Pradesh|nitin.masilamani@mlpchambers.con
00:00:00 :
201304,India
23/03/2021 Abhilasha IP RZB51, BINDAPUR [patentm.india@gmail.com,info@abh
221 DELHI 202017011540 00:00:00 EXT., UTTAM NAGAR, NEW shaip.com,abhilasha.ip.indiag@ail.co
T DELHI - 110059 m
23/03/2021 C/O LAKSHMI KUMARAN &. . o
222 DELHI 201817048673 00:00:00 SRIDHARAN, B6/10, Safdarjung [iprdel@lakshmisri.com

Enclave New Delhi 110029 India
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Flat No. 021, Mahagun Maestro,

223 |DELHI  [201714003797 [23/03/2021 |5, £51 A, Sector 5Noida, Uttar | €92/@fiduslawchambers.com,shwet
00:00:00 ee@fiduslawchambers.com
Pradesh, 201301
23/03/2021 Masilamani Law Partners-B5,
224 DELHI 201914024865 Py Sector 92, NOIDA, Uttar Pradesh|nitin.masilamani@mlpchambers.con
00:00:00 X
201304, India
D.P AHUJA & Co. DLF STAR
23/03/2021 [TOWER, OFFICE NO. 510, PATENTS@DPAHAUJA.COM,PATE
225 DELHI 201917019910 \55.50.09 ~ |[SECTOR30, GURGAON 122 00INTS@DPAHUJA.IN
NCR, INDIA
Kshitij Malhotra B703, Crown
Apartments, Plot 18BSector 7,
23/03/2021 |Dwarka, New Delhi 110075, India S . . .
226 DELHI 202014011280 00:00:00 Telephone No.: +3011-42603499 gipindia.ipr@gmail.com,mail@gimndia.in
Mobile No.: +919711006619 Fax No.
+91-011-42610299
Anand & Anand AdvocatesB
227  |DELHI 202017001326 |23/03/2021 1)) \izamuddirEast New Delhi  [2rehana@anandandanand.com,ema
00:00:00 . nandandanand.com
110013, India
. sna@sna
23/03/2021 |Lall & Sethi Advocates D 17 Sout]; . . )
228 DELHI 201617028411 00:00:00 Extension Il !p:com,akhanna@md|a|p.com,|nfo@|
iaip.com
K & S Partners 515 B Platinum
23/032021 |[Tower 5th Floor Sohna Road Sed.
229 DELHI 201617040833 00:00:00 |47 Gurgaon 122002 National ipo@knspartners.com
Capital Region India
23/03/2021 Masilamani Law Partners-B5,
230 DELHI 201814047594 Py Sector 92, NOIDA, Uttar Pradesh|nitin.masilamani@mlpchambers.con
00:00:00 )
201304, India
23/03/2021 KRISHNA & SAURASTRI info@krishnaandsaurastri.com,paten
231 DELHI 201711044032 00:00:00 ASSOCIATES LLP 74/F, Venus |krishnaandsaurastri.com,blr@krishng
T \Worli Sea Face Mumbai 400 018dsaurastri.com
IPR INTERNATIONAL
23/03/2021 |SERVICES Block No. 8, Building . L
232 DELHI 201714006468 00:00:00 No. 2, Ground Floor, Rajinder docketing@ipr.in
Nagar, New Delhil10060, INDIA
SUBRAMANIAM & ASSOCIATES,
Attorneys- a law, 7th Floor, M3M
Cosmopolitan, Sector 66, Golf Cours
23/03/2021 |Extension Road, Gurugram 122001, . .
233 DELHI 201917035574 00:00:00 National Capital Region, India Tel: +€sna@snap.com,docket.sna@gmall.com
1244849700 Fax: +9124-4849798 /
4849799 Mobile Nos.: +91 70424993
9205965311
Anand & Anand AdvocatesB
234  |DELHI 201917053737 |[23/03/2021 1)) \izamuddin East New Delhi  [2rehana@anandandanand.com,ema
00:00:00 . nandandanand.com
110013, India
Vikas Asawat, Registered Patent
23/03/2021 |Agent & Advocate 3/183, Ganesh :
235 DELHI 201911019323 00:00:00 Talab, Basant, Vihar Kota, vsasawat@gmail.com
Rajasthan Pin 324009 India
P S DAVAR; P S DAVAR & Co.,
23/03/2021 N-220, Greater Kailasth New
236 DELHI 202017043200 00:00:00 Delhi-110048, India Email: psdavar@psdavar.com

psdavar@psdavar.com Ph. No.:
981140298
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Anand & Anand AdvocatesB

237 |DELHI  |201917006681 [23/03/2021 141 Nizamuddin East New Delhi [2¢hana@anandandanand.com,ema
00:00:00 . nandandanand.com
110013, India
KAN and KRISHME
ADVOCATES, PATENT and
23/03/2021 [TRADEMARK ATTORNEYS .
238 DELHI 201817046547 00:00:00 KNK House, A11, Shubham knk@kankrishme.com
Enclave, Paschim Vihar, New
Oelhi-11 0063, India.
anovIP 45/1 Floor No. 3 Corner
23/03/2021 |Market Malviya Nagar New Delhi |. .
239 DELHI 201717024263 00:00:00 110017 INDIA Telephae No. 011 info@anovip.com
41835550 Fax No. 011 4183555
KAN AND KRISHME Attorneys af
23/03/2021 |Law A 11 Shubham Enclave .
240 DELHI 201717035186 00:00:00 Paschim Vihar New Delhi 110063knk@kanknshme.com
India
DE PENNING and DE PENNING
23/03/2021 |2B, GROUND FLOOR, .
241 DELHI 201917014893 00:0000 SOLITAIRE PLAZA MG ROAD patent@depenning.com
GURGAON 122002, INDIA.
23/03/2021 LAKSHMI KUMARAN &
242 DELHI 201917050299 00:00:00 SRIDHARAN, B6/10, Safdarjung |iprdel@lakshmisrcom
T Enclave New Delhi 110029 India
M/s. ipMetrix Consulting Group N
23/03/2021 |84, 1st Floor, 4th Cross, Pandural . .
243 DELHI 201911019433 00:00:00 Nagar, Bannerghatta Road, patent@ipmetrix.com
Bangalore 560 076
23/03/2021 Masilamani Law Partne3-25,
244 DELHI 201914009991 o Sector 92, NOIDA, Uttar Pradesh|nitin.masilamani@mlpchambers.con
00:00:00 X
201304, India
KAN AND KRISHME Attorneys at
23/03/2021 |Law, KNK House, Al1, Shubham .
245 DELHI 201817021388 00:00:00 Enclave, Paschim Vihar, New knk@kankrishme.com
Delhi-110063, India
MIRANDAH ASIA (INDIA)
LEVEL 5, CADDIE
23/03/2021 |COMMERCIAL TOWER, india@mirandah.co.in,manisha@lex
246 DELHI 1201617042919 |.00.09  |HOSPITALITY DISTRICT, is.com
AEROCITY, IGI AIRPORT, NEW
DELHI 110 037, INDIA
23/03/2021 S. MAJUMDAR & CO., 5 Harish
247 DELHI 2153/DEL/2015 00:00:00 Mukherjee Road, Kolkata 700 02cal@patentindia.com
T West Bengal, India
23/03/2021 [P/1: (FIRST FLOOR), KALKAJI
248 DELHI 2313/DEL/2015 pes EXTENSION NEW DELH}F110 delhi@lsdavar.in
00:00:00 019
SHOLLA SAHIL COMPUTER
23/032021 [SCIENCE & ENGG, NIT . .
249 DELHI 201811025275 00:00:00 SRINAGAR, HAZRATBAL, sahilsholla@gmail.com
SRINAGAR, J&K, 190006, INDIA
c/o Lall & Sethi, D17, South . s N
250  |DELHI 201814031692 38{83%821 Extension II, New Delhi 110 049 'r:‘]fo@'”d'ap'Com’akha””a@'”d'a'p'c

India.
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251

DELHI

201714034873

23/03/2021
00:00:00

RNA, IP Attorneys 40402, 4th
Floor, Suncity Success Tower,
Sector- 65, Golf Course Extensior
Road, Gurgaon 122 005, National
Capital Region (Haryana), India

patents@rnaip.com,info@aip.com

252

DELHI

202017016404

23/03/2021
00:00:00

Shardul Amarchand Mangaldas &
Co. Amarchand Towers 216, Okh
Industrial Estate, PhadHd, New
Delhi-110020, India Tel: (91) (11)
41590700 / 40606060, 41000541
Fax: (91) (11) 26924900 Mobile: §
9810010435

dev.robinson@AMSShardul.com

253

DELHI

201818027074

23/03/2021
00:00:00

C/O LAKSHMI KUMARAN &
SRIDHARAN, B6/10, Safdarjung
Enclave New Delhi 110029 India

iprdel@lakshmisri.com,konpal@Ilaks
misri.com,prashant.phillips@lakshmi
.com,joginder.singh@lshmisri.com

254

DELHI

201714038926

23/03/2021
00:00:00

Anand & Anand Advocates-B
41,Nizamuddin East New Delhi
110013, India Phone No: 00911-
24355076, 911204059300 Fax N(
0091-11-24354243, 94120
424305658 Email:
email@anandandanand.com,
archana@nandandanand.com;
Mobile No: +91 9717990240

archana@anandandanand.com,emal
nandandanand.com
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DELHI

201814049139

23/03/2021
00:00:00

REMFRY & SAGAR Attorneysat-
Law Remfry House Millennium
Plaza Sector 27, Gurgaon 122 00
India.

patents@remfry.coremfry-
sagar@remfry.com
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DELHI

201811024077

23/03/2021
00:00:00

K&S PARTNERS 5188, Platinum
Tower, 5th Floor, Sohna Road,
Sector 47, Gurgaon

hyderabad@knspartners.com
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DELHI

201811026712

23/03/2021
00:00:00

LEXORBIS 709/710, Tolstoy
House 1517, Tolstoy Marg, New
Delhi 110 001 India

MAIL@LEXORBIS.COM,mail@lexor
bis.com
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DELHI

201917029233

23/03/2021
00:00:00

Anand & Anand AdvocatesB
41,Nizamuddin East New Delhi
110013, India

archana@anandandanand.com,emal
nandandanand.com
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DELHI

201917037577

23/03/2021
00:00:00

Swati Varshney, mirandah asia
(india), Level 5, Caddie Commerg
Tower, Hospitality District,
Aerocity, IGI Airport, New Delhi
110 037

swativarshney.main@gmail.com
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DELHI

202017048295

23/03/2021
00:00:00

Shardul Amachand Mangaldas &
Co. Amarchand Towers 216, Okh
Industrial Estate, Phadd, New
Delhi-110020, India Tel: (91) (11)
41590700 / 40606060, 41000541
Fax: (91) (11) 26924900 Mobile: §
98100 10435 Email:
dev.robinson@amsshardul.com

dev.robinson@AMSShardubm
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DELHI

201917023655

23/03/2021
00:00:00

REMFRY & SAGAR Attorneysat-
Law Remfry House Millennium
Plaza Sector 27, Gurgaon 122 00
India.

mahua.ray@remfry.com,remfry
sagar@remfry.com
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SAIKRISHNA & ASSOCIATES

262 [DELHI  [201917049701 88(83%821 ADVOCATES B-140, Sector 51, ?ggigii‘ggzggngss‘é'grtssComp
e Noida201301, NCR, India '
Khaitan & Co One Indiabulls
23/03/2021 |Centre, 13th Floor 841, Senapati [kcopatents@khaitanco.com,adheesl
263 DELHI 201811035517 00:00:00 Bapat Marg Elphinstone Road  |golkar@khaitanco.com
Mumbai 400013, Maharashtra, In
Anand & Anand AdvocatesB
264  |DELHI 201814049080 [25/03/2021 |41 Nizamuddin East New Delhi [2¢hana@anandandanand.com,ema
00:00:00 . nandandanand.com
110013, India
KAN AND KRISHME Attorneys at
23/03/2021 |law, A-11, KNK House, Shubhamlkankrishmefer@gmail.com,knk@kan
265 DELHI 202017056674 00:00:00 Enclave, Paschim Vihar, New ishme.com
Delhi-110063, India.
INTTL ADVOCARE F-252 Lane | . . . .
266  |DELHI 201611041569 gg{ 88%821 W/5, Western Avenue, Sainik ‘;'jcgggtctf‘:]"ocare'Com"pcare@'”
T Farms, New Delhi 110 062,INDIA )
Ms. Kompal Bansal (Patent Agent Ng
23/03/2021 |IN/PA/1754) For Corporate Consultaijconsultants.corporate@gmail.com,ipec@
267 DELHI 201611015238 00:00:00 # 5568, SectoB8 West , Chandigarh [nobleip.com
160014
23/03/2021 YADAV DEEPAK H.NO.3105,
268 DELHI 2308/DEL/2013 00:00:00 SECTOR 23D, CHANDIGARH, |dpakindian@yahoo.co.in
T INDIA-160 023.
KAN AND KRISHME Attorneys at
23/03/2021 [Law, B-483, KNK House, Meera .
269 DELHI 4071/DEL/2015 00:0000 Bagh, Paschim Vihar, New Dethi knk@kankrishme.com
110063, India
SAIKRISHNA & ASSOCIATES _ .
270  |DELHI 201914009712 gg{ 88{ 3821 ADVOCATES B-140, Sector 51, ggesggg‘ﬁ;‘:gggg;;?g'saﬁﬁcom'ga
T Noida201301, NCR, India )
K&S PARTNERS Intellectual
Property Attorneys 518, Platinum .
271  |DELHI 201917041428 gg{ 88{(2)821 Tower, 5th Floor, Sohna Road, 'F;aﬁfyfoprﬁRTNERs'COM"po@kr
o Sector 47, Gurgaon122002, P '
National Capital Region, India
LEXORBIS 709/710, Tolstoy . . .
272 |DELHI 201917014846 38{88%821 House 1517, Tolstoy Marg, New ;ﬁh“'@'exmb's'com’ma"@'exorb's'c
T Delhi 110 001 India
REMFRY & SAGAR Attorneysat
23/03/2021 |Law Remfry House Millennium |mahua.ray@remfry.com,remfry
213 DELHI 201917015235 00:00:00 Plaza Sector 27, Gurgaon 122 0Qsagar@remfry.com
India.
INVENTIP LEGAL SERVICES
23/03/2021 |LLP, 4th Floor, 91Springboard,-D|. . .
274 DELHI 202011050789 00:00:00 107, Sector 2, Noida, Uit F,radeshjashandeep@|nvent|p.|n
201301 India
RAJESHWARI & ASSOCIATES
23/03/2021 AMSOFT BUSINESS CENTRE,
275 DELHI 202017000438 00:00:00 UNITECH TRADE CENTRE, patent@ralegal.co.in
o Sector 43, Gurgaeri22 002,
Haryana, India;
23/03/2021 Anand and Anand Advocates B 4
276 DELHI 201717010489 00:00:00 Nizamuddin East New Delhi email@anandandanand.com

110013 India
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DELHI

201717015758

23/03/2021
00:00:00

D - 1/5 DLF QUTAB ENCLAVE,
PHASE |, GURGAON, INDIA.

kevin@groserandgroser.com

278

DELHI

201611@7796

23/03/2021
00:00:00

HEAD, INNOVATION
PROTECTION UNIT (IPU), CSIR
NISCAIR BUILDING, 3RD
FLOOR, 14 SATSANG VIHAR
MARG, NEW DELHI-110067,
INDIA

head.ipu@niscair.res.in

279

DELHI

201811031533

23/03/2021
00:00:00

DR. AMIYA KUMAR DASH BML
MUNJAL UNIVERSITY 67 KM
MILESTONE, NATIONAL
HIGHWAY 8, GURGAON,
HARYANA-122413.

amiya.dash@bmu.edu.in

280

DELHI

201814043596

23/03/2021
00:00:00

OBHAN & ASSOCIATES, N-94,
SECOND FLOOR, PANCHSHILA
PARK, NEW DELHF110017,
INDIA

email@obhans.com

281

DELHI

201817015114

23/03/2021
00:00:00

KHURANA And KHURANA
Advocates and IP Attorneys E 13
UPSIDC Site IV Behind Grand
Venice Kasna Road Greater Noid
201310 UP National Capital Regi
India.

info@khuranaandkhurana.com,dock
@khuranaandkhurana.com
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DELHI

202017048848

23/03/2021
00:00:00

CIP LEGIT Intellectual Property
Counsels 806, Dharampura,
Bahadurgarh 124 507, Haryana,
India

services@ciplegit.com
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DELHI

202111010701

23/03/2021
00:00:00

Astha Jalan IN/PA3047 Agent of

Balaji IP Practice, B33, 3rd Floor,
DenaBank Building, IP Extension
Near Mayur Public School, New

Delhi, Delhi 110092, India

Jalanastha64@gmail.com,info@balg
practice.com

284

DELHI

201917005693

23/03/2021
00:00:00

DJS LEGAL- ATTORNEYS AT
LAW 302, NIRMAL TOWER
BUILDING, 26 BARAKHAMBA
ROAD, CONNAUGHT PLACE,
NEW DELHI 110001 INDIA

bhatla.durga@gmail.com,info@djsle
.com
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DELHI

201817049051

23/03/2021
00:00:00

K&S PARTNERS Intellectual
Property Attorneys 518, Platinum
Tower, 5th Floor, Sohna Road,
Sector 47, Gurgaon122002,
NationalCapital Region, India

IPO@KNSPARTNERS.COM,ipo@ki
partners.com

286

DELHI

201717040308

23/03/2021
00:00:00

KHURANA & KHURANA
Advocates and IP Attorneys E 13
UPSIDC Site IV Behind Grand
Venice Kasna Road Greater Noid|
201310 UP National Capital Regi
India.

info@khuranaandkhurana.com,dock
@khuranaandkhurana.com
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DELHI

201914031173

23/03/2021
00:00:00

Anand & Anand AdvocatesB
41,Nizamuddin East New Delhi
110013, India

archana@anandandanand.com,ema|
nandandanand.com

288

DELHI

201917013354

23/032021
00:00:00

C/O LAKSHMI KUMARAN &
SRIDHARAN B6/10, Safdarjung
Enclave New Delhi 110029 India

IPRDEL@LAKSHMISRI.COM,iprdel
@lakshmisri.com
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D.P AHUJA & Co. DLF STAR
TOWER, OFFICE NO. 510,

PATENTS@DPAHAUJA.COM,pater

289 [DELHI  |201917016537 88(83%821 SECTOR30, GURGAON 12201 |s@dpahuja.com,PATENTS@DPAH
o NCR, INDIA 91(33)40177100 A.IN
+919831360050 91(33)40088262
OBHAN & ASSOCIATES, N-94,
23/03/2021 |SECOND FLOOR, PANCHSHILAessenese @hans.com,email@obhan
290 DELHI 201917026799 00:00:00 |PARK, NEW DELHF110017, om
INDIA
23/03/2021 LEXORBIS 709/710, Tolstoy House 4 . . '
291 DELHI 201917015341 00:00:00 |17ci'TO|StOy Marg, New Delhi 110 00Jrahul@lexorbis.com,mail@lexorbis.com
ndia
Singh & Associates Fouler- Manoj K.
23/03/2021 |Singh Advocates & Solicitors N 30, [shrimant@singhassociates.in,newdelhi@
292 DELHI 201917016142 00:00:00 Mal(‘\J/iya Nagar, New Delhi 110017, ghassociates.ﬁl
INDIA
REMFRY & SAGAR Attorneysat-
23/03/2021 |Law Remfry House Millennium
293 DELHI 201818018698 00:00:00 Plaza Semr 27, Tower A, 8th remfry-sagar@remfry.com
Floor, Gurgaon 122 009, India
K&S PARTNERS Intellectual
Property Attorneys 518, Platinum
Tower, 5th Floor, Sohna Road,
23/03/2021 Seqtor 47, Gl_Jrgaem.22002,. .
294 DELHI 201714041786 00:00:00 National Capital Rgion, India. ipo@knspartners.com
T Telephone No. +911244708700
Mobile No. +91 8130055293 Fax
No. +911244708760-nail ID
ipo@knspartners.com
MEHTA & MEHTA ASSOCIATES
23/03/2021 [MEHTA HOUSE, B474, .
295 DELHI 201717042727 00:00:00 SUSHANT LOK-I, SECTOR 27, mehta@mehtaip.com
GURGOAN-122002, NCR, INDIA
KAN AND KRISHME Attorneys at
23/03/2021 |Law, A-11, Shubham Enclave, |kankrishmefer@gmail.com,knk@kan
296 DELHI 202017038098 00:00:00 Paschim Vihar, New DelkHl 10063, |[ishme.com
India
K&S PARTNERS Intellectual
Property Attorneys 518, Platinum .
297  |DELHI 201917034763 gg/_ %%/_ %%21 Tower, 5th Floor, Sohna Road, LF;ﬁn@efsN;F;?RTNERS'COM"po@k'
T Sector 47, Gurgaon122002, )
National Capital Region, India
Swati Varshney, mirandah asia
23/03/2021 (india), Level_5,_Caddie_Commerc _ _ _
298 DELHI 201917047538 AR, Tower, Hospitality District, swativarshney.main@gmail.com
00:00:00 . : .
Aerocity, IGI Airport, New Delhi
110 037
Jayoti Vidyapee
University, VedaanGyan Valley,
23/03/2021 |Village-Jharna, Mahala Jobner Lit . .
299 DELHI 202011053136 00:00:00 Road, Jaipur Ajmer Express Way advo@jvwu.ac.in
NH-8, Jaipur303122, Rajasthan
(INDIA)
SAIKRISHNA & ASSOCIATES . _ _
300  |DELHI 201917014101 [23/03/2021 |\ 1\ OCATES B-140, Sector 51, (92 Ma@saikrishnaassociates.com,p
00:00:00 t@saikrishnaassociates.com

Noida201301, NCR, India
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Anand & Anand Advocates81,

301  |DELHI 4100/DEL/2015 (230372021 I o muddin East New Delhi  [2rehana@anandandanand.com,ema
00:00:00 . nandandanand.com
110013, India
23/03/2021 S. MAJUMDAR & CO., G48,
302 DELHI 20171103552 Py LGF, Lajpat Nagar 1ll, New Delhijdel@patentindia.com
00:00:00 )
110 024, India
OBHAN & ASSOCIATES N-94,
23/03/2021 [SECOND FLOOR, PANCHSHILAessenese@bhns.com,email@obhan
303 DELHI 202017005803 00:00:00 PARK, NEW DELHF110017, om
INDIA
23/03/2021 Bhatnagar & Associates, Patents
304 DELHI 202017041889 00:00:00 Design & Trade mark Attorneys, |bhathagarmp@yahoo.com
T 161, Vigyan Vihar, Delhi 110 092
KAN AND KRISHME Attorneys ai
23/03/2021 |Law A 11 Shubham Enclave .
305 DELHI 201717038198 00:00:00 Paschim Vihar New Delhi 110063knk@kankrlshme.com
India
KAN AND KRISHME Attorneys at
23/03/2021 |Law A 11 Shubham Enclave .
306 DELHI 201717042665 00:00:00 Paschim Vihar New Delhi 110063knk@kankrlshme.com
India
KAN AND KRISHME, KNK
23/03/2021 |House, Al1l, 1st to 3rd Floor, knk@kankrishme.com,ip.status@Jkatr
307 |DELHI 1202014025734 153.00:00 ~ |Shubham Enclave, Paschim Vihalshme.com
New Delhi110063, INDIA
K&S PARTNERS IntellectulaProperty
Attorneys 515B, Platinum Tower, 5th
Floor, Sohna Road, Sector 47, Gurgdg
23/03/2021 122002, National Capital Region, Ind|.
308 DELHI 202017054669 00:00:00 Telephone No. +911244708700 Mob ipo@knspartners.com
No. +91 8130055293 Fax No.
+911244708760 Hnail ID
ipo@knspartners.com
DR. SEEMA HEAD,
INNOVATION PORTECTION
23/03/2021 |UNIT (IPU), CSIR NISCAIR : L .
309 DELHI 201711019806 00:00:00 BUILDING, 3RD FLOOR, 14 head.ipu@niscair.res.in
SATSANG VIHAR MARG, NEW
DELHI-1100067
KAN AND KRISHME Attorneys af
23/03/2021 |Law, A-11, Shubham Enclave, .
310 DELHI 201714043048 00:00:00 Paschim Vihar, New DelF 10063, knk@kankrishme.com
India
K & S PARTNERS Intellectual
Property Attorneys 518, Platinum , .
311 |DELHI  |201917047368 gg{ 88{ (2)821 Tower, 5th Floor, Sohna Road, tmng:zbc"’(‘)'gk”Spa””ers'Com"po@k”S
o Sector 47, Gurgaon122002, '
National Capital Region, India
KAN AND KRISHME Attorneys af
23/03/2021 |Law, A-11, Shubham Enclave, [kankrishmefer@gmail.com,knk@kan
312 DELHI 201917051353 00:00:00 Paschim Vihar, New Delh110063,/ishme.com
India
REMFRY & SAGAR Attorneysat-
23/03/2021 |Law Remfry House Millennium
313 DELHI 201914020641 00:00:00 Plaza Sector 27, Gurgaon remfry-sagar@remfry.com

122009, India.
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Anugu Vijaya Bhaskar Reddy, Flg
No 102 H.No 1244, Sri Lakshmi

314 |DELHI  [202011020335 88(83%821 Nilayam, Lane No 1, Road No 1, f‘n"ab“ri‘i‘jg’g@gma”'Com’drdo”yzmg@
R P&T Colony, Boduppal, Hyderabg '
Telangana, PIN60O0092, India.
Anand & Anand Advocates-B
315  |DELHI 201914040808 [22/03/2021 141 Nizamuddin East Neelhi [ chana@anandandanand.com,ema
00:00:00 . nandandanand.com
110013, India
GROSER & GROSER, Patent and
23/03/2021 (Trade Mark Attorneys, of B1/5 DLF .
316 DELHI 201917028416 00:00:00 Qutab Enclave, Phayse I, Gurgaon, kevin@groserandgroser.com
INDIA.
23/03/2021 SAIKRISHNA & ASSOCIATES o .
317 DELHI 201814046441 00:00:00 ADVOCATES B-140, Sector 51, [patent@saikrishnaassociates.com
R Noida201301, NCR, India
318  |DELHI 201617038697 (2)8{88%821 g azlg’ﬁ(LFaar;ﬁ]\SNB Western Avenuey,ishai@inttiadvocareom
23/03/2021 .
319 DELHI 201717000902 00:00:00 D 1/5 DLF Qutab Enclave Phase [kevin@groserandgroser.com
23/03/2021 GROSER & GROSER Patent and Tr: _
320 DELHI 201717019599 00:00:00 Mark Attorneys of D 1/5 DLF Qutab |kevin@groserandgroser.com
o Enclave Phase | Gurgaon INDIA.
Singh & Associates Founder Man
K. Singh Advocates & Solicitors N
30 Malviya Nagar New Delhi
23/03/2021 (110017 India Telephone No. 011 [ipr@singhassociates.in,newdelhi@si
321 DELHI 201717025184 00:00:00 146665000 26680927 Fax No. 01lhassociates.in
46665001 E mail:
newdelhi@singhassates.in;
ipr@singhassociates.in
INTELLEXIP ADVOCATES DDA|___. . . . .
322 |DELHI 201817038009 Sg{ 88{ 3821 SFS Flat No. 59, Secte, Pocketl, g‘?g%'me"ex'p'com's'k“mar@'”tex'
R Dwarka, New Delhil10078, INDIA™"
23/03/2021 C/O LAKSHMI KUMARAN & _ .
323 DELHI 201817049847 00:00:00 SRIDHARAN B6/10, Safdarjung |iprdel@lakshmisri.com
T Enclave New Delhi 110029 India
REMFRY & SAGAR Attorneysat-
Law Remfry House Millenium
23/03/2021 Pla_za Sector 27, Gurgaon 122 00remfry-
324 DELHI 202014033888 00:00:00 India. - Telephone No. 9124280 |sagar@remfry.com,patents@remfry.
o 6100 Telefax No. 9124280 6101|m
E-mail: remfry-sagar@remfry.com
patents@remfry.com
anovIP 45/1Floor No. 3, Corner
23/03/2021 Market, Malviya Nagar, New Delh_ _
325 DELHI 202017015981 00:00:00 - 110017, INDIA TelephoneNo. OJinfo@anovip.com
o 41835550 MobileNo. 9773654471
Fax No. 011 41835551
23/03/2021 C/O LAKSHMI KUMARAN &_ _ .
326 DELHI 201817018222 00:00:00 SRIDHARAN, B6/10, Safdarjung [iprdel@lakshmisri.com
e Enclave New Delhi 110029 India
REMFRY & SAGAR Attorneysat-
23/03/2021 |Law Remfry House Millennium [patents@remfry.com,remfry
321 DELHI 201714031229 00:00:00 Plaza Sector 27, Gurgaon 122 |sagar@remfry.com

009,India.
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LAKSHMI KUMARAN &

328 DELHI 201714034608 88/83/3821 SRIDHARAN, B6/10, Safdarjung [iprdel@lakshmisri.com
T Enclave New Delhi 110029 India
23/03/2021 LEX ORBIS 709/710, TOLSTOY ' .
329 DELHI 201818033338 00:00:00 HOUSE 1517, TOLSTOY MARG [mail@lexorbs.com
R NEW DELHI 110001 INDIA
LEXORBIS 709/710, Tolstoy . . .
330  |DELHI 201917014441 gg{ 88%821 House 1517, Tolstoy Marg, New :ﬁh“'@'exorb's'com'ma"@'exorb's'c
T Delhi 110 001 India
REMFRY & SAGAR Attorneysat-
23/03/2021 |Law Remfry HouséMlillennium mahua.ray@remfry.com,remfry
331 DELHI 201917043900 00:00:00 Plaza Sector 27, Gurgaon 122 |sagar@remfry.com
009,India.
23/03/2021 [BLI Consultancy Pvt. Ltd. 9, Ek |. . .
332 DELHI 202011018399 00:00:00 nath Puram, An¥ravati444607 infoblil00@gmail.com
Anand & Anand Advocates-B
333 |DELHI  [201917051066 [23/®/2021 |41 Nizamuddin East New Delhi [Pchana@anandandanand.com,ema
00:00:00 . nandandanand.com
110013, India
Litmus Legal, 405, Mercantile .
334 [DELHI  [201714012223 Sg{ 88{ 3821 House, 15, Kasturba Gandhi Mar l‘ﬁ:ﬁg:‘%"g;‘r‘:ls:)ea%z:]tcg@?tﬁ%t;ggfé
R New Delhi 110 001 ' ' '
OBHAN & ASSOCIATES N-94,
23/03/2021 |SECOND FLOOR, PANCHSHILA .
335 DELHI 202014016129 00:00:00 PARK, NEW DELHI- 110017, email@obhans.com
INDIA
REMFRY & SAGAR Attorneys at
23/032021 [Law Remfry House Millennium
336 DELHI 201717029017 00:00:00 Plaza Sector 27 Gurgaon 122 00(remfry—sagar@remfry.com
India.
23/03/2021 C/O LAKSHMI KUMARAN &_ _ .
337 DELHI 201917017057 00:00:00 SRIDHARAN, B6/10, Safdarjung |iprdel@lakshmisri.com
e Enclave New Delhi 110028dia
23/03/2021 Anan_d & Anand Advocates-B _ _
338 DELHI 201817023366 P 41,Nizamuddin East New Delhi |email@anandandanand.com
00:00:00 .
110013, India
SHOLLA SAHIL COMPUTER
23/03/2021 |SCIENCE & ENGG, NIT . :
339 DELHI 201711018234 00:00:00 SRINAGAR, HAZRATBAL, sahilsholla@gmail.com
SRINAGAR, J&K, 190006, INDIA
23/03/2021 LAKSHMI KUMARAN & . . o
340 DELHI 201917034725 00:00:00 SRIDHARAN, B6/10, Safdarjung |iprdel@Ilakshmisri.com
e Enclave New Delhi 110029 India
K&S PARTNERS Intellectual
Property Attorneys 518, Platinum
23/03/2021 [Tower, 5th Floor, Sohna Road, (IPO@KNSPARTNERS.COM,ipo@Ki
341 DELHI 201917020855 00:00:00 Sector 47, Gurgaon122002, partners.com
National Capital Region, India
23/03/2021 INTTL ADVOCARE F252_L_ane ipcare@inttladvocare.com,h_emant@
342 DELHI 201917045118 00:00:00 \W/5, Western Avenue, Sainik ladvocare.com,rahul.adey@inttladvo
e Farms, New Delhi 110 062, INDlje.com
23/03/2021 C/O LAKSHMI KUMARAN &. . o
343 DELHI 202017038614 00:00:00 SRIDHARAN, B6/10, Safdarjung |iprdel@Ilakshmisri.com

Enclave New Delhi 110029 India
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Plot No.31, Ganpat Enclave, Nea

23/03/2021 |St.Teresa Senior Secondary Schq. .
344 DELHI 202011006616 00:00:00 Prithviraj Nagar, Mansarovar, Jai“pr.pkumar@gman.com
302020, India
23/03/2021 LAKSHMI KUMARAN &
345 DELHI 201917034722 00:00:00 SRIDHARAN, B6/10, Safdarjung [iprdel@lakshmisri.com
R Enclave New Delhi 110029 India
Singh and Singh Lall & Sethi D 11. oo S
346  |DELHI 201717001373 [25/03/2021 |q i Extension I New Delhi  |o@indiaip.com,akanna@indiaip.cq
00:00:00 m
110049
Law Firm of Naren Thappeta #7, Sig
Soft Tech Park, 5th Floor, Beta Block
23/03/2021 |Whitefield Main Road, Varthur Kodi, |. . . . .
347 DELHI 201718009863 00:00:00 Bangalore, Karnataka, PIN: 560 066 ipo@iphorizons.com,nt@iphorizons.com
Mobile: +919686207117; Fax: 080
66886198 Emailipo@iphorizons.com
23/03/2021 anovIP 45/1 Floor 3 Corner Marke
348 DELHI 201617007409 . Malviya Nagar New Delhi 110017/info@anovip.com
00:00:00 INDIA
IPEXCEL INDIQUBE ORIQN,
23/03/2021 24TH MAIN RD, GARDEN
349 DELHI 202011044010 00:00:00 LAYOUT, SECTOR 2, HSR filings@ipexcel.com
T LAYOUT, BANGALORE-560102,
KARNATAKA
Remfry & Sagar, Attorneyat-Law,
23/03/2021 Remfry House at the Millennium
350 DELHI 202017033581 00:00:00 Plaza, Sector 27, Gurugram22 [remfry-sagar@remfry.com
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